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LOK SABHA

Tuesday, April 12, 1966|Chaitra 22,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

Inter-State Movement of Foodgrains

+
*1070. Shri Subedh Hansda:
Shri 8. C. Samanta;
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi;
Shri P. C, Borooah:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) the nature of the basic plan
according to which the movement of
foodgrains procured or purchased
from within surplus States to deficit
States is regulated in order to bring
oneness of the States; and

(b) the quantity of foodgrains sup-
plied by the surplus States to the
deficit States during the current
kharif season?

The Minister of State in the Min-
Istry of Food, Agriculture, Community
Devel t and Cooperati (Shri
Govinda Menon): (a). The basic plan
is merely an assessment of the total
availabilities with the Centre, com-
prising quantities purchased from
surplus States within the country and
imports from other countries, the
total requirements of the deficit States
and distributing the availability -to
the deficit States on the basis of their
requirements in an equitable manner.

(b) During the current kharif
seuson a total quantity of 9,51,000

torines of foodgrains has so far been
offered to the Centre by the surplus
States.

Shri Subodh Hansda: Is it a fact
that the movement of foodgrains is
not made till such time until the
States request the Centre to move the
foodgrains and this results in delays
in supplying foodgrains to the deflcit
States?

shri Govinda Menon: Allotments
are made in advance to the deficit
States. According to the allotments,
the grains are moved.

Shri Subodh Hansda: My question
was this: foodgrains are not moved
tili such time until the States request
the Centre to move the foodgrains
and this results in delays in supply-
ing foodgraing to the deficit States.

Shri Govinda Menon: There has
been no delay in the matter of sup-
plies.

Mr, Speaker: He may now ask his
second question.

Shri Sutodh Hansda: May | know

whether Government keeps any
rationality in procurement and
supply prices of foodgrains which

are procured from surplus States for
deficit States? 1 want to know how
Government keep these prices,

Shri Govinda Menon: The prices
are fixed with due regard 1o the
transport cost, ctc. So it would be
slightly higher.

Shri 8. C. Samanta: Is it not a fact
that, because of transport difficulties,
the foodgrains procured from the
surplus States do not reach deficit
States and thig results in difficulties
and if so, may I know whetber Gov-
ernment have any intention of moving
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the procured grains to the deficit
States long before the need arises?

Shri Govinda Menon: Diiring this
period of crisis, the Indian Railways
have been giviig the utmost oco-
operation in the matter of transport
of foudgrains and fhere has been no
occasion when,"on account of delay
in the arrival of allotted foodgrains,
any difficulty hag arisen,

Shri Bhagwat Jha Azad: We find
that, when there was deficit in Kerala
or West Bengal, the allotment by the
Food Minister was there; he told us
in the House that, whatever was the
demand, the allotment was {there.
Then the movement is also there.
Still these things happen 1n the
States. We want to know what is the
time lag between allotment and
supply and whether the movement
is made al the proper time to stop
such a thing happening in Kerala or
West Bengal. What is the difficulty?
Wherc is the movement difficulty?

Shri Govinda Menon: There was
some difficulty in Kerala early in
January this year. That was not on
account of  difficult’es " regarding
movement; it was on account of want
of supplics. The supply position was
such that the quantum of rice ration
had to be reduced. So it was not on
account of any movement difficulty.

Shri Kashi Ram Gupta; The Gov-
ernment has a policy to have ration-
ing in all cities having a population
of over one lakh. May 1 know
whether the Government can think of
having a separate zone for all the
rationed areas and have procurement
for those areas and do away with the

present system of surplus or deficit
States?
Shri P. G. Menon: That matter is

under the consideration of the com-
mittee which was referred fo on more
than one occasion on the floor of the
House.

Shri Kashi Ram Gupta: Is that a
point of reference to the committee?
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st ®o wro firddt :  weft weew
& T § I AW q¥aT § 6 ey
¥ qei ¥ Wl ame G Q@ @
§ f& wwsfas o gewifes WA
T W § T F, A IT AR
fag smor femr wwm sad1 ¥ wfa-
fafeal & s qwg ¥ qeal 7 @
TOF § vy & & g faer 0
aifen, afewr Tev dfaa Ffavm &
ERO JF PR W AT G K
AT SgaT § 5 ogw dw w1 oW
dag 7 2 a1 ag e st gra
sy A # 7

The Mlnister of Food, Agriculture
C l t and Co-
operation (Shrl C Subramaniam): The
Chief Ministers also are responsible
for the governance of the States and
they have got their allocated jumsdic-
tion as far as the administration is
concerned, and they arc responsible
to a certain extent.

Shri Surcndranath Dwivedy: The
purchase price of rice in the surplus
States is lower than that in the deficit
States. May I know whether the
Government of India are thinking of
fixing a uniform price for the pur-
chase of rice and baddy from the agri-
culturists in the deficit as well as the
surplus States?

Shri C. Subramaniam: I do not
think it would be possible to fix a
uniform price, because from the
surplus States the rice has got to
move into the deficit States, and,
thercfore, the movement charges and
other incidentals will have to be taken
into account, and that is the national
pattern.

Shri Surondranath Dwivedy: My
question has been misunderstood. May
I know whether tRére will be uni-
formity in the purch-:e price from
the agriculturists. The Qquestion of
tgansport charges is different. Let
the hon. Minister clarify whether
there will be a uniform pattern m
regard to the procurement prices.



10401 Oral Answers
8hrd C. Subramaniam: What we
purchase from the surplus area has

ultimately to be sold in a consuming
arca. Suppose there 18 a procurement
price in the surplus State; then it will
have to be soid at a particular price
in the consuming State. As far as the
purchase in the consuming State
itseif is curceraeld, the procuremelnt
price has to take into account the
market prices there and s0 on;
naturally, the economic conditions
will have to be taken into account in
that regard.

Shri K. N. Tiwary: We came to
know through the papers that most
of the States including UP opposed
the removal of the zonal system. But
in today’'s paper I have seen the
report of an interview by the Chief
Minister of UP to the effect that if
the zonal system is removed or a
bigger zone is created with Punjab,
then the price of grain, especially of
wheat, will fall down; that is the
apprehension, Is that an indication
that the States are not in favour of
removing the zones because they
apprehend that if the zones were re-
moved then the prices will fall
down?

Shri C. Subramaniam: This matter
was discussed at the Chiet Ministers’
meeting. The Chief Ministers of the
wheat producing and wheat-consum-
ing States have expressed varifous
points of view and all that will be
taken into <¢onsiderafion, and 1 am
hoping to take a decision very soon
in this matter.

Shri Indrajit Gupta: Is it not a
tact that the success of this overall
basic plan of procurement, purchase
and distribution depends on the
assumption that the Food Corporation
will be able to function in the various
Stateg wherever required, and if so,
to what extent hag the success of the
plan been held up by the fact that
most of the State Governments are
reported to be hostile to the activities
of this corporation in their States?

Shri C. Swbramaniam: This » not
correct (fat the State Governments
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are hostile to the activities or the
functioniz of th. Food Curporition
anywhere. This matter also waos dis-
cussed .

Shri Surendranith Dwivedy:
they are nen-cooperating,

And

Shri C. Subramantam: As a matter
of fact, every Chief Minister has now
agreed that he would #vt Tull scope

for the funcfioning of the Food
Corporation in his State,
Shri Bibhuti Mishra: Is it ¢ fact

that due to the inter-State restric-
tions the growers are not getting
compctit:ve prices and is that not
against the interesls of the growers?

Shri C. Subramaniam: These are
all arguments for the purpose of
doing away with the zones; the matter
is under the consideration of a com-
mittee,

Shri Hem Barua: May I know if
the attention of Government has
been drawn to the statement made
by the Chief Minister of Rajasthan to
the effect that foodgrains of the sur-
plus States should be made available
to the defleit States through the
Food Corporation, and if so, may I
know what is the reaction of the

Govex.-nment to this suggestion? Do
they proposc to work on it?
Shri C. Subramaniam: Yes, Sir.

This is the very thing we intend
doing, o utilisc the Food Corpora-
tion more and more and doing away
with the trading functions of the Gov-
ernment as such.

Shri Bade: Is it a fact that
those Stafes which are agalnst the
breaking up of the zones have bene-
fited and obtained double the profit
from the deficit States and therefore
they are opposing the breaking up of
the zones?

Shri C. Subramaniam: It is not the
making of profit or any duch thing.
I do not think any Government have
made undue profits, but it is a ques-
tion of safeguarding the interests of
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their own people which jg in their
mind, and we are pressing that an
over-all, national view will have to
be taken and decisions will have to
be taken on that basis.

ot gavd agrelt ot wly
+
*1072. Wt Ao wro fradt :
st Wo Wo oW :

1966 & @O a1 QK W feA-fer
i A ; W

(@) ¥ F wdfas Sywmw #
grawwat @ oft & fa wrE
@t sgfaw g0 ¥ fawma am &
feg wame A f&q o8 & @1 AT
g7

The Minister of State itn the Min-
istry of Transport and Aviation (Shri
C. M. Poonacha): (a) and (b). I lay a
statement on the Table of the House.

[Placed in Library. See No. LT-
6025/66).
fi Ro w0 fpElY: W WO

T TN I T TG § 99 &
ot § fx (fead o Wit
QA ¥ fay X Gafey & &
wy, quT (e EAew §
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& IPH T I§ G G | F qAw
arzn g f o\ @ ageit & e
¥ T W F I3 qraeEr awEdd
& I 0 afk A o wfus
fravat & o #ar sqaeqr v anF o

Shri C. M. Poonacha: With the
purchase of these aircrafts, the posi-
tion would be somewhat relieved, but
there have been so many demands
for increased air services all over
the country, as such with the limited
fleet position and also the loss of one
or two aircrafts in accidents, the
position would still femain difficult.

ot Ro oro fradfY:  ¥w WA ¥
e @ ¢ fe fggemm owa- C
mfeww fafaes & gra & wd am
F T Ty WA Y a0 &
AT g § e frw & S
¥ g dfer TR T @ AR @R
M # feaar faoms @ aar 99 a8
T FT {AR G W A IW@ K g
e feaar &

Shri C. M. Poonacha: This is 1n
collaboration with the Avros, the
British firm, and these Dart engines
are Rolls Royce type of engines now
being manufactured under licence in
HAL, Bangalore and also, HAL,
Kanpur, The approximate cost of
Avro-748 at the moment is indicated
to be Rs. 46 to Rs. 50 lakhs.

Shri Bhagwat Jha Azad: Since
this plan and this order had bheen
placed much before, may I know
whether the latest demonstration of
Ilyushin in our Capital and its relative
efficiency are being taken into con-
slderation, and whether they are to
be imported or purchased for belter
comfort and better service, and if so,
what is the plan of the Government
in this regard?

Sori C. M. Poonacha: “These were
testfd and certaln demonstration
flights were undertaken, and our
speclalists and experts did go into
the matter in greater detail. Later, it
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was found that the Ilyushin aircraft is
somewhat not suited to our condi-
tions of short Toad haulage and also
for certain general purpose, Any
how, the matter is still under
consideration. We have sought certain
modifications to be made in the
Ilyushin, and when a reply is recetv-
ed, further thought will be bestowed
on this particular question.

Shri Subodh Hansda: From the
statement I find that Government
propose to purchase three types of
aircraft for domestic purposes, and
I think there are already five types
of aircraft in the domestic services. I
would like to know the basic con-
sideration for going in for such
varioug types of aircraft for domestic
purposes?

Shri C. M. Poonacha: The hon. Mem-
bers would know tiat %11 this is the
result of the combination of the
varfous private services that were in
operation at the time IAC was form-
ed. So, we were faced with certain
conditions, and they are continuing.
But progressively we are trying to
improve, that is to say by introduc-
ing the latest type of aircraft in
certaln long routes and medium
density routes and also short hauls.
60, we are still in the process of
streamlining 'a pattern whfch would
be most suitable for the IAC.

Shri S. C. Samanta: May I know
whether the recently damaged
caravelle s being repaired in the

country and whether they Fope to
use it in 1066 and whether spare
parts for the repalr are available?

Shri C. M, Poonacha: Thc recent
caravelle damaged at Palam Is beyond
any repair, it has been completely
lost.

N m W ;A &
fafres amgw ¥ ey & W A AW
T g fr 12 wg g an )
# e agn g fie W ovcanes
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Shri C. M. Poonacha: These matlers
are continuously under examination
and as and when availability is there
and suitability of a particular air-
craft is established, we will certalnly
go in for some of these aircraft,

Shrimati Jyotasna Chanda: Is it pro-
posed to have Fokker friendship
instead of the Dakota service and, if
8o when?

Shri C. M. Poonacha: It is a ques-
tion of availability. We have 11 fokker
friendship aircraft which  have
replaced Dakotas to a great extent
and we are now proposing to replace
all the dakotas by either Fokker
friendship or Avro 748.

Shri Shinkre: Some time back
there were newspaper reports that
the IAC was facing compulsory
closure for want of spares and
recently there were again reports that
the Indian airlines aircraft waits until
another aircraft comes to remove
some spare part from that and fix it
up to the second aircraft, and then
clearance is given. What i§ the min-
1stry contemplating to d6 to over-
come the shortage of spares? Have
they insisted on the finance ministr)
to give top priority for purchase cf
spares?

Shri C, M. Poonacha: That is being
done. We are unable to carry a large
Inventory of spares due to foreign
exchange difficulties but we do have
certain essential spares always in
stock At times {1 happens that
certain parts, spares which we do not
have in ready stock, become un-
serviceable and we face some tempo-
rary difficulty,

Shri B. B. Pinlley: In order to
introduce more planes in the country
and outside also, what is the fourth
plan provision?
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Shri C. M. Poonacha: The fourth
plan programme of L.A.C. expansion
had been laid in detail ~before this
House several {imes earlier and I can
give the details again.

Shri Kapur Singh: When the flying

machines are purchased abroad
why are not simultaneous arrange-
ments made for importing skilled
personnel to operate them here in
accordance  witll the scheduled
punctuality?

Shri C. M. Poonacha: That is

not the policy; we should traln our
own personnel’ and be self-Sufficient
in that regard,; it is nqQ use depending

on other countries for skilled
personnel,
Shri Ranga: He has askea about

punctuality,. Why are they running
30 late? o i
Shri Kapur Singh: Sometimes it is
not running at all. Yesterday, I went
to Nagpur, I was dfopped at Lucknow
because no connection was there
(Interruptions).

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): I am glad that he
was dropped at Lucknow, and not
somewhere else and he has come
back very safe. At times, weather
and so marny other conditions come in
the way . . (Interruptions.)

Shri Ranga: We have become the
laughing stock of everybody.

Shri Indrajit Gupta: In the state-
ment the expected date of delivery of
Avro 748 aircraft is put rather
vaguely as 1966; it does not specify
any part of 1866. In view of the
notoriously slow production so far of
Avro 748 are the government and
the IAC able to depend firmly on this
date for the supply of Avro aircraft
or are they also exploring other
sources of supPly in case this delivery
is delayed?

Shri C. M. Poonacha: HAL has
given delivery schedule according
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to which they are expected to deli-
ver five aircraft in 1966, six aircraft
in 1967 and four in 1968. We hope
that the delivery schedule will be
maintained. Anyhow, it is a matter
for us to take up with HAL and find
out whether these delivery schedules
are on firm basis.

Shri D. C. Sharma: I find that
our Indian Airlines and Air India
represent a kind of patchwork quilt.
(Interruption). If you do noty under-
stand, what can I do? Three have
come from Holland. two have come
from France, two have come from
USA and flve are expected to come
from India. That is to say, out of
12 patches of the quilt, five patches
come from India and seven patches
from other countries. May 1 know,
in view of the Indo-Pakistan aggres-
sion which took place recently and
when the USA stopped its supplies
to us in certain matters, whether it
will not be possible for the Gov-
ernment to see to it that HS-748 is
produced at a higher speed und
with a greater amount of efficiency?
Now, it goes on tapering off—six this
year, flve next year and thrce next
year. That is, it goes on tapering
down; it should taper up.

Shri C. M. Poonacha: The require-
ment, so far ag clvil aviation air-
craft in this country is concerned,
it no doubt an important factor
and it is with this end in view that
Hindustan Aeronautics Ltd.. have
now started manufacturing this
AVRO-748, both for civilian purpo-
ses and defence requirements. There-
fore, whatever capacity that has to be
installed is in view of the demand and
the requirements of the country for
civilian purposes as well as for defence
purposes.

Shri D. C. S8harma: Why is the
production tapering off?

8hri C. M. Poomacha: We will have
to discuss it with the Defence Minis-
try.
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National Food Policy

+
*1073. Shri Shree Narayan Das:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-

ture, C y Devel t and
Cooperation be pleased to state the
latest shapes and precise form of

naional food policy that has emerged
after taking into consideration all as-
pects of production. internal procure-
ment, statutory rationing responsibility,
method of distribution and scope of
and promised external supply of food-
grains and price pattern prevailing in
the country”

The Minister of State in the Minis-
try of Food. Agriculture, Community
Dev and C ation (Shri
Govinda Menon): A statcment outlin-
ing food policy is placed on the Table
of the House.

Statement

The present food policy is based on
the postualate of overall shortage of
foodgrains in the country. Govern-
ment’s aim is to ensure self-sufficiency
by the end of the Fourth Five Year
Plan. In the context of the present
situation of shortage Government has
assumed a positive and active role in
holding the price line, minimising con-
sumer distress and ensuring a system
of distribution with a view to achiev-
ing as far as possible equality of sacri-
fice between the different States. As
a first step towards this policy Gov-
ernment has taken up a large and
wide spread system of public distri-
bution. To sustain this system of dis-
tribution the Government has taken
steps to acquire as large a part of
the marketable surplus of the indi-
genous production as possible and
supplement it by imports from abroad.
To enable the Government to maxi-
mise the procurement in surplus States
and the transfer of surplus stocks to
deficit States, restrictions on inter-
State movements have been imposed.
It is a part of Government’s policy to
cardon off by introduction of statu-
tory rationing, the areas of high pur-
chasing power 80 as to lessen their
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draw on the foodgraing in the rest of
the country. When this programme
1s completed it would be easier to re-
store free movement of foodgrains
in the country.

Shri Shree Narayap Das: Out of
the three aspects of national  food
po.cy—production, distribution and
prices—I find that at the recently held
conference of Chief Ministers and
Agriculture Ministers, they have been
able to evolve a national food policy
at least on paper with regard to pro-
duction. I would like to know what
were the reasons that the conference
was not able to evolve a precise policy
in relation to distribution and price
as wel),

Shri Govinda Menon: This con-
ference wag called by the Agriculture
Ministry to consider proposals regard-
ing production.

Shri Shree Narayan Das: In view
of the fact that the prices of food-
grains have been rising in spite of all
efforts being made by the Govern-
ment I would like to know what other
steps are being taken to check the
prices, because this is one of the im-
portant parts of the national food
policy in which the Government has
80 far failed.

Shri Govinda Menon: Another con-
ference of Chief Ministers from the
wheat producing and wheat consum-
ing States was called simultancously
and certain opinions were expressed
by the various Chief Ministers regard-
ing the continuance or discontinuance
of these wheat zones. That matter is
being actively considered and a deci-
sion will follow in the next two or
three days. Thus, the other aspects of
the food problem are also being consi-
dered.

Shri Ranga: In view of what my
hon. friend has stated in regard to the
committee that they have appointed
and also in view of the latest report
of the decisions taken by the Chief
Ministers who have met the Food
Minister in the conferende during the
last week, how does the Government
propose to reconcile one with the other.
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—the appointment of an expert com-
mittee to look into the possibility of
.withdrawing these zones or lessening
_their rigours or keeping them up and
then short—circuiting the whole thing
by themselves calling a conference of
Chief Ministers and in their name,
through their confabulations, taking a
decision for the continuance of these
zones? Let the scnior minister who
took part in the meeting answer.

The Minister of Food, Agriculture,
Community Developmeat and Co-
operation (Shri C. Subramaniam): He
was also there.

Shri Govinda Menon: In deference
to the wishes expressed on the floor of
the House by many hon. members. in-
cluding Prof. Ranga, the committee
which is going into the the question
of food zones was requested to give
us an interim report regarding wheat
because the harvest is nearing. But
they said that they are not in a posi-
tion to give an interim report unless
they considered the matter in more
detail and the government was advised
that the government may take a de-
cision on the wheat zones taking into
consideration certain aspects which
they said were important. Therefore,
the matter was discussed with the
Chief Ministers. There is no contra-
diction between this and what  was
stated in the House on previous oc-
casiong about this matter.

Shri Ranga: The committee is an
eye-wash so far as the House is con-
cerned. The Chief Ministers take the
decision according to their conveni-
ence.

shoem fg: @ swEwd
qufm v dew i W ¥ ok
ez A & o gf aY W e wevRw

W q N feder J3 ® qa §

fir gl &2 % Wl T Ig W

we Twn eft ard fem s 7

Shri C. Subramaniam: He is an ex-
ponent of decontrol in everything and
therefore he does not want any sort
.of control in any place. Therefore, he

wants rationing to be given up every-
where. 1 think in spite of the diff-
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culties, Kerala and West Bengal are
getting on because of rationing.
Shrimaty Savitri Nigam: The pre-
sent food policy has been based on
three factors according to the state-
ment, which says:
“In the context of the present
situation of shortage Government
has assumed a positive and active
role in holding the price line,
minimising consumer distress and
ensuring a system of distribution.”

May I know what has been achieved
as far as the implementation of these
three basic factors. on which the food
policy is dependent, is concerned?

Shri Kapur Singh: Can we discuss
questions of policy during the Question
Hour, Sir?

Shri C. Subramaniam: If the hon.
member takes into account the quan-
tities we have distributed in 1965
through fair price shops at controlled
prices, 1 am sure she would agree
that the distribution in urban  and
other vulnerable areas and controll-
ing of prices through the fair price
shops have been quite effective.

Shrimati Savitri Nigam: None of
these has been achieved.

s geR W suEE ;g @ A
st wew wfagt w1 e g o
¥ fww fow oowl & qen wfewt &
o9d 9 fa=re s 6 ar & A
aEar g ff 39 & ¥ feaw e Hal
g fagi A fF s a1 A g0 FA
& fog sy faar aw feg ?

Shrl Man Sinh P, Patel: Is it true
1 should go into the details. It was a
confidential conference and before we
take a decision. 1 would not like to
disclose the details.

Shri Man Singh P. Patel: Is it true
that some of the Chicf Minsters who
were for abolition of zones have
changed their views and if so, what is
the reaction of the Central Govern-
ment and why have they changed
their views?

Shri C. Subramaniam: As a ‘matter
of fact, it was not one fixed opinion
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which the Chief Ministers gave. They
discussed the various aspects—advan-
tages and disadvantages of it. As a
matter of fact, some of them were
perplexed as to what should be the
decision. We have to take into ac-
count all these things and arrive at
a decision.

shhgmam fag: w1 s&R
F urt g Afg ¥ ag @ W
mive € & f& fadwi 28 v

T ¥ femm o AR fewEl ®@Y
T g A Wt g & fag A
fear amg ?

Shri C. Subramaniam: 1 really do
not understand the implication of it.
We do pay to the farmers also.

fear star, a1 ag T T @A )

Mr. Speaker: That is a matter for
argument. Now that the hon. Mem-
ber has put it to the Government,
they will consider it.

Shri Surendranath Dwivedy: One of
the difficulties in evolving a national
food policy has been the non-co-
operative attitude of some States. May
1 know whether at the recent con-
ference the Chief Ministers and Food
Ministers of the States have agreed
to the policy of the Central Govern-
ment in all respects; and, if they have
disagreed, may I know in which res-
pects they have disagreed?

Shri C. Subramaniam: 1 would not
put it that there has been non-co-
operation from any State, because
they have got their own difficulties in
regard to the various things in a
period of shortage. Therefore, that
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Shrimati Renuka Ray: The state-
ment isays that the Government 1s
going to cordon off all the hugh-pur-
chasing-power areas and then they
can have free movement of foodgrains
in the rest of the country. It is quite
correct. But I want to know, parti-
cularly in view of this Conference of
State Food Ministers, whether any
such decision has even now  been
taken that all arecas with high earn-
ing capacity will be cordoned off and
statutory rationing introduced imme-
diately because we have been hearing
about it for a long time and nothing
has been done except in a few areas?

Shri C. Subramaniam: Even a few
days back large areas were brought
under statutory rationing in Maha-
rashtra. I do agree that it is not as
fast as I would have liked it to be. As
1 said, the State Governments have
got their own difficulties in regard to
building up stocks for meeting the
requirements under statutory ration-
ing.

Shri Bhagwat Jha Asad: While
thanking the hon. Minister for tak-
ing all the blame upon himself and
shielding the State Governments, may
I know how the Government propose
to stop the deficit State Governmentg
freon making double and treble de-
munds and the surplus State Govern-
ments, like Rajasthan and Punjab,
holding their stocks? How do they
propose to see that the programme
is successful in the light of these two
types of States, one asking for more
and more supply because they are de-
ficit States and the other depositing
their surplus grains in their godowns
like Punjab and Rajasthan?

Shri C, Subramaniam: Unfortunate-
ly, this is the result of an atmosphere
of scarcity throughout the country.
It is not only the State Governments,

will have to be taken into considera-
tion. I can assurc the House that
there was better understanding of the
problem as a whole in the Chief
Minister's Conference and they have
extended their full cooperation in this
matter.

the cx s also want to store A
little more than what they would have
ordinarily done. Saume is the case
with the producer and also the trader.
This is the real difficulty. But the
State Governments have realised that
in the present contaxt of searcity
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they have to share their difficultics,
deficits and surpluses. To the extent
possible, we are trying to work it out.

Shri Vasudevan Nair: This state-
ment is full  of tall  claims, For
example, it ig said that as a first step
towards this polhicy the Government
has taken up a large and widespread
system of public distribution.  They
were cluiming that they will intro-
duce statutory rationing in all the
towns and cities with a population of
one lakh and more. 1 want a specific
answer from the hon. Minister as to
in how many such cities they have
introduced statutory rationing till now

and what percentage of 1the urban
population is covered by statutory
rationing.

Shri C. Subramaniam: 1 have al-

ready given the names of cities in
which rationing has come about. We
wanted to have it in a phased pro-
gramme by having first the cities with
a population of one million and more,
then those with a population of three
lakhs and more and then cities with
a population of one lakh and ‘more. 1
have already said that it hag not been
as fast as 1 would like it to be. But
there are difficulties also in undertak-
ing this. Apart from statutory ration-
ing, we have got 1,20,000 fair-price
shops through which we are selling
wheat, rice and other commodities at
controlled rates even on the basis of
family cards.

A qesitarE T ;@A
qife & weRia g W SAT 4R
g ¥, 7R a@t ¥ SN AR g
T fawl ¥ Q2 @ an gEw W
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Shrj C. Subramaniam: Wherever
there is procurcment, sufficient quan-
tities for their consumption are left
out with the producers and only the
balance 15 procured. Where there is
no procurement it is for the producer
to sell.  Sometimes he finds it ad-
vantageous to immediately sell his
produce to meet certain coimmitments
and later on he has to purchase in the
market whatever foodgrains are avail-
uble. i

Shri Hem Barua: May I know if 1t
is not a fact that while deciding upon
food supplies to this country the US
authorities expressed certain doubts
about our efforts at increasing food
production in this country and, if so,
may I know whether it is also a fact
that our Government have given an
assurance to the US authorities that
we are going to increase food produc-
tion in this country within a certain
period?

Shr{ C. Subramaniam: It is not an
assurance to a foreign country; it is
an assurance to ourselves that we
would increase production and be-
vome self sufficient.

it ¥o fmo wifew : Fav T&"?E“T
§ f& onfm & N F T
o¥ T AuT w W e W
IE VeH 9 7 b O A ¥ E;
afz g, @ I@ 9 ;W FEAE B}
% ¥ R w g Afg B awd W
& fag OF T G T AR AT
& FrE wwer fear v ?
Shri C. Subramaniam: No, Sir. The
Planning Commission does not come
into the picture. The Food Depart-

ment of the Ministry does it and we
heve a plan.

fretwr Awrd

*1074 ot feyffr fawr:  ww
ficwgw, Teaw, dagn ao e wd
qg ¥ ¥ T R e

¥

i3

a
—

e
&
i1

TRE
fasii ¥

g
%



10417 Oral Answers .CHAITRA 22, 1888 (SAKA)

w9 ¥ F9 31 I faAW Jav F sgqe_r
FA ¥ TEE ¥ g A1 FoET
I G g AR

(@) afz &, & 3@ v 7o Ak
Fm § ?

The Minister of State in the Minis-
try of. Transport and Aviation (Shri
«C. M, Poonacha): (a) No, Sir.

(b) Does not arise.
|

ot faufa s : v 7z = 2
f& IO f@anT A gady D FO3
¥ g £, 9w ¥ WA, Av,
AAFRTR, TR T FAT FT AT
feemm, & ar= foor &, &few @ % ao
FgT FE W qIAT & FATE AIE
F1 Treg qEY £, wafs gAR AW
¥ ug F9T ¥ FW WIATAY AT @at
¥ fafws qmwi 9 zard sEgrw &Y
agfama & ?

Shri C. M. Poonacha: The air ser-
vices to different mofussil areas and
district headquarters are planned on
the basis of the importance of the
State headquarters, industria]l towns,
steel towns and tourist industry. Keep-
ing these things in view, we conduct
surveys to undertake new services to
be operated in certain sectors, With
this end in view, we have expanded
our services to a great extent. Com-
ing to the point which my hon. friend
has referred to, in jhe State of Bihar
we have four services connecting vari-
ous centres, They need not or could
‘not be district headquarters as such
‘but they are industrial towns, steel
towns and places of tournst impor-
tance. We have continuously tried to
.connect all the important places with
air services, With the limited resourc-
s that we have, it is not possible for
us to plan a programme of connecting
all the district headquarters with the
State capital.
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ot fffer fawr ;o wEew,
AWM FT IR G A g &3

qeT & % w1 a7 wer § fv gax fag
# o & fa¥ & fom # yardt @
v ¥ W ?, afew fer W@
| T W g ¥ qeas  T@
¢ | Wl wgm A T gEna T
faar & 1
The Minister of Transport, Aviation,
Shipping and Tourism (Shrl Samjiva
Reddy): It all depends on the traffic. I
am told that some time ago there was
a plan for a halt somewhere in North
Bihar but they found they were losing.
After all, the Corporation has to look
into the commercial aspect of it. If
it is paying, the Corporation will cer-
tainly operate it. I have no objection.

Shri Ranga: The State Governmentsg
have to subsidise it.

Shri Sanjiva Reddy: Yes, the State
Governments have to subsidise it if it
is found that they are losing. I have
absoluetly no objection to accept my
friend's advice and run the services if

the State Governments subsidise the
losses. [ |
ot fafa femt ;2w & fafww

ofge M IAY TV AT A FIAT
FEAT GO FT W & 1 2W & fam
WY ¥ qgd o ¥, I €Y IEA
T my &1 fed e Al §
wawar, ot w7 feely wfs sy
' 2q9q fear mar @ ) oW frafy &
T IWT fagre &1 TANINT AE gWr
¢ & oz EErT g7 AR X At AT
JAT gart wgrw % Agfaaa T g@
* FTOU AGT ¥, ®TOEH & At A
FHATE ®TAT ATRT A7 Ay A
2

Shri Sanjiva Reddy: That is exactly
what we are doing. It is rfot the duty
of the Corporation to develop areas. It

is operated by a company which has to
look into the profitability of each line.
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The Bihar Government will have to
prepare a programme to compensate
for the loss that the Corporation is
likely to suffer by operating such
services. Then we can run them. I
have no objection to it if the Bihar
Government does it.

=t fire aToqw : W R,
TRATT §737 Qo Yo FT AT § TTT
T ? AR fafwer ) 8

T

Shri Sanjiva Reddy: The question is
about Bihar, If we go to Uttar
Pradesh and then the adjoining
Madhya Pradesh we will have to cover
the whole of India.... (Interruptions)
I am sorry, my friend tells me that
it is about connecting some place in
North Bihar with Gorakhpur. The
principle that the Corporation is fol-
lowing is, if it is economic and paying,
it is prepared to undertake it; not if it
is losing. This is the general policy
which the Company is following. If
it is u paying proposition, we are pre-
pared to have it. If it is a losing pro-
.position, the State Government will
have to compensate the loss. Then, we
are prepared to put the services any-
where, in Gorakhpur, in north Bihar,
in any place.

Shri Harish Chandra Mathur: The
hon. Minister has made a very extra-
ordinary statement that it is absolutely
a commercial concern and that it is
for the State Governments to make up
for the losses. It is an absolutely
extra-ordinary statement which the
hon, Minister has made, running coun-
ter to all that has been stated on the
fioor of the House al] the time. Even
in your provision, you have allotted a
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sum of Rs. 1 crore to caver the loss in-
curred by the Corporation itself and
not even Rs. 20 lakhs have been spent
in developing the routes. Being a
monopoly concern, it is the responsi-
bility of the Corporation to develop
the country. That assurance was
given on the floor of’ the House last
time and a provision of Rs. 1 crores
was made for this particular purpose
and the whole House acclaimed it.
Now, the hon. Minister makes an
absolutely negative statement that it
ig not their responsibility but the
responsibility of the State Govern-
ment. May I know whether they have
changed their policy?

Shri Sanjiva Reddy: There is no
question of changing the policy, To
the extent I know, my own State is
paying compensation for the Visakha-
patnam-Vijayawada service. That is
the policy, but I am prepared to lovk
into it again. Even if the losses are
there, if that is the desire, I have no
objection to run the services. If that
is the policy, I am prepared to correct
myself and accept the suggestion made
by my friend.

Mr, Speaker:

Shri Harish Chandra Mathur:
is not a question....

Shri Maurya.
That

Mr. Speaker:
into it.

Shri Harish Chandra Mathur: It is
not a question of my making a sugges-
tion. Let him consult his colleague or
somebody else. It is the statement
made on the floor of the House.

Shri Sanjiva Reddy: They are pay-
ing. I am telling you that the State
Governments have been paying.

Shri Harish Chandra Mathur: The
policy has been reversed. You are

He says, he will look

talking...... (Interruption).
Mr, Speaker: Order, order. Shri
Maurya.

syt : §ER ¥ wrEre daw
T3 & wpuEt # der ey A&
) @em FwaT o AT 1 g
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F axe § Y A A w6
arar & & fag o § 0 e qE@
# d AT g W g fE
feeelt & @9 @ atd F it e
1 wqiq atg wan, AfeEer, g
* faen faar sq anfs wE mreE
Wt wH faw g% AR @ A}
¥ W AR & 9w gl o
/5 ? )

Shri C, M. Poonacha: This matter
is under consideration and when the
fleet position of the IA.C. improves,
we hope to connect some of these
places of importance.

Shri Surendranath Dwivedy: Is it
not a fact that the Act which provides
for the establishment of the Corpora-
tion visualises that the Corporation
should not run only for commercial
purposes bi* will take in view the
overall transport needs of the country
and plan for the convenience of the
country as a whole and, if so, may I
know whether the Corporation, while
deciding the routes, take all this into
consideration or not?

Shri Sanjiva Reddy: This general
policy is correct that mainly it is a
commercial organisation. But still in
places where there is tourist traffic,
even in spite of losing some money, we
have naturally to open up the services.
1 agree that the policy is not complete-
ly commercial, But if it is of tourist
importance or of some other industrial
importance, even if there is a loss, we
are running the service, Even now we
are doing it.
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T v g ? e wE wEEm
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Shri C. M, Poonacha: Which aero-
dromes?

Shri Shashi Ranjan: Mussafarpur
and Raxual.

Shri C. M, Poonacha: These were
the aerodromes which were referred
to by my hon. friend, Shri  Bibhuti
Misra. As the hon, Minister has al-
ready said the Corporation operated
the services and then it was a losing
concern: therefore, it was not passible
to continue the services. The traffic
capacity was not sufficient to operate
the services. In any case, we are con-
sidering this; we are examining...

Shri Bhagwat Jha Azad: He may
see what the Public Accounts Commit-
tee have stated about it.

Shri C. M. Poonacha: We know
what the Public Accounts Committee
have stated. (Interruptions).

We want to acquire now smaller jet
aircraft to operate on the short haul
journeys and once we acquire them, it
would be possible for us to consider
this sector because they would be 26-
seater gmaller jet aircraft. When wo
acquire them, it would be possible,
but with the present position, it may
not be possible for us to operate as
it would land the Corporation in heavy
losses. That is the point at the
moment. (Interruptions).

Shri Hem Barua: I rise on a point
of order, Just now the hon. Minister
said that commercia) proposition was
not the main thing in deciding upon
the operation of services and that
there were other considerations also.
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Here the other Minister tells us that
the service had to be stopped only be-
cause it would be a commercial loss.

Shri Sanjiva Reddy: He is taking
‘only half of what I said.

Mr. Speaker:
-order.

Shri Ranga: Unfortunately, the two
Ministers are new to the Ministry, The
three of us, the members of the Public

There is no point of

Undertakings Committee and the
other members of the Public
Accounts Committee have had the

opportunity of studying this particular
matter and that was why our friend,
Mr. Harish Chandra Mathur, had perti-
nently drawn the attention of the Min-
ister to the fact that Rs. 1 crore had
been set aside for developmental pur-
poses irrespective of merc commercial
>considerations; of course commercial
considerations also must be there.
Therefore, may I ask the hon. Minister
whether, in addition to the tourist in-
terest and other interests, they have
taken into consideration, in regard to
north Bihar, the question of strategic
interests—there we are bordering Nepal
and also China—whether they would
be good enough at lcast now, as the
Minister has said, to give another look
to this particular matter; whether they
would try to consider this matter not
only from whatever offers they would
get from the Bihar Government but
also in consultation with the Defence
Ministry and see that two or three
places in that arca arc developed and
made approachable, easily accessible
through plane service?

Shri Sanjiva Reddy: We shall look
into all the angles that he has suggest-
ed.

of Agriculture

+
*1075. Shri P, R. Chakraverti:
Shri Kapur Singh:
Shri P H. Bheel:
Shri Narasimha Reddy:
Will the Minister of Food, Agricul-
ture, C nity Devel t and
Cooperation be plcased to state:
(a) whether the attention of Gov-
«ernment has been drawn to a Press

Dev
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Report appearing in Statesman dated
the 10th January, 1966 that a  sharp
difference in the approach to the deve-
lopment of agriculture exists between
the Food Minister and the Planning
Commission;

(b) if so, the details thereof and
whether such differences are not seri-
ously affecting production in the coun-
try; and

(¢) the measures, if any, which have
been/are being adopted to iron out
these differences and evolve a connect-
ed approach?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Government’s
attention has been drawn to the Press
Report on the proceedings of the Semi-
nar organised by the National Tonnage
Club of Farmers.

(b) and (c). No basic difference of
approach between the Food Minister
and the Planning Commission exists.
The inference drawn in the Press Re-
port is a sweeping generalization.

Shri P. R. Chakraverti: In view of
the fact that the Agriculture Ministry
is directly concerned with this vital
question that affects the country, may
I know what formal advice is tendered
by the Planning Commission to the
Agriculture Ministry?

The Minister of Food, Agriculture,
ity Devel t and Co-
operation (Shri C, Subramaniam):
Generally in the formulation of the
general plan, they come into the pic-
ture and for the implementation and
actual detailed formulation of al] these
things, certainly the Agriculture Mini-
stry is responsible.

Shri P. R, Chakraverti: In view of
the fact that the Planning Commission
is the repository of all experts and
also in view of the fact that no two
experts agree on any one point, may 1
know whether any workable arrange-
ment has been entered into by the
Planning Commission and the Agri-
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culture Ministry so as not to make any
public pronouncement of any question
of difference or disagreement?

Shri C. Subramaniam: I thank the
hon, Member for his suggestion. 1
shall pass it on to the Planning Com-
mission Members.

Dr, L, M. Singhvi: The hon. Deputy
Minister, when he replied, said that
there were no basic differences bet-
ween the Planning Minister and the
Minister of Agriculture. Whether
those differences are basic or not will
be determined by us I should like to
know from the Minister of Agriculturc
as to what is the scope of differences,
if any, between the Planning Commis-
sion and the Ministry of Agriculture.

Shri C. Subramaniam: I am not
aware of any worth-while difference
which I could place before this House.

Shri Hem Barua: May I seek one
clarification from the hon. Minister?
The newspaper reports said that there
were sharp differences. They used the
word ‘sharp’, But here is the Deputy
Minister who says that there is no
basic difference. There might not be
any zasic difference but there might be
non-basie difference which might be
of a sharp nature. May we have
some idae of that?

Mr. Bpeaker: The hon. Minister has
answered that question already.

Shrl Bhagwat Jha Aszad: It is ture
that so far as the basic policy is con-
cerned we do not find that there is any
difference. But is it not a fact that so
far as the approach to the liberalisa-
tion of credit facilitie for irrigation
and th emphas on frtiliser and irriga-
tion is concerned, there is difference
between the Planning Commission and
the Ministry? If so, we support the
idea of ths hone hon. Minister being
in charge of it. But we wou'd like to
know where the emphasis Jay 8o far as
the Planning Commission was concer-
ned

Shri C. Subramaniam: As far as cre-
dit is concerned, I am in the happy
181 (Ai) LSD—2.
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position of having the support of the
Planning Commission. But it is in
the overal] financial availability with
regard to the functioning of the Re-
serve Bank and other things that there
are certain difficulties, and we are try
ing to sort them out.

Shri Ranga: The hon. Minister has
to take a final decision, He cannot
leave it to the Planning Commission.

oft samee fwst ;¥ ¥M ¥ g7
g9 %07 $0T 20 R v H
wrawen & fo ¥ & g 2 e e
AT 11 g T gt AW X AW
ITT | FW W A efew w7 @ R
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T8 wrriiT W AT AT |

oft mawe fast ;WY Swed amt
¥ a1 gu § 9 A Ay T v ¥
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fay w1 w9
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$vd ¥ R & W I W g AT (b) No; Sir.
g ¥ % 0 X AW e A9 @ (¢c) No; Sir. Scientific implements
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‘Water Resources

+
*1077. Shri R. Barua:
Shri Lidadbar Kotoki:
Shri N. R. Laskar:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a news-item
published in the Assam Tribunal dated
the 1st March, 1966 under the title
“Call for proper harnessing of India’s
water resources”;

(b) if so, whether it is a fact that
India’s water resuources are not being
properly harnessed in order to in-
crease the food production;

(c) whether it is also a fact that
scientific implements are not being
introduced in the rural areag to
enhance the production; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation
(Shri Shyam Dhar Misra): (a) Yes;
Sir,

have been introduced in the past in
rural areas to enchance food produc-
tion, This is 3 continuing process and
steps are being taken to intensify this
programme in the Fourth Plan also.

(d) Does not arise.

Shri R. Barua: May I know whe-
ther the drought conditions in India
vary from place to place? In some
places it is perennial, in other
places it is periodical, and if so, whe-
ther Government have made an
assessment to find out the difference
and also what these differing or
varying drought conditions are?

Shrl Shyam Dhar Misra: It 1s a
fact that our country is a wvast
country and there are varying condi-
tions; there are certain areas which
are permanently under drought
conditions and are scarcity areas;
there are certain areas which are
desert and semi-arid zones, but there
are certain areas where there is
plenty of water in normal years but
during the last year had unfortunate-
ly very little rain. That is the posi-
tion and the statistics are also avail-
able for those areas.

Shri R. Barua: What steps are
being taken to feed the areas which
are suffering from periodical drought?
May I know whether any method has
been evolved to get water from the
nearby rivers with the aid of electri-
cal equipment?

Shri Shyam Dhar Misra: Even in
these permanently drought or scarcity
areas which are located in six or

seven States like Andhra, Maha-
rashtra, Gujarat, Rajasthan and
Mysore,. ...

Shri Ranga: And Orissa.

Shri Shyam Dhar Misra: I said
“like".
We have taken up major and

medium irrigation projects in al
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these States during these 15 years
during the three Plans. Besides that,
we are also trying to find out the
soil conditions. Two months back
there was a resolution here about
setting up a Famine Development
Board. That was discussed, and we
promised that we would try to have
pilot projects from the State Govern-
ments about the scarcity areas. We
have written to these six or seven
States to set up pilot projects and
send us schemes. As soon as these
schemes come., we will examine them
and set up pilot projeots.

Shri Ranga: It is the
power we asked

supply of

Shri Liladhar Kotoki: In view of
the fact that water is one of the
basic inputs for agricultural produc-
tion, may I know what initiative the
Ministry of Food and Agriculture has
taken to ascertain the availability of
water resources in the country and
in harnessing them adequately and
effectively for agricultural produc-
tion?

Shri Shyam Dhar Misra: An ex-
tensive survey has been made. I may
give some figures which will be very
convincing to the hon. Member.
The whole surface water in the
country, according to our estimate,
is about 1,360 million acre feet, Of
this, about 450 million acre feet can
be used for irrigation, and we hope
to use about 200 million acre feet by
the end of the Fourth Plan. Also.
similarly there is the possibility of
ground water for about 45 miliion
acres, and we hope to use it to the
extent of 32 million acres at the
end nf the Fourth Plan. That is the
statement before me.

Shri N. R. Laskar: In reply to part
(c) of the question, he says “no".
I would like to know whether it is
a fact that in some of the States,
particularly Assam, very little per-
centage of irrigation potential has
been created up till now. So, I would
like to know whether any steps have
been taken in that regard.
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Shri Shyam Dhar Misra: It is a
fact that in certain States like Maha-
rashtra the percentage of irrigation
and water utilisation is little. As 1
have stated, the water potential is
very great, but we have not been
able to utilise it. That is because
of want of funds. To the extent it is
possible. we are doing it.

Shri Sham Lal 8araf: May I know
whether attempts have been made
to survey the river systems on a
regional or a river basin basis, and if
so, which of the surveys are ready,
so that the water that is available
from all sources can be utilised to the
best possible advantage? Otherwise,
so many million square feet of flow-
ing water may not help us.

Shri Shyam Dhar Misra: The Plan-
ning Commission and the Central
Water and Power Commission of the
Ministry of Irrigation and Power had
surveyed, excepting a few areas, all
the rivers including the Narmada,
Kaveri, Krishna and Godavari. There
is an Irrigation Commission in Maha-
rashtra. Recently an Irrigation
Commission hag been set up by the
Madhya Pradesh Government also.
There is also a master plan in almost
all the States, and the availability
of water potentiality ig available.

Shri Ranga: Are any specia] steps
being taken in co-operation with the
Irrigation and Power Ministry to
make available power to all those
areas where underground water
alone is available and it can be tapped
also only through electric power, for
instance Rayalseema, Rajasthan and
Oriss?

Shri Shyam Dhar Miera: Quite in
conjunction with the Ministry of
Irrigation and Power, steps are being
taken, but as I stated last week, the
demand is much more thag we can
do. Therefore, we are taking steps
to encrgise about 7 lakh pump sets
in the Fourth Plnan and this year
also we are trying to give electricity
to over one lakh of pump sets.
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Shri Kandappan: It is reported in
the press that in Rayalaseema people
are holding up trains in sheer des-
peration to get a cup of drinking
water. It is most agonizing to read
such reports. I would like to know

from the Minister at least whether
they will take immediate care to
provide drinking water to the arid

regions first.

Shri Shyam Dhar Misra: I have
seen the report only this morning.
We will look into it. There are
drought conditions. To the extent
we can help, we will surely help.

12.00 hours.

Shri N. Sreekantan Nair: Sir, on a
point of order, regarding the order of
business, as laid under rule 235.

Mr. Speaker: The short notice ques-
tion should be finished first. Shri
Mathur.

Shri Harish Chandra Mathur: Sir,
this notice was given on the 30th
March. If a short notice question is
entered after 12 days, 1 do not know
whether you consider this to be at all
satisfactory and whether we are not
completely defeating the purpose of
the provisions.

Mr. Speaker: He may put the ques-
tion.

Shri Nath Pai: What is your reac-
tion to his point?

Mr. Speaker: There are reasons; I
know why it has been delayed.

Shri Harish Chandra Mathur: It is
highly unsatisfactory from any ac-
count of the functioning of Parlia-
ment.

SHorr NoTice QUESTION

Rev. Michael Scott’'s Letter Releascd
in London

+
S.N.Q. 1%, Shri Harish Chandra

Mathur:
Shri P. C. Borooah:
Shri Hukam  Chand
Kachhavaiya:
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Dr. Ram ManOhar Lohia:

Shrimati Tarkeshwari
Sinha:

Shri Hem Barua:

Shri R. S. Pandey:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government's attention
has been drawn to Rev. Michael
Scott’s letter released in London re-
garding settling the question of Naga-
land through foreign mediation;

(b) what was the purpose of this

provocative attitude;

(c) to what extent this action is re-
concilable with his position on Peace
Mission and the terms of his visa;
and

(d) Government's reaction in
matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
8ingh): (a) Yes, Sir.

the

(b) We are not aware of the pur-
pose as we have made it clear on
many occasions that this is a domestic
matter and Government will not allow
it to be internationalized.

(c) and (d), This action in publish-
ing a one sided view appears to be of
a partisan nature. Government do
not approve of it

Shri Harish Chandra Mathur: For
quite a considerable time Rev. Michael
Scott has been acting in the most anti-
national manner by writing this let-
ter about internationalisation, by
writing to the Burmese government.
May 1 know what explanation he has
to give for such conduct, what is the
undertaking which he has given for
the future and what is the govern-
ment of India's reaction and what are
their reasons for permitting him to
stay on?

Shri Dinesh Singh: I gave indication
of some of these yesterday in the
question hour. This point was
brought to the notice of Rev. Michael
Scott and government's disapproval of
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it was conveyed to him. He mention-
ed that the peace mission has to be
impartia] and that jn trying to be
impartial sometimes he sayg some-
thing which may not please the other
side; if it has displeased us, ne was
sorry. This is what he has said. It
is quite clear from what he has done
that he has taken a partisan attitude
In fact his attitude has been partisan
because he has also written to the
papers in this connection and even
earlier he has been taking sides with
the Nagas. But it has been felt that
his association with the peace mis-
sion may lead to giving greater confi-
dence in the sense that we are not
keeping out anyone whom they want-
ed. H he continues to behave in this
manner (Interruptions.)

Shri Harish Chandra Mathur: I have
not been able to follow him quite
clearly. Will he kindly say what
explanation was given by him, what
undertaking he has given for tne
future and whether the government
considers his activities. to be anti.
national.

Shri Dinesh Singh: I did try to
make these things clear, that Rev
Scot had been partisan in this con-
nection. We have already made 1t
clear to him that we disapprove of
the things he has done. He has, as ]
mentioned, earlier, expressed regret.
He is sorry about it.

Shri Hari Vishnu Kamth: Let the
Minister of External Affairs answer
it, Sir. It would be better. (Inter-
ruption).

Mr. Speaker: Order, order.

Shri Dinesh Singh: The whole point
in having Mr. Michael Scott 1n that
Peace Mission was that a request was
made for him to be a member and we
did not want to keep him out if he
wanted it, but if he behaves in a
partisan manner, it is Quite clear that
he will not be able to serve any use-
ful purpose.

Shrimati Renu Chakravartty: He
has not answered the other point.
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Mr. Scott has written to Burma also
that they should allow the Nagas,
should permit them to go to East
Pakistan. He should answer that.

Shri Harish Chandra Mathur: If the
Minister of State is not in a position
to answer my question, let the Minis.
ter of External Affairs anawer it. He
has not answered one single point
raised by me. (Interruptions).

Mr. Speaker: Order, order

Shri Harish Chandra Mathur: What
is his explanation? I want to know
Whether he has given any undertaking
in future. There is not a word about
it. 1 did not say partisan. I do not
know what 18 meant by partisan. 1
want to know whether the Govern-
ment considers this as anti-national
or not, and whet is the Government's
reaction to it, this anti-Indian attitude.

Mr. Speaker: The Minister of Exter.
nal Affairs might like to answer it.

Shri Hari Vishnu Kamath: Rescue
operation!

The Minigter of Extermal Affairs
(Shri Swaran Singh): May I crave the
indulgence of the House? I will
endeavour to answer the specific
points that have been raised. We are
definitely of the opinion that the ac-
tion taken by Mr. Michael Scott in
trying to internationalise the issue and
to approach or to suggest that any
outsider should be associated is very
much against India's interest, and we
have left him in no doubt as to how
we did feel about it, (Interruption).
About his explanation, whatever may
be his explanation, we did not accept
it, and his explanation is that he did it
in good faith. But I think he him-
self realises that the action that he
took was not proper and, as my col-
feague har pointed out, he has al-
ready expressed his regrets for the
action that he has taken. (Interrup-
tion).

Several hon, Members ose—

8hr) Harish Chandra Mathar:
T ask the second question, Sir?

May
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Mr. Speaker: All right.

Shri Harish Chandra Mathur: Do I
understand that the Government are
permitting Mr. Michael Scott to stay
on because they feel that he enjoys
the confidence of the rebe] Nagas and,
1f it is so, may I know whether the
Prime Minister has made it clear to
the rebel Nagas who are here—their
representatives or leaders here—about
the inexcusable conduct of Mr.
Michael Scott and, if so, what is
the reaction of these rebel Nagas
here, and if it has not been put to
them, may I know what are the
reasons for not doing so?

Shri Swaran Singh: Whatever atti-
tude we may take about Mr. Michael
Scott’s conduct here is a matter which
we will have to decide on our own
and it is not a matter upon which we
should permit the Nagas to have
their last say, I want to make it
absolutely clear. So, there is no
point in our mentioning it to them.
But for the time being, when these
talks are continuing for some days,
at any rate, I would appeal to the
House that this is a matter which
we could perhaps review after these
current talks are over. It is a mat-
ter of only three or four days, and
thereafter we will review the situa-
tion and if there is no progress made,
I know the reaction of the hon. Mem-
bers of this House.

Shri Ranga: Come to the House
and give us a statement about it.
{Interruption).

Shri Harish Chandra Mathur: There
is no intention to embarrass the
Government, but the Minister must
know the mind of the House, and the
Government must make it clear to
the people—

Mr. Speaker: It been inade
known to them.

Shrimati Renu Chakravartty: It is
not only a question of mediation. The
question is, Mr. Michael Scott has
written to Burma, protesting nagainst
the Nagas not being permitted to go

has
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to Pakistan. Let him answer that
point.

Shri Swaran Singh: As 1 have said,
any attempt made by him to ap-
proach any authority outside India 1s
something which we totally reject.
He had no business to do it. 1 may
inform hon. Members that even the
Burmese Government did not like
this. So, there is no risk involved in
that. (Interruption).

Shri Ranga: 1 would ask the hon.
Minister to withdraw his last remark:
that there is no risk in it. One may
welcome the fact that the Burmese
Government has not welcomed his
overturnes but let us not say that
there is no risk involved in it.
(Interruption).

Mr. Speaker: Order, order. Shn

Kachhavaiya.

Shri Hem Barua: I have already
submitted a short notice question.

Mr. Speaker: 1 know that.

Shri Ranga: Let the Minister with-
draw it: that there is no risk involved
in it.

Shri Daji: Sir, 1 raise a point of
order. Having allowed the question,
and when it is not answered, we can
seek your protection for getting a
reply. If the question was not rele-
vant, it should not have been allow-
ed. Now, Shrimati Renu Chakra-
vartty clearly asked whether this
also has been brought to the notice
of the Government: whether Mr.
Michael Scott has been pulled up
for that or not, namely, what is the
Government’s reaction to Mr. Michael
Scott's writing to a foreign Govern-
ment that their preventing the
Naga rebels from going to Pakistan
is bad. That was the letter, Our
specific question is whether this has
been brought to his attention and
what the government is going to do
about it. We want a specific answer.

Shri Hem Barua: I have submit-
ted a short notice question his morn.
ing on Rev. Michael Scott's writing tc
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the Burmese Government. I want
that question to come.

Mr. Speaker: I will give him wn
opportunity, Is the answer coming?

Shri Swaran Singh: I thought 1
had made the position quite clear
that Rev. Michael Scott's writing to
any outside authority including the
Burmese Government has been speci-
fically mentioned to him and it was
conveyed to him that it was very
wrong and he should not have done
it. The hon. leader of the Swatantra
Party opposite referred to my saying
‘risk’. 'What I meant was that on this
point his capacity to do any harm
was negatived by the very clear and

friendly attitude of the Burmese
Government.
=t geW WY WOETE ¢ HIEE

Shri Swaran Singh: I have attempt-
ed to give a reply to that that we
will review the position with regard
to him after the current series of
talks are over and seeing how they
have progressed. I do not think
I have left any doubt on this issue.
The conduct of Michael Scott has
been highly objectionable.

mEg i fyqerarfE . ...
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Shri Swaran Singh: My attitude is
that even his expression of regret for
the past only gives us some satisfac-
tion about his past conduct. 1 have
said something more positive that
after the current talks, we will re-
view the whole position and take
appropriate steps. I do not think a
written apology or oral apalogy by
him, or even if he does not tender an
apology, that makes our posgition in
the international community any the
worse on account of that.

oW1 § | W A ® Ay @A
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ST wEEwRET g & fr wre wWY
Tg QA farsa, Ay @i ¥ gar A9
fs amewer we T W€ wTHr Y
Ay oy, afew faw @ @ § NwY
% fou fadw w7 #g faar fe o€l
e Ty &

Shrimati Tarkeshwar{ Sinha: May 1
know in what -capacity Rev. Michael
Scott has written a letter to the
Burmese Government and also to the
United Nations? Has the Govern-
ment sought any clarification from
the United Nations whether his lct-
ter was entertained and what was
the status of that letter in the UN?
In view of the fact that he has
exceeded his limits as a member of
the Peace Mission, has he not for-
feited completely his right to be a
member of the Peace Mission? 1
would ilike to have a categorical
reply.

Shri Swaran Bingh: There are two
parts of this question. About the first
part, namely, the reaction in the
United Nations or other governments
or countries to which he has written,
I would like to say that no country
nor the United Nations is at all impres-
sed by any writing that might have
been forwarded in this behalf. Every-
one knows that this is an internal
matter. To the United Nations and to
other governments all types of letters
arc written and they are not cared
for. No Government nor the United
Nations takes any notice of it.

g qrell aaer @ WTIEN &R
® g far I

“omwm: q;%n
® T WG | W & WA ATEwe
we Y g o W ?

Shri Swaran Singh: About the
secand part of the question....

‘Shrimati Tarkeshwari Sinha: Sir,
before he. completes his answer, may
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I submit that I would like to know
categorically what has been the speci-
fic attitude of the person who has re-
ceived this letter in the United
Nations on behalf of Rev. Michael
Scott and whether any categorical
answer has been given to the Govern-
ment of India that they do not attach
any importance to this letter?

Shri Swaran Singh: If they intend
to take any notice, then they ask
others. If they just flle it or do some
such thing, then no action is taken.
In this particular case no action has
been taken by the United Nations on
that letter. We do not recognise the
right of the United Nations t{o take any
action on that. We have made the
position quite clear.

Some hon. Members rose—
Mr. Speaker: Shri Hem Barua—

Mr. Hem Barua: Sir, my question
will be a little longish—I hope you
will tolerate it.

Sir, in view of thc fact that Rev.
Michael Scott, a member of the Naga-
land Peace Mission, has identifled
himself completely with the aspirations
of the Naga hostiles by: (a) attend-
ing the Republic Day celebrations and
Independence Day ceclebrations of the
Naga Hostiles; (b) by circulating all
sorts of circulars on behalf of the Naga
Hostiles—circulars that have often
criticised the Indian Government;
(c) by contacting foreign countries on
behalf of the Naga Hostiles; and, (d)
by compiling a massive volume of a
report, as big as Tulsida’s Ramayana,
called “The atrocities committed by
the Indian security forces on Nagas"—
and he played host to Mr. Phizo also—
may I know how long our Government
propose to tolerate this gentleman on
the plea that he is functioning in this
way in his individual capacity only, as
the Minister of State said yesterday,
and why is it that a foreigner has been
allowed to meddle in our internal
affairs?

Shri Swaran Singh: Sir, I presume
that (a), (b), (c) and (d) which the
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learned professor formulated are only
the reasons and the operative part is,
how long the Government is going to
tolerate his stay here. I have made
the position clear that after the current
talks we will review the situation and
take a proper decision.

Shri Hem Barua: Sir, the most
important part of my question is, why
is it that a foreigner has been allowed
to meddle in our internal affairs. He
has not replied to that,

Mr. Speaker: That story has been

told.

o TW wAET Wfgm ;W
ey, ‘iz T & waew @ &
fad s

wLOW KPR ¢ T aeg A
Y ST ATfEY |

Shri R, S. Pandey: In view of the
manner in which Rev. Michael Scott
has projected the case by writing to
U Thant to intervene or mediate so
far as Nagalangq is concerned, may I
know whether Government is pleased
with the mere expression of sorrow
by him? May I also know what severe
action is going to be taken against him,
is doing anti-national] activities, who is
a member of the Peace Mission and
who has become a party with these
Nagas who wanted to have an inde-
pendent Nagaland......

Mr. Speaker: Again and again the
same question is put. He has answered
that the position will be reviewed.

Sbri R, S. Pandey: I want to know
precisely what action Government
propose to take against Rev. Michael
Scott (Interruption).

Shri Hem Barma: May I submit
this? Let this Government say speci-
fically that they are going to expel
Rev. Michael Scott from this country
immediately after the current talks.

Mr. Speaker: At this momesnt they
are not going to say that.
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Shri Indrajit Gupta: In view of the
fact that the hon. Minister has made it
clear more than once that the Govern-
ment of India consider this question to
be an internal matter of India, may
I know whether the other members of
the Nagaland Peace Mission—there are
two other members well known to
everybody—have, during the course of
time this Peace Mission has been
functioning, ever had any occasion to
draw the Government's attention to
the fact that the third member of the
Mission functions in a way which is
different from theirs—he obviously
does not consider this to be an internal
matter of India—and acts as an agent
of either Britain or Pakistan and, if
their attention was drawn to this by
the other members of the Mission,
what has the Government done in the
matter in the past, instead of allowing
the member to proceed in this manner
without taking any action?

Shri Swaran Singh: None of the
other member of the Mission approves
of Rev. Michael Scott's action. He does
not do it in the name of the Peace
Mission along with the other Mem-
bers. That is why we object to it:
he has a special position on account
of being a member of the Peace
Mission; as such, unless he takes the
other members of the Peace Mission
with him, he is not entitled to do it,
and that ig really the gravamen of the
charge,

WRITTEN ANSWERS TO QUESTIONS
Development of Arid Regions, etc.

*1071, Shei Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Developmrent ang Cooperation
be pleased to state:

(a) the nature of schemes prepared
for the development of arid regions,
deserts and permanent scarcity wreas
in the country; and .

(b) the amount nccessary to exe-

cute such schemes in the Fourth Five
Year Plan?
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The Deupty Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Shyam Dhar Misra): (a) The schemes
for such problems are for soil and
water conservation, dry farming, deve-
lopment of forests, pastures, water
resources through minor, medium and
major irrigation projects and develop-
ment of animal husbandry etc. These
programmes are supplemented by nor-
mal agricultural programmes.

(b) A provision of Rs, 10 crores has
been proposed in the 4th Five Year
Plan for development of deserts which
include arid regions. This will sup-
plement the provision available for
community development blocks. In re-
gard to development of permanent
scarcity areas, the matter has been
taken up with the State Governments
concerned with a view to taking up
pilot projects. After formulation of
pilot projects, the question of making
provision in the 4th Five Year Plan
wil] be considered.

Price structure of Farm Produce

*1076. Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Agricultural Price
Commission has evolved an integrated
price structure for all farm pioduce;
and

(b) if so, the salicnt features there-
of?

The Deputy Ministe. in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Shyam Dhar Misra): (a) and(b): The
Agricultural Prices Commission is at
present concerned mainly with the
determination of support prices for
agricultural commodities. In determin-
ing the level of support prices, consi-
deration is given inter-ulia to the cost
of production and to inter-crop price
parities.
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Delays to Air India’s International
Flights

*1079. Shri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleas-
ed to state:

(a) whether Air India's four inter-
national flights from Bombay were de-
layed for several hours on the 1llih
March, 1966;

(b) if so, the reasons therefor; and

(c) the action taken in the matter?

The Minister of Transport, Avia-
tion, Shipping ang Tourism (Shri
Sanjiva Reddy): (a) to (c). A statement
giving the requisite information is laid
on the Table of the House. [Placed in
Library. See No. LT-6026/66].
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Incentive to Farmers

*1080. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri R, Barua:

Will the Minister of Food, Agricul-
ture, C ity Devel and Co-
operation be pleased to state:

(a) whether it is a fact that Govern-
ment have recently given certain in-
centives to farmers to grow more food;

and
(b) 1f so, the broad details thereof?

The Deputy Minister in the Mis-
try of Food, Agriculture, Community
Devclopment and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) A statement is l4id on the Table
of the House. [Placed in Library.
See No, LT-6027/66].
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angd id dividends of
Joint Stock Companies

*1082, Shri H, N. Mukerjee:
Will the Minister of Law be pleased
to state:

(a) whether it is a fact that un-
claimed and unpaid dividends remain
accumulated with joint stock compa-
nies for years together;

(b) if so, the total of such accumu-
lated sums during the last three years;
and

(¢) the steps being taken to ensure
that such accumulation accrues to the
State?

The Minister of Law (Shri G. 8,
Pathak): (a) Dividends once declured
have to be paid by the company within
42 days of the date of declaration. But
some portion of dividends declared
may remain unclaimed. In the case of
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‘live’ companies such dividends are
held by them in suspense for a period
of at least six years. Thereafter, they
are free to appropriate the amount for
adding to assets or direct to income.

(b) There are about 27000 compa-
nieg at work in India. The collection
of required data in respect of these
companies would involve enormous
labour and time. It is, therefore, not
possible to give any precise informa-
tlon in this regard.

(c) The Law does not permit Gov-
ernment to appropriate such accumu-
lation. In the case of companies under
liquidation, however, dividends that
remain unclaimed for 15 years are ap-
propriated to ‘General Revenues' of
the Central Government,

Purchase of Rolligon Transport Chassls

*1083. Shri Vishram Prasad: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that seven-
ton “Rolligon” transport chassis which
was purchased from a firm in U.S.A.
through India Supply  Mission,
Washington in 1962 hag niot been
installed so far;

(b) the cost of the machine; and

(c) the reasons for the delay in
installation.

The Mhister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) Nearly Rs. 4 lakhs.

(c) The delay is due to non-
availability of a suitable power take-
off unit to fabricate the chassis into a
Cragh Fire Tender as originally
intended. It is proposed now to
utilise it as a rescue vehidle, which
is also an item of equipment require-
ment at international airports.

Jayanti Shipping Company

*1084. Shri Maurya: Will the Minis-
ter of Transport, Aviation, Shipping
ang Touriym be pleased to state:

(a) whether it is a fact that a sum
of approximately 25 or 30 thousand

APRIL 12, 1966

Written Answers 10448
dellars which a Japanese Shipyard
was to pay towards dead-<weight defi-
ciency of a ship called Chanakya
Jayanti, was wrongly taken away by
Jayanti Shipping Company’s offices
abroad without the knowledge of Ship-
ping Development Fund Committee
and Shipping Ministry.

(b) whether this amount was re-
funded to the Shipping Development
Fund Committee and the Shipping
Ministry only very recently after the
Company had been given many re-
minders and stern warnings; and

(c) if so, the action taken against
the Jayanti Shipping Company for
this attempted misappropriation of
money which should have rightfully
come directly to Government?

The Minister of Transport, Avia-
tion, Shipping and Tourigm (Shri
Sanjiva Reddy): (a) It is a fact that
the Mitsubishi Heavy Industries Ltd.,
Tokyo, the builders of the ship
Chanakya Jayanti, refunded to Jayanti
Shipping Company Ltd. by crediting
to the Company’s account with the
Bank of India, London, a sum of
US § 32,200 beng the penalty for
deficiency in the dead-weight tonnage
of the ship. Since the ship was
ordered by the Company and the
parties to the building agreement
were the Company and the shipyard,
it was in order for the shipyard
to make the payment direct to
the Company for transmission to the
Shipping Development Fund Com-
mittee.

(b) The Company were asked on
the 10th November, 1965 to pay the
amount to the Shipping Development
Fund Committee as already agreed to
by them, The amount was actually
received from the Company by the
State Bank of India, London for trans-
fer to the Shipping Development Fund
Committee on 24th February, 1966
and credited to the Shipping Deve-
lopment Fund Committee's personal
ledger account with the Reserve Bank
of India, New Delhi on 28th March,
1966.

(¢) Does not srise in view of reply
to part (a).
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Roads in Border Areas of Kutch

*1085. Shri Himmatsinhji:
Shri Kapur Singh:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) the broad outlines of the pro-
gramme of constructing Troads in
border areas of Kutch; and

(b) whether there is any impact on
the schedule consequent upon the
Tashkent Agreement?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) A programme of roads,
totalling about 610 miles and estimat-
ed to cost approximately Rs. 14 crores
bas been framed and construction
started on most of the projects.

(b) No, Sir. But priorities and
specifications of the programme have
to be reviewed from time to time in
the light of prevailing circumstances.

Hoarding of Potatoes and Oranges in
Delhi

*1086. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that large
quantities of oranges and potatoes are
being hoarded in Delhi's cold storages
while the consumer is paying two to
three times the normal prices; and

(b) if so, the steps taken or pro-
posed to be taken jn the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
information is being collected and
will be placed on the Table of the
Sabha as soon as possible,

Road Accidents in Delhi

*1087. Shri Balmiki: Wil] the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) whether it is a fact that in
recent months, the road accidents in
Delhi are increasing day by day;
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(b) if so, the reasons therefor; and

(¢) the steps taken by Government
to check road accidents particularly
accidents to school-going children?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva
Reddy): (a) and (b). No. 2,011 road
accidents took place in Delhi during
the first three months (January, Feb-
ruary and March) of 1968 as against
2,117 during the corresponding period
of the year 1865.

(c) The following steps have been,
or are being, taken to prevent road
acoidents in Dethi:

(i) Separate staff, under the
supervision of one Sub-
Inspector, has been detailed
for road safety education
since December, 1962,

Pamphlets and drawings on
road safety have been distri-
buted amongst children and
other road users.

Films on road safety are
shown in the varioug schools.

(ii)

(iii)

(iv) Cautionary sign boards have
been fixed near almost all the
schools falling on road side
for cautioning motorists.

Pedestrian  crossings  have
been marked on roads near
schools at suitable places.
Boards indicating pedestrian
cross-walks have also been
fixed at such places.

Speed restrictions have been
imposed in the congested
areas, especially those places
where large number of schools
are gituated.

Lectures on road safety and
instructions on traffic rules are
being given regularly in the
educational institutions. Prac-
tical demonstrations on roads
have also been given for the
benefit of the students

With the assistance of Messrs.
Burmah Shell Oil Storage and

(v)

(vi)

(vii)

(viif)
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Distributing Co., a Traffic
Training Park has been built
on Irwin Road, New Delhi.
It has been functioning since
March, 1964. In the morning
hours, school children are
given training in this Park
by the Traffic Police, accord-
ing to a fixed programme. In
the evenings, the Park is open
to all children of a specified
age group.

(ix) Major roads are being widen-
ed and automatic traffic
signals installed, wherever
necessary. Cycle tracks have
alsp been provided on some
roads. Bus stops, stalls, ven-
dors, taxi stands, etc. are
being removed from the con-
gested areas.

Import of Rice

*1088. Shri M. Rampure:
Shri Firodia:
Shri Mohammed Koya:

Will the Minister of Food, Agricul-
ture, C ity Devel and
Cooperation be pleased to state:

(a) the amount of rice likely to be
imported during the current year due
to drought conditions; and

(b) the names of countries which
have been requested for import of
rice?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) About 5.4 lakh
tons as per present arrangements.

(b) Purchase agreements have
already been finalised with Burma,
Thailand and U.AR. The agreement
with British Guiana is being finalised.
Import of some quantity of rice is
also expected from the U.S.A. Other
countries were generally approached
for rice supplies as a part of the
Emergency Food assistance. So far
offers of rice have been received from
Japan, Italy, the Netherlands and the
Holy Sea.
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Land Development Banks

*1089. Shri Tulsidas Jadhav:
Shri D. S. Patil:
Shrimati Savitri Nigam:

Will the Mlmster of Fond, Agricul-
ture, C ty De and
Cooperation be pleased to state:

(a) whether Government are aware
that the Land Development Banks in
the States are not provided with suffi-
cient amount to be given to the far-
mers for development of agriculture;
and

(b) if so, the reasons therefor and
action taken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Land Development Banks raise their
resources through the floatation of
debentures. Until a year ago, insti-
tutional agencies like the Reserve
Bank of India, the State Bank of
India and the Life Insurance Corpora-
tion were contributing to about 60 per
cent of the debenture floatations.
Recently, owing to the fact that the
debenture programmes have appre-
ciably increased, the institutional
agencies have expressed their inability
to underwrite 60 per cent of the
issues. This means that the Banks
will now have to raise larger resources
from the open market. The money
market position being rather tight the
Banks are doubtful if they would be
able to fulfil their programme with-
out some special assistance. The
matter is engaging the active con-
sideration of the Government.

Separate Road Budget

*1091. Shri Subodh Hansda:
Shrij M. L. Dwivedi:
Shri Bhagwat Jha (Azad:
Shri S. C. Samanta:
Shri P. C. Borooah:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that the
Indian Roads and Transport Develop-



10453 Written Answers CHAITRA 22, 1888 (SAKA) Written Answers10454

ment Association has suggested for a
separate and self-contained road
budget;

(b) whether they have also sug-
gested for two line traffic on the
National Highways to avoid road acci-
dents; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). The Govern-
ment of India have not received any
such proposal from the Indian Roads
and Transport Development Associa-
tion.

(¢) Does not arise.

T & WTHT 0 e ¥ oy -
frw athd

*1092. »ft fryfir st vy v,
¥, arpafas faew o agere s
Wﬁﬁﬁ!“ﬂ*ﬁﬁ?'

(%) fafew =gt & faehr
argf Aid FImE A 9 § AR
feaft o aww qmd o @ § e
f& st & aremy a9 Wi sar
T

(@) sfafer frar amars gar
T A HeTEET & e

(7) z& & ¥ faadr wafy gf &
TAT TG AT FIET T qWT F]qT GPrwTd
Syen § A wfrer ¥ s gfeard
Jqeed BT A Hwrar § 7

arg, vfe, anpofoe foera oo
HEETT A7ATE H ToG-ww (o Mfay
¥a) : (F) ¥ (7). 5@ & ww (%)
W (@) 7l wr gEAr 3 amn
T fa@eor a1 & 2 97 Tt v gy
i AT @A) B 2w A A g
I IAR AT AV @A &Y Aar

FAWT 40,000 = NfT far a1 12 oy
7 wfT 91" §, ArEAEEAr q¥N 97 5w
AT § I I A qewTar §
T et ¥ gATd IETmE X WA
gvefomr & war wMw 25,000 A
sfafer ar & 7.5 @ = sfq
ATe Y | [TeveTEy § ven wa, $fem
ey qFo fo——6029/66].

foeelt & oo o woend

*1093. st gmow fag: =0
", v iy, arnfue fawme aar agerc
et ag qAN AT F41 R

(%) %1 7z @ & f faechy &
Ta% afE w2, fewr e Wew
Ag ¢, wfa A oF fFa s faan
AT ¢ AR Iw afER ® axE w
qeq feady & @, wR

(a) afz g, @ afa & ae=i
# FEAT F WM 9T ATAw 7 f2y I
¥ wr How § 7

wrg, pfy, ewafos fewrs aqr
ageTT s 3§ Ty (s e
W) (%) A g

() e@Rrd & favia qFaTT T,
g aqr e AfeE i & fa
WA qATA R grEwEg O w34
* fay A @ ael €1 AEw oy
Eic g

Jayanti Shipping Company

*1094. Shri Maurya: Wil] the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) whether the Jayanti Shipping
Company's London office has paid a
sum of rupees nine lakhs towards
arrears of Income-tax;

(b) whether the payment of this
sum in foreign exchange was regular;
and
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(c) whether the company had
obtalned prior clearance from the
Reserve Bank of India for this parti-
cular remittance in this manner and
for this particular purpose?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. Jayanti Ship-
ping Company’s London office have
deposited £68,000 in the State Bank
of India, London, and the rupee equi-
valent of this, viz. Rs. 9,05,095.32 has
been paid by the State Bank of India,
New Delhi, to the Income-tax Depart-
ment on the 30th March, 1966.

(b) and (c). There is no restriction
on the inward remittance of foreign
exchange to India and, therefore, the
question of obtaining the permission
of the Reserve Bank of India for this
remittance does not arise.

Cotton Production

*1095. Shri R. Barua: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the target of produc-
tion of cotton fixed for the Third
Five Year Plan has been achieved;

(b) if not, the reasons therefor;
and

(c) whether any crash programme
is in hand to step up cotton produc-
tion?

The Deputy Minister in the Minis-
tty of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Although
the production estimates for 1965-66
are not vet available, indications are
that there will be shortfall in the
Third Plan target.

(b) The main reason for the anti-
cipated fall in production of cotton
was the erratic behaviour of monsoons
and failure of raing in many parts of
the countrys

(c) There is no crash programme
on Cotton. However, an intensive
programme on Cotton is to be imple-
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mented under the new strategy on
Agriculture.

Agricultural Research and Education

*1096. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that low
pay scales and inadequate research
facilities have tended to drive out the
best brains from agricultural research
and education;

(b) if so, the steps taken or pro-
posed to be taken to check the same;
and

(c) the steps taken to accord top
priority to farm research?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (¢). A
statement giving the information re-
quired is laid on the Table of the
House. ({Placed in Library. See No.
LT-6030/66].

Merger of Air Corporations

*1097. Shri P. C. Borooah: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether there is a proposal to
re-organise, merge or reconstitute the
Indian Airlines Corporation and the
Air India in view of the recent break-
downs in air services both internal
and international owing to indisei-
pline and strikes by their employees;
and

(b) if so, the decision taken in the
matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) Does not arise.
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Production of Vanaspati

*1098. Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether it is a fact that there
is decline in the production of vanas-
pati;

(b) if so, the reasons therefor; and

(c) the to make it
steady?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devclopment and Cooperation (Shri
Shinde): (a) The production of vanas-
pati during the |past three months
was lower than that during the pre-
ceding three months by 13.5 per cent.

(b) A voluntary cut in production
of vanaspati consistent with the re-
duced availability of groundnut oil
during 1966 has been imposed by the
industry at the instance of the Gov-
ernment.

(c) The following steps have been
taken:

steps taken

(1) Measures for increasing the
output of oilseeds are being
intensified.

(2) Ban on export of edible oil-
seeds and oils and credit
restrictions imposed earlier
are being continued.

(3) The import of 1,50,000 tonnes
of vegctable oils from the
U.S.A. under PL 480 is being
negotiated.

Centra] Study Teams

*1099. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Central Study
Teams have recommended an imme-
diate increase in the monthly ration
for an adult to 10 Kilograms in the
scarcity hit areas of six States and

181 (ai) LSD—3.

provision for works programme from
April, 1966;

(b) whether the recommendations
of the Study Teams have been con-
sidered; and

(c) if so, the steps taken to imple-
ment the same?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Three Central
Teams have visited 8 drought affected
States viz. Maharashtra, Madhya Pra-
desh, Gujarat, Rajasthan, Orissa,
Mysore, Andhra Pradesh and Punjab
and have recommended starting of
works programmes in these States.
The Teams which visited the States
of Madhya Pradesh, Rajasthan, Guja-
rat and Maharashtra have also recom-
mended that the foodgrain ration in
the scarcity-affected areas of these
States should be raised to 10 Kilo-
grams per person per month.

(b) Yes, Sir.

(c) Works progrummes have been
started in these States to provide
employment to adults. More than
20 lakhs of persons are already em-
ployed in these works programmes.
Allotment of foodgrains to the scar-
city affected States has been increased
so that sufficient foodgrains are avail-
able for workers at the rate of 10 kilo-
grams per person per month.

Reclamation of Tank Bed Land

3527. Shri Kolla Venkailah:
Shri M. N. Swamy:
8Shrl Laxmi Dass:

Will the Minister of Food, Agricul-
ture, C V| Devel t and
Cooperation be pleased to state:

(a) whether any Central Govern-
ment team has recommended to the
State Governments in the South to
reclaim fertile tank bed land for culti-
vation and for selling the reclaimed
land in the open market;

.

(b) if so, the estimated extent of
land that can be reclaimed in the
different States;
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(c) the extent of tank bed land
under the encroachment of landless
agricultural labourers in different
States; and

(d) the reaction of State Govern-
ments concerned to the different
recommendations of the team?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). The
required information is being collect-
ed and will be placed on the Table
of the Sabha as soon as it is received.

Panchayat and Block Development
Councils in Kerala

3528. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
Kerala Government propose to invest
the Panchayat and Block Development
«Councils with more powers;

(b) it so, the flields of development
in which more powers are proposed;

(c) whether Government will make
available necessary funds to the Pan-
chayats together with more transfer
of powers;

(d) whether jt js a fact that under
the provisions of the Kerala Pancha-
yat Act, the basic land tax is to be
given to the Panchayats; and

(e) if so, why it is not being imple-
mented?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
De t and C jon (Shri
Shiade): (a) to (c). The question of
investing the Panchayats and Block
Development Councils in Kerala with
more powers, together with the addi-
tional functions and the necessary
funds to be transferred, is under the
consideration of the State Govern-
ment,

(d) Yes.

(e) The intention is making the
provision for payment of basic land
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tax as grant to Panchayats is to cover
the cost of corresponding obligations
which could be transferred to Pan-
chayats along with the grant. The
State Government are working out
the details of the functiong to be
transferred.

Artificial Rains

3529. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have got
any scheme to produce artificial rains
in the areas stricken by drought; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The National Physical Laboratory who
have done some exploratory work on
what is known as the seeding of
clouds from ground generators for
moisture condensation at high alti-
tudes, have not yet recommended any
practical scheme for producing arti-
ficial rains.

Indo-Swiss Dalry Project at
Mathupetty

3530. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) when the Indo-Swiss Dairy Pro-
ject at Mathupetty will be completed;

(b) how many cows there will be
at the end of the second stage; and

(¢) whether Government expect to
raise the cattle feed in Kerala itself?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The first stage of the
experimental phase was completed on
31st March, 1965. The project has
now entered into the second stage of
the experimental phase with effect
from 1st April, 1965. This stage will
be over by 31st March, 1967. There-
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after, a new Agreement with the Swiss
Government will have to be conclud-
ed for undertaking an expansion pro-
gramme in Peermade.

(b) Information has been asked for
from the Government of Kerala. It
will be furnished to the Lok Sabha
as soon as received.

(c) Yes.
Diseases among Cattle in Kerala

3581. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that foot
and mouth diseases are spreading
among the cattle in an epidemic form
in Kuttanad, Alleppy district, Kerala;

(b) if so, what is the loss of cattle;
and

(c) the measures taken to prevent
them?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) During the months of
October, November and December,
1965 there was an outbreak of foot
and mouth disease in Kuttanad area.
The first case was reported to the
Mobile Veterinary Surgeon on 18th
October, 1965. No report has been
reccived since 28th December, 1965.

(b) No mortality or loss of cattle
was reported.

(¢) Timely treatment was given (o

the affected animals through the
Mobile Veterinary Dispensary,
Alleppy. besides the treatments

through the veterinary institutions in
Kuttanad area.

Special variety of Thainan Seeds in
Kerala

3332, Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Commu-
nity Devel and Coop | be
Pleased to state:

(a) whether it is a fact that special
variety of Thainan seeds are going to

be cultivated in an area of three and
a half lakhs acres in Kerala;

,(b) it so, the
gramme; and

details of this pro-
(¢) the places which have been
chosen for this purpose?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Devel and C t (Shri
Shyam Dhar Misra): (a) Yes. It is

proposed to bring an area of 5 Iakhs
acres in Kerala under High Yielding
Variety of Tainan-3 paddy during the
year 1966-67.

(b) Two tons of Tainan-3 paddy
seeds were received from Taipei, Tai-
wan, through the courtesy of the
Rockefeller Foundation for cultivation
in Kerala State. These geeds along
with those made available from the
Central Rice Research Institute, Cut-
tack, and Pattambi Research Station
have been multiplied over 700 ucres
in the districts of Ernakulam, Trichur
and Palghat during off-season Punja.
These seeds will now be utilised for
sowings during kharif season 1986-67.
Necessary arrangements for fertilisers
and plant protection have been made
by the State Govenment.

(c) It is proposed to cultivate the
Tainan-3 paddy seed on a large scale
in the Districts of Ernakulam, Trichur,
Alleppey and Palghat.

Procurement of Paddy and Rice

3533. Shri M. G. Thengondar: Will
the Minister of Food, Agriculture,
C ity Devel t ang Co-
operation be plcased to state:

(a) how many tonnes of paddy and
rice have been procured by the Food
Corporation of India at Thanjavur
and Mannargudi District in Madras
State during the period from Decem-
ber. 1965 to Februury, 1966;

(b) whether it is a fact that the
paddy producers do not reccive imme-
diate payment for the paddy procur-
ed by Mannargudi godown and have
to wait for considerable time for the
same;
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(c) if so, in how many cases, pay-
ment is pending and the amount in-
volved; and

(d) the steps Government have
taken to make immediate payment to
the ryots?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel and C ation (Shri
Govinda Menon): (a) The Food Cor-
poration of India has not purchased
any paddy and rice at Thanjavur and
Mannargudi District in Madras State.

(b) to (d). Do not arise,

AETCTST WY FEra
3534, it ¥o faro qfewm ¢
o wiwet :

w1 ww, §fw, sepfoe faww
AT WEETT HfY T T K FAT F
fr :

(%) a¥ 1965-66 ¥ wEgTOT
N @R & ‘Gfaw w8 g™
e Y qw F oy awga: e
ofer 1 wRw far mr oy oay
1966-67 ¥ T FM & fag fammy
wfr &1 wrw faar s i)

(@) a¢ 1965-66 H & W

wRE # afe § § 7qq: fwaH @ -

§9 ® o ?

o, gy, amufas faete aa
qEETT R N QA (st s
oY fasy) : (%) wfas oW Sgoms wr=aw
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“Grow More Food” Campaign

3536. Shri Lakhmu Bhawani: Will
the anster of Food, Agriculture,
ity Devel at and Coope-

ratlon be pleased to state:

of grant actually
sanctioned to the Government of
Madhya Pradesh for “Grow More
Food” Campaign during the year 1865-
66; and

(a) the amount

(b) the amount propased to be given
to that Government for the same pur-
pose during 1966-67?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Dev t and C ¢ (Shri
Shyam Dhar Misra: (a) Grant given
to the States for the Grow More Food
Campaign js covered under the Heads
of Development—(i) Agricultural
Production (including Land Develop-
ment), and (ii) Minor Irrigation. A
total grant of about Rs. 150 lakhs has
been sanctioned to Madhya Pradesh
State during 1965-66, under the above
mentioned two Heads of Development.

(b) The amount of Central financial
assistance to be allocated during 1966-
67, has not been finalised so far.

Cultivation of Tapioca and Ceconut
in Kerala

3537. Shri Vasudevan Nair:
Shri Warlor:

Will the Mmmor of Food, Agrlcll-
ture, C ity De and
Cooperation be pleased to state

(a) whether there is any proposal
to establish 'mode] farms for cultiva-
tion of tapioca and coconut in all the
National Extension Service Blocks in
Kerala State;

(b) if o, by what time these farms
will be established; and
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(c) the amount to be allotted for
the purpose in the first year of the
Fourth Five Year Plan?

The Deputy Minister in the Minis-
try of Food Agriculture, Community
Developmen! ang Cooperation (Shrl
Shyam Dhar Misra): (a) and (b).
There is no proposal to establish
model farms as such, for cultivation
of tapioca and coconut in the National
Extension Service Blocks in Kerala.
However, the State Government pro-
pose to implement Package Program-
mes for coconut and tapioca in 50°
selected Blocks in the case of coconut
and 5 such Blocks in cage of tapioca
during the year 1966-87.

(c) The amounts allotted for the
Package Programmes for coconut and
tapioca during 1966-67 are Rs. 22.18
and Rs. 5.00 lakhs respectively.

Neendakara Bridge in Kerala

3538. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to state:

(a) whether the construction of
Neendakara bridge in Keralu State is
progressing according to the schedule;
and

(b) if not, the reasons for the delay?

The Minister of Transport, Aviation,
Shipping angd Tourism (Shri Sanjiva
Reddy): (a) and (b). Progress is
slightly behind the schedule due to
power shortage and labour strike.

West Coast Road in Mangalore
District

3539. Shri Linga Reddy: Will the
Minister of Tramsport, Aviation, Bhip-
ping ang Tourism be pleased to state:

(a) the progress made in the execu-
tion of the National Highway Scheme
of West Coast Road Develgpment in
Mangalore District of Mysorc State;

(b) the amount so far spent out of
the estimated cost of the scheme;
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(c) how long it will take to com-
plete the work; and

(d) the reasons for the delay?

The Minister of Transport, Aviation,
Shipping amd Tourism (Shri Sanjiva
Reddy): (a) to (d). The information
is being collected and will be laid on
the Table of the Lok Sabha.

West Coast Road in Kerala

3540. Shri A. V. Raghavan: Will the
Minister of Transport, Aviation Ship-
ping ang Tourism be pleased to state:

(a) the progress made in the cons-
truction of bye-puss roads at Telli-
cherry, Mahe, Badagara, Kallayi and
Feroke on the West Coast Road in
Kerala;

(b) whether there is any proposal
to construct new road bridges at any
of these places; and

(¢) if so, where and when they will
be completed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). There are propo-
suls for the construction of bye-
passeg at Badagara and Tellicherry on
ithe West Coast Road in Kerala. The
alignment of the former has been ap-
proved. The alignment of the latter
is still under correspondence with the
State Government. The work on these
two bye-passcs has not yet started.
It will, however, be taken up soon
and completed during the current
plan period. There are no wajor
bridges on the two bye-passes. The
remaining three bye-passes have not
been accepted for the grant of Central
assistance.

Transport Facilities for Hilly
Tracts of Malabar Region

3541, Shri A. V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping and 'l_‘o\lrhm be pleased to state:

(a) whether Government are aware
of the difficultiegs of the people living
in the hilly tracts of the Malabar re-
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gion of Kerala for want of adequate
transport facilities in the region;

(b) the number of Panchayats in
the Malabar region which are not
accessible by the road during mon-
soon;

(c) the steps taken by Govermment
to provide roads and bridges to these
regions; and

(d) the amount set apart quring the
year 1966-67 for the purpose?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) Out of 367 Panchayats in Mala-
bar region about ten percent, espe-
cially in the Irrikkur Block in the
Cannanore District, are inaccessible
during monsoon.

(c) Important Panchayat roads are
proposed to be taken over by the State
Public Works Department from the
local bodies concerned and new roads
and bridges have also been proposed
by them for construction under the
State Fourth Five Year Plan,

(d) Approximately Rs. 80 lakhs for
roads and bridges in Malabar.

Smuggling of Rice

3542. Shri Vasudevan Nair: Will the
Minister of Food, Agriculture, Commu-
nity Development and Cooperation be
pleased to state:

(a) whether it is a fact that smug-
gling of rice is taking place from
Palghat in Kerala State to Coim-
batore, Madras State; and

(b) if so, the steps being taken to
stop this smuggling?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) and (b). No proof
is available to Government of any
such smuggling. The border check
posts are alert to prevent any viola-
tion of movement orders.



10469 Written Answers CHAITRA 22, 1888 (SAKA) Written Answers

ot w1 IR

3543. Nt Fag: 1 W,
vy, arqfaw faere ooy age S
g T &Y IO oFG fF o

(%) wra A pff & wowt 7 wfa
g fFaAr e @At ¢

(@) @ 2 wvt A gow &
Seare ¥ e wfywa afz g€ 8;

(7) = # & fa¥ Al avw
¥ gfa ag feamm =5 fFar §; W1

() ==Y #1 3T TR & fay
w7 FaTg) £ a1 o g ?

g, yfe, ewufoe fowew ow
e "AeATE A Jawet (o e
fam) : (%) 1966 ¥ (3pff qur aeer
*) wvef & IA 5,800 fafwww
g A mraraAT § wafe 1961 #
2,880 fafags M7 1956 ¥ 1,908
fafaaa sqafra gemmem gt o

(@) g deAr & o ¥ gue
T IAEA 50 9 afqwa aw @1 o
A QAT ¥ 9T qF FIWT 101
sfana a% @@ #) grerEAT g o

(n) dwd D & it e
gt foa dm e wifie @,
¥ for cne =awqr 80 37 FAT WY
@ safe g g # 2058 w0
@y .

(w) it fawrr # g, dWQ
Fqr N Qe # IS srafadar
& w §, I D & fau gwand
e frafror 21° 40 ®O% TR § 0
T Y AT At Avet & T
W & fag fafew AoAC WE w7
& wt & o o A v @ E
iy Jxres &1 fao gfaed

10470

« arft § o Aewoerd G ol o
FAR R O-TFY Girard & ot § )

National Highways in Kerala

3544. Shri P. Kunhan: Will the Min-
ister of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) the total kilometres of road
works undertaken on the National
Highway No. 4 during the years 1963-
64, 1964-65 and 1965-66;

(b) whether it is a fact that the Na-
tional Highways are lying incomplete
in Keralu especially in Northern part;

(¢) if 0, the reasons thereof; and

(d) whether any amount of the:

allocated funds has lapsed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): () The Members is presuma.
bly referring to National Highway No.
47. During 1963-64 work on 35 Kilo-
metreg of road and 8 bridges was
completed, In 1064-85 four bridges
were completed. In 1965-66 work on
9 kilometres of road and 8 bridges
was in progress.

(b) No, Sir.

(¢) Does not arise.

(d) No, Sir.

Central Financial Assistanoe to
Andhra Pradesh

3545. Shri Kolla Venkaiah:
Shri M, N. Swamy:
Shri Laxmi Dass:
Shri M. 8. Murti:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be plcused to state:

(a) whether any additional alloca-
tion of Central financra! assigtance on
the basig of the recommendations of
Joint Central Team has bken made to
Andhra Pradesh;

(b) it so. the amount allocated;
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(¢) the schemes for which the allo-
cation has been made and the amount
for each scheme; and

(d) if the reply to part (a) above
be in the negative, the action taken
to speed up in view of the famine
wconditiong in the dry parts of the
State?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) Rs. 79.00 lakhs.

Name of the Scheme

(c) The requisite information is
given below:
Additional  allo-
cation of ccntral
financial  assist-
ance

1. Lift irrigation Programme

2. Construction of wells .

Rs 29:00 lakhs

Rs. 25-0c. akhs

3. Extension of c.lcctncnly to rural arcas for mc:cnsmg nbncullmal

production .,

. . Rs. 25-00 lakhs

(d) Doer not arise.

National Cooperative Development
Corporation

Shri Subodh Hansda:
Shri M. L, Dwivedi:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Will the Minister ot Food, Alrlcul-
ture, OCo ity and
Coeperation be pleased to state:

3546,

1
Deve

(a) whether the Nationa] Coopera-
tive Development Corporation ad-
vanced  its entire funds to all State
Governments for disbursements to co-
operatives in 1964-65;

(b) the basis of allotment of theun
funds;

(c) whether the imount has been
utilised by the States; and

(d) if not, the rcason therefor?

The Deputy Minister im the Minis-
“ev of Food, Agriculture, Community
idwelopment and Cooperation (Shri
dhyam Dhar Misra): (a) No, Sir.
During 1964-65 the National Co-
operative Development Corporation
released Rs. 10.30 crores to the vari-
ous State Governments except Jammu

and Kashmir., At the end of 1964-65,
a sum of Rs, 4.70 crores was carried
over by the Corporation in its Co-
operative Development Fund for utili-
sation for cooperative development
schemes in the subsequent years.

(b) The funds are allotted broadly
on the basis of the ceilings for vari-
ous states approved by the Planning
Commission and the Ministry of Fin-
ance as a result of the annual plan
discussions.

(c) Yes, Sir.
lised Rs.
of Rs.

The States have uti-
10.02 crores out of a total
10.30 crores.

(d) Does not arise.

Hoarders and Black-marketeers in
Delhi

3547. Shri Yashpal Singh:
‘Shri Vishram Prasad:
Shri Bagri:

Dr. Ram Manchar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of prosecutions
launched by Government against
hoarders and black-marketeers in
Delhi and New Delhi under the Essen-
tial Commodities Act, 1964 up-to-date;



1 0473 Written Answers CHAITRA 22, 1888 (SAKA) Written Answers | 474

(b) the number of convictions

secured; and

(c) the nature of sentence in each
case?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) 79.

(b) 27.

(c) A statement showing the nature
of scntence in each case is laid on
the Table of the House, [Placed in
Library. See No. LT-6031/66].
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Agro-Industrial Corporations

3549. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Yashpal Singh:

Will the Minister ot Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the names and number of States
where Agro-Industrial Corporations
have not so far been set up;

(b) the reasons therefor; and

(¢) the time by which they are
likely to be set up in these States?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development amd Cooperation (Shri
Shyam Dhar Misra): (a) to (¢). Ex-
cept Maharashtra, no other State Gov-
ernment has so far set up the Agro-
Industrial Corporation. Andhra Pra-
desh and Bihar have prepared their
schemes which are under examination.
Madhya Pradesh, Madras, Mysore
and Punjab are going ahead with the
preparation of the schemes, while
Gujarat, Rujasthan, Uttar Pradesh and
West Bengal have shown interest in
the matter.

Polishing of Rice

3550. Shri Shree Narayan Das:
Shri Badshah Gupta:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether the Centre’s directive
to State Governments that the rice
mills should restrict the degree of
polish to only four per cent is being
given effect fully;

(b) the arrangements made to pre-
vent over-polishing resulting in the
loss of nutrients as well ag loss of rice
vield; and

(c) whether there is any agency at
the Centre to supervise the work of
milling?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) With the excep-
tion of one or two States the Directive
has been given effect to by all the
States.

(b) (i) the agencies making the

purchases of rice, namely,
State Governments, the Co-
operative Societies and the
Food Corporation of India
have fixed the out-turns
based on a polish of 4 per
cent.

(ii) The Mills have been sup-
plied with samples of rice
having 4 per cent polish and
rice produced by them has

to conform to the sample.

(iii) Under the Rice Milling
Industry (Regulation) Act,
1958, for contravention of
the instructions with regard
to polish, the miller is liable
to punishment with im-
prisonment for a term upto
three months or with a
fine upto Rs. 2,000 or with
both.

(c) Powers of enforcement under
the Rice Milling Industry (Regula-
tion) Act are vested in the State Gov-
ernments and supervision is ensured
by them.

Kolaghat-Haldia Road

3551, Shri S. C, Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:

Wiil the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) how far the construction work
of extension of the National Highway
No. 6 from Kolaghat to Haldia has
proceeded;

(b) whether all the landg required
for the extension have been acquired
and compensation paid; and .

(c) it so, when the construction
work is likely to be completed?

The Minister of Traasport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). There is
already an existing State road con-
necting Haldia Pogt area with National
Highway No. 6. 'Besides this, the
Government of West Bengal hnve sug-
gested the construction of another
new roaq to meet the needs of the
proposed Haldia Port connecting it
with Kolaghat on National Highway
No. 6. Presumably, the Hon'ble Mem-
bers are referring to this new road.
This is a State road work and the
State Government are primarily con-
cerned in the matter. They have,
however, been pressing for the work
being financed by the Centre. This
request is being examined, Mean-
while, the State Government are re-
ported to have gone ahead with the
acquisition of land and taken posses-
sion of about 40 per cent of the re-
quired land. No compensation appears
to have been paid yet. The comple-
tion of the road project is likely to
take about 3 years after the com-
mencement of the construction work
which can be taken up soon after the
necessity of a new road has been
accepted and a decision taken on the
provision of funds.
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Automatic Unloading Machines in
Calcutta Port

3554. Shri Subodh Hansda:
Shri P, R. Chakravertl:
Shri Indrajit Gupta:
Shri Kapur Singh:
Shri P, K, Deo:

Wil]l the Minister of Food, Agrical-
tare, C Devel t amd

Y

Cooperation be pleased to state:

(a) whether Government have put
up automatic unloading machines in
Calcutta Port and if so, their number;

(b) the working capacity of such
machines and how it compaf®s  with
manual labour required for the same
period;
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(¢) whether any employees have
been declared surplus as a result
thereof; and

(d) if so, the alternative arrange-
ments made for them?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Govinda Menon): (a) A marine ‘leg’
comprising three mechanical discharg-
ing units has been installed at one
berth in Kidderpore Docks, Calcutta,
to discharge foodgrains from vessels
and convey the same to silo bins
having a total capacity of 19,000 ton-
nes.

(b) The rated capacity of each of
these three units is 75 tonnes an hour.
The hourly rate of discharge with
manual labour at this Port ig about
20 tonnes per hatch.

(c) The mechanical discharge has
been arranged only on one berth
while on the other berths the  dis-
charge continues to be done manually.
In view of this and the increased
volume of imports of foodgrains no
employees have been declared  sur-
plus on account of the operation of
these machines.

(d) Does not arise,

Visakhapatnam Port

8555, Shri Vishwa Nath Pandey:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:

(a) the progress made so far about
the completion of Visakhapatnam Port
project;

(b) the total expenditure incurred
on this scheme; ang

(¢) when it is likely to be put into
operation?

The Minister of Transport, Aviation.
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The Visakha-
patnam Port Project consists of the
construction of four additional berths,
two for handling iron ore and two for
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general cargo and the installation of
a modern mechanical ore handling
plant at the ore berths. The progress
made on the scheme is as follows:

(i) the construction of the two
ore berths has been completed
and the berths have been commis-
sioned;

(ii) the construction of the two
general cargo berthg ig in progress
and is expected to be completed
by the end of 1966;

(iii) the erection of the
mechanical ore handling plant has
been completed.  Forty-seven
ships were loaded with 6.57 lakh
tons of ore by the mechanical ore
handling plant upto the 3rd April,
1966.

An expenditure of Rs. 581 lakhs has
so far been incurred on the scheme.

Tube-Wells

3556. Shri Shree Narayan Das:
Shri Bagri:
Shri Daljit Singh:

Will the Minister of Food, Agricul-

ture, C De and
Cooperation be pleased to state:

(a) whether any assessment has
been made by the Centre regarding
the proper functioning of tube-wells
sunk with the Central Government's
assistance in various States, parti-
cularly in Bihar;

(b) if so, the result thereof;

(¢) the total number of tube-wells
so far sunk, State-wise;

(d) whether the suggestions made
from time to time that the areas not
covered by such tube-wells and aot
likely to come under any proposed
canal scheme should be provided with
tube-wells, have been considered; and

(e) if so, with what result?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Deveclopment and Cooperation (Shri
Shyam Dhar Misra): (a) to (e).
Working of tubewells has been exu-
mined by a Committee on Plan Pro-
jects and the Programme Evaluation
Organisation of Planning Commission
in addition to the frequent inspections
carried out by this Ministry's techni-
cal officers. Bihar has a total number
of 981 State Tube-wells (450 Nos, in

North Bihar and 531 Nos. in  South
Bihar) and 820 private tube-wells.
Tubewells, particularly in North

Bihar, are not functioning satisfactori-
ly. Their mode of powering has so
far been with diesel-generated electri-
city which is costly. Suggestions for
improved performance have been
made to the State. Imposition of two-
part tariff has not been favourably rc-
ceived by all the States. Areas that
are not commanded by canals are
examined for tubewells location. In
case of South Bihar, in the command
of Sone canals, tubcwells have beca
located in Arrah-Buxar area which
form the tail-end of the irrigation
gystem.

2. Number of tubewells sunk in
different States are as below:

Number of
S. No. Name of State Tubewells Remarks
sunk
1 Andhra Pradesh 1
2 Assam 21
3 Bibar— .
? Privatc tubewells 820
1) State tubewells 981
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Number of
f. No. Name of Supply Tubewslls Remarks
sunk
4 Gujarat 994 Of these 728 are successful and
639 in operation.
s Kerala 200 For drinking water supply

6 Madhya Pradesh

7 Orissa
8 Punjab
9 Uttar Pradesh —

(1) Private tubewells
(11) State tubewells

10 Madras—
(s) Borewells
(55) Artesian wells (State Tube-
wells) . . .

(1)) Exploratory tubewells

11 Maharashtra

-
N

West Bengal

Agricultural Farms

3557. Shri Badshah Gupta: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Cooperation
be pleased to state which agricultural
farmg of the Central Government have
yieldeq net profits to Government
during 1965?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): The two Central
Mechanised Farms at Suratgarh and
Jetsar in Rajasthan have suffered los-
ses during 1964-65, The losses were
mainly due to nali floods and inade-
«quate irrigation supplies, and drought
.conditions.

90 Of these 70 are in operation
construction work on the re-
maining tubewells is in pro-
gress

167 Of which two abandoned.

1,574 Including 23 failed.

19,207

8,684 Of which 8,193 put into operation.

Remaining 491 are in the process
of being completed.

4,253 In operation from 1960-61 only

152 The scheme was closed in 1963.
23 Of these eleven are in operation
and the remaining are being
repaired.
7

1,317 Of these 454 have been enorgised
so far.

C.D, Blocks in Punjab

3558. Shri Daljit Singh: Will  the
Minister of Food, Agricujture, Com-
munity Development and Cooperation
be pleased to state:

(a) the total amount given to the
Government of Punjab for Community
Development Blocks during 1965-66;
and

(b) the amount allotted to the State
Government for the purpose during
1966-67, so far?
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The Deputy Minister in the Minis- Develop t and Cooperation (Shri
try of Food, Agriculture, Community Shinde):
(Rs. in lakhs)
Loan Grant Total
(a) 1965-66 . 54:07 102-83 156:90
(amount paid
(b) 1966-67 58-67 9I-64 15031

(Amount allotted)

Development of Minor Irrigation Pro-
Jects in Punjab

3559, Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Devel ang Cooperati
be pleased to state:

(a) the amount given by the Centre
to the Punjab Government for the
development of Minor Irrigation Pro-
jects in the State during the years
1965 and 1966; and

(b) the amount utilised during the
above period?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Sham Dhar Misra): (a) During the
financial year 18685-66, a grant of
Rs. 12.87 lakhs wag sanctioned to the
Government of Punjab for the State
Plan Schemes under the Development
Head “Minor Irrigation”, Besides, a
grant of Rs. 1.19 lakhs was also given
to the State Govt. for the Centrally
Sponsored Schemes for Research and
Training on Minor Irrigation and
Water Use. Since this assistance was
released to the State Government on
the basis of anticipated expenditure,
it is subject to final adjustment on the
basis of the actual performance of the
State Government for that year as a
whole.

During the current financial year
(1966-87), an outlay of Rs. 325 lakhs
(including Central and State shares of

expenditure) hag been agreed to by
the Government of India for the Gov-
ernment of Punjab under the minor
irrigation programme. Actual amount
of Central grant to be given during
1866-67 has not been finalised so far,
The grant will be actually released
for payment in March, 1967.

(b) Since the flnancial year 1985-66
is just over and the year 1966-67 has
just commenced, it is too early to give
information about the amount utilised
during these years.

Fruit Cultivation in Hill Districts

3560. Shri Hem Raj: Will the Minis-
ter of Food, Agriculture, Community
Development and CoOperation be
pleased to state:

(a) whether it is a fact that in the
hill districts the fruit growers have
been much troubled by the menance
of flying foxes;

(b) if so, whether any effective
method has been found to deal with
it; and

(c) the steps Government have
taken to educate such fruit growers to
overcome thig menance?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperati (Shri
Shyam Dhar Misra): (a) Yes. Flying
Foxes (Bats) are serious pests of
fruits in localised areas in  various
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hilly tracts of the country. Indivi-
dual orchardists may suffer up to
10-15 per cent loss.

(b) and (c). Protection against
damage by Flying Foxes is usually
obtained by setting up strong lights in
the orchards and by putting obstruc-
tion in their line of flight by erecting
nets over the fruit trees, Their num-
bers can be reduced by organising
shooting parties. In different States,
issue of shooting licences and ammu-
nition for their destruction on cam-
paign basis, is encouraged. Trials
conducted on killing bats by blasting
with golignite bombs in their roosting
places have given promising results.
Suitable bombs have been developed
anq techniques for planting them on
trees worked out. Over 16,000 bats
were killed with the use of about 450
bombs during 1964—66. It is propos-
ed to organise specia) parties to under-
take such campaigns.

Price of Rice

3561. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
tare, C He Devel t and
Cooperation be plcased to state:

(a) whether it is a fact that the price
of rice especially in rice growing
States hag gone up considerably; and

(b) if so, the steps taken by Gov-
ernment to check the rise in price of
rice?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang CoOperation (Shri
Govinda Menon): (a) In some of the
rice producing States there has been
some rise in the prices of rice,

(b) A statement ig laid on the Table
of the House. [Placed in Library.
See No. LT-6032/66])
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Best Village in 1965-66

3562. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there was nation-wide
competition for adjudging India’s best
village during 1965-66;

(b) if so, the name ang location of
the best village so adjudged; and

(c) the special feature of the
village which led to this result
what prize has been given?

best
and

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The nation-wide compe-
tition for selecting the best village 1s
held every year under a regular
scheme. The adjudication for the best
village during the year 1965-66 will be
held when the data of performance
become available. The results for ‘he
competition for 1965-66 will be an-
nounced some time in 1966-67,

(b) ang (c). Do not arise.
Agriculture Cess

8563. Shri Ramachandra Ulaka:
Sbri Dhuleshwar Meena:

Will the Minister of Food, Agricul-

ture, C ity Dev and
Cooperation be pleased to state:

(a) the amount collected by the
Indian Council of Agricultura] Re-

search by way of
during 1965-66; and

agriculture cess

(b) the amount spent out of this
on the staff in Headquarters and on
research and other schemes during
the above period?
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The Deputy Minister in the Minis-
try of Food, Agricultture, Commaunity

10490
Devel and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).

Reccipts Expenditure
1965-66 1965-66
(i) Receipts from agricultural (1) Expenditure on adminis-
Produce Cess . . 66,73,100 trative staff at the
headquarters 13,52,980
(if) Other Income . 29,21,900 (i) Expenditure on Rescarch
and other schemes in-
cluding technical staff 102,60,120
ToTAL 95,95,000 TotaL 116,13,100
Note : The receipts were suppl d by the T balances of prev (u; years

Village Force for Agricultural Produc-
tion in Punjab

3564, Shri Bagri: Wil] the Minister
of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) whether there ig any proposal
to organise a village force in Punjab
to intensify agricultural production in
that State;

(b) if so, whether any assistance
has been given to that State;

(c) whether such organisations will
be set up in other States also; and

(d) if not, the reasons therefor?

The Deputy Mlnlstcr ol Food, Agri-
culture, C t and
Cooperation (Shri Shlnde) (a) to (d).
There is no such proposal. However,
the Village Volunteer Force, one of
whose main functions is to step up
agricultural production, is in
existence in Punjab as in other States,
No Central assistance is given for the
scheme to any State.

De-Hydration of Onions

3565. Shrl M. L. Jadhav: Will the
Mlmster of l-‘ood Agriculture, Com-
and Cooperation

be pleased to state:

(a) whether any plants are func-
tioning for the de-hydration of onions
in the country;
181(Ai)LSD—4

(b) how many of them are on large
scale and how many on smal] scale;
and

(c) the steps taken to facilitate the
functioning of these plants to  have
better prices for the produce and to
earn foreign exchange from the same?

The Minister of State in the Minis-
try ol Food, Agriculture, Community

Dev H and Cooperati (Shri
Govinda Menon): (a) Yes, Sir. Two
plants are already working.

(b) The following two are large-

scale factories de-hydrating onions,
along with other processed foods:—

1. M/s Midlang Fruit & Vegetuble
Products, Mathura,

2. M/s. Hindustan
Ghaziabad.

Lever Ltd,

Two more large-scale firms—uviz.

1. M/s. Azeez Trading Co., Madras;
and

2. M/s. Nasik Zila Sahakari Karda
Nirza'ikaran Karkhana Ltd,

have also since been licensed undefl
Industries Development anq Regula<
tion Act, 1951 to set up Onmion De=
hydration Plants at Nasik and Pimpa-
1gaon respectively.

There are no small scale mechanis-
ed plants for dehydration of onions,
although dehydration by sun-drying
method, on cottage-scale is in vogue,
in some parts of the country.
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(¢) The firms engaged in the pro-
duction of dehydration of vegetables
ag well as those which want to set up
new units for this purpose, are given
all possible encouragement and are
being assisted to  equip themselves
with improved processing plantg in
order to make them competitive and
economically viable.

Scholarships or Agricultural Research

3566, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) the number of students at pre-
sent awarded Government scholarships
py the Indian Council of Agricultural
Research for research work in agri-
culture etc. during the last year; and

(b) the number out of them who
belong to Scheduled Castes and Sche-
duled Tribes?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Indian
Council of Agricultural Research did
not award any Government scholar-
ship during the last year for research
work. The Council, however, award-
ed 192 fellowships for research work
out of their own funds.

(b) The Council’s fellowships are
awarded purely on the basis of merit
and as much, there is ne:column in

th tions of the candidates to
gw that: they belong to Scheduled
weand: Scheduled Tribes. The

ommaners6f Scheduled Castes and Sche-
'OUMEGI: Tribes. tandidates. who were
. AWmrded’ fellowships during the last
.¥year is not, therefore, available,

mmm
uw.dt v‘hmt AT
wrr e, i, s faere
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, Cut in Rice Quota by States

3568. Shrimati Savitri Nigam: Will
the Ministér of Food, Agriculture,
O ity Dev t and Coope-
ration be pleased to state:

(a) whether some States have
decided to effect a cut in their rice
quota; and

(b) if so, the total saving by this
cut?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel t amd C ti (Shri
Govlmh Menon): (a) Yes, Sir. Some
States have reduced the gquantum of
rice issued from ration/fair price shops.

(b) The actual saving depends not
only on the quantum of issue but on
the number of persons drawing and
the quantity actually drawn. It is,
therefore, not ‘possible to -estimate the
actual saving by this reduction in the

LA.C. Dakota Damaged at Kathmuufp
Airport

3569, Shri Vishwa Nath Pandey:
Will the Minister of Transport, Avai-
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tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that an
LA.C. Dakota on its scheduled flight
to Kathmandu had its propeltler
damaged as it landed at Kathmandu
airport on the 9th March, 1966; and

(b) if so, the causes of the accident?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. During landing
at Kathmandu both properllers ot the
aircraft hit the ground and their tips
were damaged No other damuage was
caused

(b) The in:ident is under investiga-
tion,

Indian Ships in Collision in Singapore

3570. Shri Vishwa Nath Pandey:
‘Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Ram Harkh Yadav:

Will the Minister of Transport, Avia-
Sion, Shipping and Tourism be pleased
to state: '

(a) whether it is a fact that four
ships including an Indian liner were
involved in a series of collisions in
Singapore harbour on the 9th March,
1966;

(b) if so, the causes thereof; and

(c) the total amount of loss?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) The “State of Madras " was lying
moored at Singapore Horbour on 89th
March, 1866. A British vessel, M.V.
“BOMBALA"” was approaching her
berth when she came into collision
with a Japanese vessel S. S, “Azuchi-
san Maru” which was lying moored
near the “State of Madras”. Due to
the impact of the collision, the Japu-
nese vessel broke her moorings and
collided with “State of Madras”. As a
result of this sudden impact the “State
of Madras” in turn broke her moorings

1888 (SAKA) Written Answers 10494

and came into collision with German
vessel, M.V. “Munchen”, which was
also nearby.

(c) The exact cost of damage to
“State of Madras” is not yet known but
it is estimated to be not beyond
Rs. 40,000.
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Desert Development Board

3572. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
tare, Cemmunity Development and
Codpetation be pleased to state:

(a) whether Government have fina-
lised the proposal to form a Board
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to deal with the problem of desert in

the States of Rajasthan, Gujarat,
Uttar Pradesh and Punjab;

(b) if so, the terms of reference of
Board; and

(c) when the report is likely to be
submitted?

The Deputy Minister in the Minis-
try of Food, Agri e, C 34
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). The
proposal for setting up of a Central
Desert Development Board to deal
with the problems of desert in the
States of Rajasthan, Punjab and
Gujarat is likely to be finalised shortly,
No programme is contemplated for
Uttar Pradesh at present.

Agricultural Universities

3573. Shri R. Barua:
Shri Linga Reddy:
Shri R. S. Pandey:
Shri Firodia:
Shri P, C. Borooah:

Wiil the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be please dto state:

(a) whether Government have any
proposai to establish Agricultural Uni-
versities in the Fourth Five Year Plan
period in different States; and

(b) whether the Government of
Assam have approached the Centre
for establishment of an Agricultural
University in that State?

The Deputy Minister in the Minis-

try of Food, Agriculture, Community
Devel t and C ti (Shri
Shyam Dhar Misra): (a) Yes, Sir.

The States of Maharashtra, Gujarat,
Assam and Madras have shown inte-
rest in the establishment of Agricultu-
ral Universities and some or all of them
are likely to work out the details in
due course.

(b) The Government of Assam have
made a provision in their Fourth Five
Year Plan for the establishment of an
Agriculture University but they have
not worked out any details so far.
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Nationa] Highway No, 37

3574. Shri R. Barua: Will the Minis-
ter of 'Transport, Aviation Shipping
and Tourism be pleased to state:

(a) whether the National Highway
No. 37 has been properly upgraded im
order to bear the increasing vehicular
traffic;

(b) whether constant deterioration
of the surface and frequent corruga-
tion in the pavement of the road are
due to bad workmanship and acceps-
ance of below standard materials from
contractors and negligent supervision;
and

(c) if so, the stepe taken to improve
the matters?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The pavement of the
National Highway No 37 is being
widened and strengthened. All the
weak and narrow bridges and culverts
are also being strengthened or recons-
tructed. The works are in progress
and arc cxpected to be completed dur-
ing 19€7.

(b) No, Sir. Deterioration of the
surface and corrugations in the pave-
ment occur where thickness of the
crust is insufficient for the prevailing
intensity of traffic or the drainage is
poor. The pavement is being streng-
thened wherever ne:essary to overcome
this trouble.

(¢) Does not arise. =~
Non-Tribal Population in Tripura

3575. Shri Dasaratha Deb: Will
the Minister of Law be pleascd to
state:

(a) whether any protest was made
against the inclusion of the non-tribal
population dominating in the Radha-
kishorepur Assembly Constituency in
the Union Territory of Tripura in the
Tripura-East Parliamentary Constitu-
ency which was reserved for the
Scheduled Tribes;

(b) if so, the points raised in e
protest note; and
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(¢) the reaction of Government
thereto?

The Minister of Stite in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir. The Assembly
constituency — 18 — Radhakishorepur
—included in the Tripura East Parlia-
mentary Constituency is proposed to
be reserved for Scheduled Tribes™ in
Tripura. Shri Dasaratha Deb, one of
the associate members of the Delimi-
tation Commission has sent dissenting
proposals under section 9(2)(a) of the
Delimitation Commission Act, 1962.

(b) The dissenting proposals from
the associate members including that
of Shri Dasaratha Deb have been pub-
lished in the Extraordinary issue of
the Gazette of India and the State
Gazette dated the 23rd February, 1966.

(c) Government has no power to
interfere in any way with the orders
of the Delimitation Commission which
is an independent body set up under
the Delimitation Commission Act, 1962,
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Forced Landings of 1.A.C. Planes

3571. Shri Dasaratha Deb: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the number of forced landings
of 1AC. pl due to hanical
defects in February and March, 1966;
and

(b) the additional precautions taken
to carefully check up planes before
they take off in order to avoid acci-
dents?

The Minister of Transport, Aviation,

Shipping and Tourism (Shri Sanjlva
Reddy): (a) There was no forced
landing of T.ALC. plines due to

mechanical defects in February and
March, 1966. However, only one forc-
ed landing was mude by an IL.A.C.
plane on the dry bed of river Ganges
48 miles of Patna on the 4th March,
1966. The cause of this forced landing
is under investigation, but on the basis
of the information so far available, it
was not due to any mechanical defect.

(b) All the prescribed mechanici!
checks are carefully carried out be-
fore take-off and if any snag is detect-
ed at the time of take-off, the fiight
does not take place until the snag has
been rectifled.
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Kerala Inland Water Transport

3580. Shri Vasudevan Nair:
Shri Warior;

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Kerala Inland
Water Transport service has decided
to ply boats on new routes;

(b) if so, the new schedule
posed; and

pro-

(¢) whether more workers wil] be
employed for the same and i so,
how many?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (¢). The in-
formation required hag been called for
from the Government of Kerala and
will be laid on the Table of the
Sabha as soon as it is received.

World Rice Bank

3581, Shri Maheswar Naik: Will the
Minister of Food, Agriculture. Com-
munity Development and Coopera-
tion be pleased 1o state:

(a) whether in view of the fact that
India and other countries in Asia have
been perpetually facing deficit of
food, particularly rice, some few years
back Food and Agricultural Organisa-
tion had suggested formation of a
World Rice Bank to off-set the diffi-
cultv: and

(b) if so. the present
that regard?

position in

The Deputy Minister in the Minis-
try of Food, Agricujture, Communitly
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No sugges-
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tion for the formation of a World
Rice Bank has been made by F.A.O.

(b) Does not arise.

Port Charges

3582. Shri R. Barua: Will the Minis-
ter of Transport Aviation, Shipping
and Tourism be pleased to state:

(a) whether any estimate is being
made to determine the port charges
on Pakistan cargo held during hosti-
lities; and

(b) how Government
compensate the Port Trusts for
<harges due to them?

The Minmister .of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). It has
been decided that there should be no
recovery of handling, unloading,
demurrage or other charges payable
to the Port authorities by the parties
concerned on cargoes whether for-
mally seized under prohibitory orders
or otherwise off loaded at Indian
Ports.

The Port authorities
requested to waive the recovery of
such charges as are within their
powers, The Government of India is
prepared to meet charges of those
type which cannot be waived by the
Port authorities. To enable Govern-
ment to consider the payment of
such charges, the Port Authorities
have been asked to send the neces-
sary data, i.e. the particulars >f the
cargo, the name of the consignee, the
nature and amount of the charges
payable etc.

propose to
the

have Dbeen

Poultry Development Schemes in
Delhi

3583. Shri Vishram Prasad: Wil
ihe Minister of Food, Agricualture,
ity Development and Coope-

ration be pleased to state:

(a) whether it is a fact that under
poultry development scheme, model
poultry and piggery farms are being
run under ¢be administrative control
of Development Commissioner, Delhi;
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(b) if so, the number of farms and
total expendifure on these farms
since 1962, year-wise; and

(c) whether any profit has so far
been made?

The Deputy Minister in the Minis-
try of Food, Agricultare, Community
Development and Cooperation (Shri
Shinde): (a) Yes. .

(b) One Government Poultry Farm
is being maintained at Delhi Cantt.
One small Piggery Unit is attached to
it. The year-wise expenditure since
1962 is given as below:

Year Poultry  Piggery
Rs. Rs.
1962-63 211,718 14.876
1963-64 2,10,464 16.897
1964-65 4.48.270 17,907
1965-66 4+49,232 17,065

(¢) Information has been called for
and will be furnished to the Lok
Sabha in due course.

Realisation of Dues from Cooperative
Societies, Delhi

3584. Shri Vishram Prasad: Will
the Minister of Food, Agriculture,
C ity Develop t and Coepe-

ration be pleased to state:
(a) whether it is a fact that heavy

outstanding dues have not been
realised so far from cooperative
societies in the territory of Delhi
under the scheme started in June,

1959 for sale of improved quality
of seed to the farmers through cooper-
ative societies;

(b) if so, the amount outstanding as
dues; and

(c) the recovery made so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shayam Dhar Misra): (a) to (c¢). Out
of Rs. 88,694.49 due from the socicties,
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a sum of Rs. 59,038.61 has been re-
covered and a sum of Rs. 28,755.88
remains to be recovered.

Literature for C.D. Blocks

3585. Shri Vishram Prasad: Wil
the Minister of Food, Agriculture,
Community Development and Cooper-
ation be pleased to state:

(a) whether it is a fact that a
scheme was approved for the produc-
tion of basic and cultural literature
for neoliterates in Community Deve-
lopment Blocks, in 1958 to bring out
161 books in regional languages upto
1964-65;

(b) if so, the expenditure so far
incurred on this scheme since 1861,
year-wise; and

(c¢) how far the scheme has
implemented successfully?

been

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, but the scheme as
introduced in 1958 envisaged produc-
tion of 100 books by the end of the
Second Plan period.

(b) The yearwise break up of the
expenditure incurred is as under:—

Amount
Year spent

1960-61 1,74,500
1961-62 3,93,900
1962-63 2,70,000
1963-64 2,90,000
1964-65 32.500
1965-66 42,100

(¢) Due to the emergency, the pro-
gramme has had to be slowed down
since October 1962.

By the end of 1965-66, 172 books
had been produced under the scheme.
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Exploratory Tube-wells Organisation

3587. Shri Vishram Prasad: Will
the Mlmster of Food, Agricultare,
and Co-
oyerauo. be pleased to state:

(a) whether it is a fact that pipes
were purchased during the period
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from December, 1968 to December,
1964 by the Exploratory Tube-wells
Organisation;
(b) if so, the details thereof; and
(c) how these pipes have been
utilised?
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The Deputy Mimister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) to (c). Yes.
Following are the particulars of the
pipes purchased during the period
December, 1963 to April, 1965:

Size of pipes

Quantity

Quantity
purchased

utilised

(i) 8-5/8° O.D.
(i) 14* O.D.

1,21,500 R ft. 50,830°'—6 1/2”

§7,000 R ft. 41,133 —9*

These pipes have been utilized in
tubewells in the States of Gujarat,
Rajasthan, Bihar and Uttar Pradesh.

Aceent of garcame by a Mill
in U.P.

3588, Shri Vishwa Nath Pandey:
Will the Minister of Food, Agriculture,
C ity Devel and Co-
eperatiom be pleased to state:

(a) the reasons for accepting the
lesser quantity of sugarcane this year
by the sugar mill at Bhatni, District
Deoria, U.P. despite low yield there-
of;

(b) whether Government have
taken up the mattc. with the Govern-
ment of Uttar Pradesh in order to
remove the discontent amongst the
farmers in this regard; gnd

(¢) if so, the result thereof?

The Deputy Ministey in the Minis-
try of Food, Agriculture, Community
Devel t and C tion (Shn
Shinde): (a) The Bhatni Sugar Mill
has not accepted lesser quantity of
sugarcane this year.

(b) and (¢). Do not arise.

Paradeep Port
3589. Shri Dhuleshwar Meena:
Shri Ramachamdra Ulaka:
Will the Minister of Tramsport,
Aviation, Shipping and Tourism be
pleased to state:

_(a) when the Paradeep Port is
likely to be completed; and

(b) its proposed unloading capacity
per day?

The Minister of Transport, Aviation,
Shipping and Tourism (Sarj Sanjiva
Reddy): (a) The first stage develop-
ment of Paradeep Port to enable it
to handle two million tonnes of jron
Oore per annum has been completed.
The Port will be opened to trafic as
soon as two harbour tugs, which are
at present being manufactured, are

ready.

(b) The mechanical iron ore handl-
ing plant installed at the Port has a
capacity of 2,500 tonnes per hour.

Agricultural College and University,
Bhubaneswar

3590. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, C ity Devel and
Cooperation be pleased to state:

(a) the number of students and
teachers from the Agricultura] Col-
lege and Agricultural University of
Bhubaneswar, Orissa who were sent
to foreign countries for higher studies
during the Third Five Year Plan
period;

(b) the names of countries to which
they were sent; and

(¢) the amount of Central assist-
ance given to them during the above
period for the purpose?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development angd Cooperation (Shri
Shyam Dhar Misra): (a) Thirty seven
teachers from the Orissa Univers:ly
of Agriculture and Technology which
comprises the Colleges of Agriculture
and Veterinary Science at Bhubanes-
war, were sent to foreign countries
for higher studies during the Third
Five Year Plan period.

Country No.
(1) US.A. . . 35
(2) Australia . 1
(3) Sweden . . 1

TotaL . . 37

(c) Direct Central assistance was
not given to the trainees but the
-entire cost of their training was met
by the foreign Governments under
Technical Assistance Programmes.

Agriculture Farm im Orissa

3591. Shri Dhuleshwar Meena.
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, C t and
- Cooperation be pleased to stale.

(a) the acreage of lang brougat
under the Centrally-controlled ag:i-
cultural farm in Orissa at prescnt;

(b) the number of labourers work-
ing in it; and

(¢) the expenditure incurred by
Government on it during the Third
Five Year Plan period?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) to (¢). A
proposal to establish two Centrzl
Seed Farms in Orissa is still under
the consideration of the Goveinment,

1 N
Dev

Assistance to Orissa

Shri Dhuleshwar Mecna:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agrical-

3502,

ture, C ity Develop t and
« Cooperation be pleased to state:
(a) whether Government have

APRIL 12, 1966

Written Answers 10508
taken any decision regarding the
assistance which would be made
available to Orissa in order lo pian
the programme of relief in each
drought-hit districts duriag the cur-
rent year; and

(b) if so, the nature thereot?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Memon): (a) Yes.

(b) The following assistance has
so far been sanctioned for program-
mes of relief in Orissa:

(1) A sum of Rs. 45 lakhs has
been sanctioned ar a lcan in
connection with relief expen-
diture.

(2) One thousang tonnes o. 4heat
have been allotted for dis-
tribution as gratuitous relicf
to the old and infirm people
in the drought affecled dis-
tricts. Further quantities wi'l
be allotted later.

(3) One thousand tonnes of miik
powder has been :llotted for
supply to children and expec-
tant and nursing  mothers.
Further quantities will be
allotted later.

9.96,500 multi-vitamin tableis
have been supplicd for dis-
tribution to the vulnerable
population in the diought
affected areas.

(4

(5) 176 tonnes of biscuits huve
been allotted for distribuiion
to children between 2 & 5
years in the scarcity areas cf
the State.

Distribution of Vegetable Seeds in
Tripura

3593. Shri Dasaratha Deb: Will
the Minister of Food, Agricultare,
C ity Devel t amd Co-
operation be pleased tn state:

(a) the total quantity of vegetable
seeds distributed among the people of



10509 Written Answers CHAITRA 22,

the Union of Tripura on subsidy in
1965; and

(b) the amount distributed as subs-
idy among the urban population in
Tripura during the above period?

The Deputy Mimister in the Minis-
try of Food, Agriculture, Community
)| t and C i (Shri
Shynm Dhar Misra): (a) and (b).
The information is being collected and
wil] be placed on the table of the
Sabha.

Fruit and Cashewnut Plantation in

Tripura
3594. Shri Dasaratha Deb: Will
the Minister of M Agriculture,
C ity Dev t and Co-

operation be pleased to state:

(a) the total area
fruit and cashewnut plantation in
Tripura with the financial aid of
Government during the Third Five
Year Plan period; and

brought under

(b) whether cashewnut plantation
in Tripura is considered to Dbe use-
ful?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The information is being collected
and will be laid on the Table of the
Lok Sabha.

Wheat from Canada
3595. Shri D. C. Sharma:
Shri Ram Harkh Yadav:

Shri Murli Manohar:
Shrimati Renuka Barkataki:

Will the Mlmster of Food, Agﬂcul-
ture, C ity Dev and
Cooperation be pleased to state:

fa) whether the Canadian Govern-
ment have offered one mullion tons of
wheat by way of special food aid to
India for the current year; and
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(b) if so, the details of the offer
made?

The Minister of State im the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
Government of-Canada have offered
to the Government of India food aid
of $56 million during the Canadian
fisca) year 1966-67 beginning 1st April,
1966. This amount added to the $15
million emergency food aid already
given by Canada earlier this year,
would enable purchase of about one
million tons of Canadian wheat dur-
ing the year 1866.

Fishing Development Scheme

3596. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether any estimate for a
fishing development scheme has been
prepared in the Tungabhadra Pro-
ject;

(b) if so, its estimated cost and the
stage at which the scheme is pro-
gressing; and

(c) the quantity of fish likely to be
made available under the scheme as
subsidiary food?

The Minister of State im the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a). A Fisheries
Development Scheme was started in
the Tungabhadra Project in 1959 and
continued in the Third Plan period

(b) The expenditure incurred on
the Scheme during 1965-66 is expected
to total Rs. 4.16 lakhs. A fish furm
of 13.5 acres has been constructed.
An ice plant and a cold storage have
also been set up. Licences have been
issued for fishing in the reservoirs.
The provision made for 1966-67 for
these continuing schemes is Rs. 3.9
lakhs. It is also proposed to set up
a net making plant under the Project,
and a provision of Rs. 17 lakhs has
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been made for buildings and machin-
ery for the plant.

(c) Seventy six lakh numbers of
fish seed and one lakh fingerlings were
produced in the farm in 1965-66. The
aatch of fish from the reservoirs in
1965-66 was 220 tonnes.

Over-Flow of Saline Water in Paddy
Fields

3697. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of l"ood Agricnl-
tare, C ity D and
Cooperation be pleased to state:

(a) whether Government have re-
ceived any representation form the
cultivators of Kumbalangi and Chel-
Janam of Ernakulam District and
Arcor and Elupunna of Alleppey
District, Kerala regarding the over-
flow of saline water into the paddy
fields; and

(b) if so, the action taken by Gov-
ernment to save the crops in these
villages?

The Deputy Minister in the Minis-
try ot Food Agriculture, Community

De t and Cooperati (Shri
Shyam Dhar Misra): (a) The Gov-
ernment of Kerala has confirmed
that it has received such a repre-
sentation.

(b) The representation is under
consideration of the State Govern-
ment.

Ar Devel t C itt

3598. Shri Warior:
Shri Vasudevan Nair:

Will the Mlmster of Pood, Agriocul-
ture, C Devel and
Cooperation be pleaaed to state:

(a) whether an Arecanut Develop-
ment Committee has been formed in
Kerala State; and

(b) if so, the terms and functions
of the Committee?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Dev t and Cooperati (Shri
Shyam Dhar Misra): (a) Consequent
upon the dissolution of the Indian
Central Arecanut Committee on the
30th September 1965, the Department
of Agriculture is looking after the
development and marketing work
relating to arecanut, hitherto handled
by the Committee. For assisting and
advising the Government of India in
this behalf an Indian Arecanut Devel-
opment Council comprising represen-
tatives of Central and State Govern-
ments, growers, trade and industry,
Members of Parliament and other
connected interests has been consti-
tuted under the Department of Agri-
culture. The Council will meet
periodically in important centres of
trade and industry and in areas in
which arecanut is grown.

(b) The Council will be an advisory
body and will have the following
functions:—

(i) to consider, from time to
time, the arecanut develop-
ment programme formulated
by the Central and State
Govts;

(ii) to consider and review the
progress of arecanut develop-
ment in the context of tar-
gets laid down;

to recommend measureg for

lerating the tempo of
development {programmes/
schemes, wherever necessary;

(iii)

(iv) to consider and review the
problems of arecanut market-
ing and trade, including price
policy, and to make sugges-
tions for improvements; and

(v) any other function, which
may from time to time, be
assigned by the Government
of India to the Council
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National Dairy Research Imstitute

3599. Shri Wardor:
Shri Vasudevan Nair:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to gstate the

the National Dairy Research Insti-

tute?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): The training courses impart-
ed at the National Dairy Research
Institute Karnal and its Regional
Station at Bangalore together with

details of the training imparted ad their duration are as under:—
Name of the course Duration Centre

(ay Ph.D, . . . . . . 2 vears Karnal and
Bangalore

(b)) M.Sc. . . . . . 2 years Karnal

(¢) B.Sc. in Dairying (Dairy Husbandry) . 4 years Karnal

(d) B.Sc. in Dairying (Dairy Technology) . 4 years Karnal

(¢) " Diploma Course in Dairy Engineering 9 months Karnal

“f) Short Course in Dairy Extension « 3 months Karnal

(¢) 1.D.D. (Dairy Husbandry) 2 vears Bangalore

(h 1.D.D. (Dairy Technology) 2 years Karnal and
Bangalore,

(1) Short Course in Milk Production 3 months Bangalore

‘j) Short Course in Milk Plant Operations
(k) Special Short Course training in Dairying

/Iy Short Course in Dairy Plant Management

(m) Short Coursc in Quality Control

Arranged at Karnal and Bangalore
according to requirements,

L O —

Price of Levy Paddy

3600. Shri Warior:
Shri Vasudevap Nair:

Will the Minister of Food, Agri-
culture, C ity Devel t and
Cooperation be pleased to state:

(a) whether the representatives of
the Kuttanad Kwarshak Sangh had
represented to raise the price of levy
paddy and raise the exemption limit
of holdings for levy purpose; and

(b) if so, the reaciion of Govern-
ment thereto”

The Minister of State in the Minis-
try of Food. Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): (a) Representationg
were received from certain farmers
and their associations including those
from Kuttanad for enhancement of
the procurement price of paddy in
Kerala and also for raising the exemp-
tion limits of holdings for the purpose
of levy.

(b) Cultivainrs are already being
paid the maximum price fixed for
paddy unde- the Maximum Price Con-
trol Order. In addition to this price,
a delivery bonus is paid to all cultiva-
tors who deliver voluntarily the levy
before a certain notified date. An
incentive bonus is also paid in respect
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of the quantities delivered in excess of
the levy. The classification of lands
for purposes of levy has also been
revised suitably with a view to afford-
ing relief to farmers. Instructions
have been issued to Collectors not to
take any coercive sieps to collect the
levy due from cultivators of small
holdings upto 2 acres. Collectors have
also been instructed to reduce the
levy suitably in cases where yields
have been found to be manifestly
lower than the yield figurcs adopted
for classification of lands.

Thus. every possible step has been
taken to ensure that the procurement
scheme does not cause any undue
hardship to the producers,

West Coast Road in Kerala

3601. Shri A, V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping amnd Tourism be pleased to statc:

(a) the progress made in completing
the Wesy Coast Road in Kerala;

(b) the reasons for the slow prog-
ress; and

(¢) the steps taken to complete the
works?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The progress on
the construction of the West Coast
Road in Kerala is fairly satisfactory.
Out of the total length of 198 miles of
the Road in Kerala, about 174 niiles
have been improved and black-topped.
Thus only about 25 miles are yet to be
rmproved and black-topped. Out of
27 major and minor bridges, 19 have
been completed, 7 are in good progress
and the remaining one will be taken
up during the Fourth Five Year Plan
period. The entire work is expected
to be completed in the Fourth Plan.
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Punjab-Delhi Bus Service

3603. Shri R. S, Pandey: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that Punjab
Government have approached his
Ministry that their illegal services
which they are plying on the joint
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inter-State Routes between Punjab
and Delhi be regularised; and

(b) whether the Delhi Administra-
tion has protested in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). A communica-
tion has been received from the Pun-
jab Government pointing out that the
extension of their bus services beyond
the points for which their vehicles
hold valid permits and counter-sig-
natures for operation on inter-State
routes between Delhi and Punjab, by
having two permits for the same
vehicle simultaneously, is in confor-
mity with the provisions of the Motor
Vehicles Act, 1939, The Delhi
Administration have, however, repre-

sented to the Inter-State Transport
Commission against such operations
by the Punjab Roadways. The ques-

tion whether it is legally in order for
the Punjab Roadways to extend their
services in this manner is under the
Conrmission’s consideration.

Punjab Roadways

3664. Shri R. S. Pandey: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that the
stage carriage operators of Delhi are
put to financial loss by the Punjab
Roadways, illegally extending their
services, bevond the routes for which
they are granted counter-signatures
by the State Transport Authority,
De'hi; and

(b) if so, the action taken in the
matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Delhi
Administration have represented to
the Inter-State Transport Commission
in regard to the extension of bus
services by the Punjab Roadways
beyond the points for which their
vehicles hold valid permits and coun-
ter-signatureg for operation on iter-
State routes between Punjab and
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Delhi, by having two permits for the
sume vehicle simultaneously, thereby
causing financial loss to Delhi opera-
tors. The question whether such
operations by the Punjab Roadways
are legally in order is under the Com-
mission's consideration,

Medium and Minor Irrigation Schemes

3605. Shri Mohammed Koya: Wiil
the Minister of Food, Agriculture,
C ity Devel and Coopera-
thon be pleased to state:

(a) the total number of ‘medium
and minor irrigation schemes com-
pleted during the Third Five Year
Plan in Kozhikode District of Kerala;
and

(b) the details of the cxpenditure
actually incurred for cach scheme?

The Deputy Minister in the Minis-
try of Food, Agricuiture, Community

Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b):—
The required information is being

collected from the State Government
and will be placed on the Table of
the Sabha as soon as it ig received
from them.

Distribution of Seeds and Fertilizcers

3606. Shri Shiva Dutt Upadhyaya:
Shrj Wadiwa:
Shri Hukam Changd
Kachhavalya:
Shri Vishram Prasad:
Shri Parashar:

Will the Minister of Food, Agricul-
ture, C ity P t and

Cooperation be plcased to state:

D 1.
Dev

(a) the amount of short-term loan
for purchase and distribution of im-
proved seed, fertiliser etc. asked for
by the Government of Madhya Pra-
desh during-1966-67;

(b) whether Government's attention
has been drawn to the fact that on
account .of severe drought conditions
the Cooperative Societics in Madhys
Pradesh are not in a position to pro-
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vide substantial funds for financing
such loans in view of suspension of
realisation of dues on account of scar-
city conditions; and

(c) the steps Government propose to
take to provide the entire loan require-
ment in view of the failure of the Co-
operative Societies to take such work?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a). Rs. 1041.50
lakhs. R

(b): Government is aware that in
areas of crops failure normal re-
coveries of perative dues be

expected. It hag been reported by the
Madhya Pradesh Government that
gince the credit provided by the

Reserve Bank of India is totally in-
andequate for the cultivators require-
ments, the cooperative agency is un-
able to find funds for fertiliser distri-
bution out of their own resources.

(c) Every effort will be made to
meet the requirements in full as far
as possible.

Narmada Bridge

3608. Shri Jashvant Mehta: Will the
Minister of Transport, Aviation, Ship-
ping ang Tourism be pleased to state:

(a) whether Government have con-
sidered the representation of the
Gujarat Chamber of Commerce for
permitting gross vehicle weight on
Narmada Bridge in Gujarat State on
Admedabad-Bombay National High-
way; and

(b) if so, the decision taken in the
matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes. The restric-
tion of 19.000 lbs. laden weight impos-
ed on vchicles using the bridge weas
raised to 24,000 lbs, subject to certain
precautions being taken. The Gujarat
Chamber of Commerce have again
represented that the restriction of
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24,000 lbs. might be further relaxed.
The matter is under consideration in
consultation with the Government of
Gujarat,

Jayanti Shipping Company

3609, Shri Maurya: Will the Minister
of Transport, Aviation, Shipping and
Tourism be pleased to state:

(a) whether in view of the fact that
Shri Y. N. Sukthankar is already a
Government Director on the Jayanti
Shipping Company and has been parti-
cipating in the Directors’ meetings for
the past many monthg and has also
signed the said Company Balance
Sheet for the year 1964-65 will be a
‘correct or proper’ person to be acti-
vely associated with the proposed En-
quiry Committee. the setting up of
which was recently announced by
him; and

(b) whether Government would
consider appointing an outsider to do
the difficult Job now assigned to Shri
Y. N. Sukthankar?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Balance Sheet sign-
ed by Shri Sukthankar relates to the
year ending 31st March, 1965, whereas
he became a Director of the Company
only from the 27th August, 1965.

As a Government nomince in  the
Board of Directors Shri Sukthankar
exercises overall vigilance over the
woking of the Company and takes
measures to safeguard the intecests of
the Shipping Development Committee
in regard to the repayment of the
loans advanced by the Committee. It
is, therefore, not only proper but also
necessary to associate him with the
enquiry into the affairs of this Com-
pany.

(b) It has already been decided and
announced that a nominee of the Com-
ptroller and Auditor General will alse
be appointed on this enquiry committee
along with Shri Sukthankar.
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Dairy Projects in Punjab

3610. Shri Daljit Singh: Will the
Mu-ster of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state the total amount
-allotted by the Central Government
for the Dairy Projects in Punjab dur-
ing the Third Five Year Plan period?

The Deputy Minister in the Minis-
try o( Food, Agriculture, Community
D t ang C ation (Shri
Shlnlle): Rs. 180.00 lakhs.

One hundred and eighty lakhs of
rupees only.

12.15 hrs.

‘CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

'SHORTAGE OF FOODGRAINS IN CERTAIN

PARTS OF ORrIssa

Shri P. K. Deo (Kalahandi): Sir, 1
-call the attention of the Minister of
Food, Agriculture, Community Deve-
lopment and Cooperation .to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The extreme shortage of food-
grains in certain parts of Orissa,
arising out of drought and control
over the movement of fcodgrains.”

Mr. Speaker: Yes, the Minister.

Shri S. M. Banerjee (Kanpur): Be-
Tore the Minister replies, may I point
«ut that we have also given a calling
attention notice, specifically drawing
attention to the statement of the
Chief Minister in the matter?

Mr. Speaker: That would also come
ainder this.

The Mlmster of Food, Agriculture,
C y Devel t and Co-
operation (Shri C. Subramaniam):
Orissa Is one of the States which have
been affected by drought in  1965-66.
The rainfall over some of the areas in
the State has been deficient and accord-
ing to the estimates made by the State
Government, in the kharif crop area,
ihe crops have been damaged almost

181(Ai) LSD—S.
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completely in about 18 per cent and
partially damaged in about 36 per cent
of the total area, The districts that
are either wholly or partially affected
are Bolangir, Koraput, Kalahandi,
Sundergarh, Sambalpur, Dhenkanal
and Cuttack. A Study Team led by an
Adviser to Planning Commission which
visited the State, has reported that
the main problem in the State is one
of finding employment for the low
income groups than of finding food.
Even in this difficult year when pro-
duction has been less than last year,
the availability of foodgrains within
the State is such as to provide food to
the people at a reasonable level, There
1S no ne.essity for any supply of rice
from the Centre and there has been
no demand for the supply of rice from
Orissa, But the Centre has been allot-
ting wheat to Orissa and  the allot-
ments of wheat have been increased
to 13,500 tonnes per month for the
last two months and a further 35,000
tonnes is ‘being allotted this month as
asked for by the Orissa Government.

10522

There is no inter-district ban on
movement of rice in Orissa up to &
limit of 5 quintals at a time. Larger
quantities will have to be moved by
permits issued by the district authori-
ties and these permits are being issued
quite liberally, The Orissa Govern-
ment are running 695 fair prices shops
in the affected disiricts and the weekly
oftake from these shops is about 16,600
quintals, The State Government would

be opening more shops as and when
the need arises.
Orissa Government are quite

aware of the situation in the State and
have been taking all steps necessary
to meet the situation. Procurement of
rice has been undertaken by Orissa
Government and uptil the end of
March a total quantity of 1,76,000 ton-
nes in terms of rice has been procur-
ed. The bulk of this quantity 1s heing
used by the Stote Government far
feeding the p:ople within the State.
Thus, every cffort is being made by
the State Government to sec that
foodgrains are available in rcasonah'e
quantities wherever the need arises.
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Shri P. K. Deo: Recently I have
been from that area and in spite of
the so-called every effort being made
by the Government, daily reports are
pouring in that even in Kalahandi
which is supposed to be the second
surplus district in the State and which
used to export 50,000 tons of wheat
every year, there are daily reports of
starvation deaths or you may call
deaths due to mal-nutrition from every
part and that there has been mass exo-
dus of people to different areas leaving
the helpless children and old people in
the villages. The Chief Minister has
come out with a statement which I
quote:

‘Unless the Centre gave ade-
quate flnancial assistance and
supply of foodstuffs to meet the
grave situation in the State, you
will not find me here.”

He has threatened to resign. Under
these circumstances, may I know what
definite financial aid and specially the
food supply has been made to that
State to meet this abnormal situation?

Shri C. Subramaniam: The Chief
Minister was herc and has gone back
to Orissa. The very fact that he has
threatencd that he will not be found
there if he is not satisfied and the very
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fact that he has returned back to Orirca

shows that he has been satisfied to the

extent necessary,

Shri Ranga (Chittoor): Question.

Shri C. Subramaniam: As far as the
other assistance is required, 6,744 re-
lief works have been started in the
various parts of the State and by the
middle of March the total number of
persons employed on these relief works:
is 3,82,381 and it is expected that dqur-
ing this month it will increuse to more
than 5 lakhs of people. In addition to
that, we have given financial assis-
tance for the purpose of mceting the
requirements of these relief works.
1000 tonnes of wheat have been allot-
ted for distribution as gratuitous re-
liof to the old and infirm people in the
drought-affected areas, Instruction for
allotment of another 1000 tonnes of
wheat are being issued. 1000 tonnes of
milk powder has been allotted for sup-
ply to children and expectant and
nursing mothers. Furlher quantities
wil] be allotted shortly, 9,96,500 vita-
min tablets have been supplied for dis-
tribution to the vulncrable population
in the droughti-affected areas. 175 ton-
nes of biscuits have been allotted for
distribution to children between the
age of 2 to 5 years in the scarcity-affec-
ted areas of the State. Therefore, what-
ever assistance is required by the State
Government is being made available.
The Chiet Minister was with me....

Shri P, K, Deo: It is adding insult to
injury.

Shri C, Subramaniam: The Chief
Minister was with me for two hours
discussing the various things. He
never expressed any dissatisfaction
with regard to the assistance from the
Centra]l Government,

Shri R. Barua (Jorhat): The scarcity
conditions must have been anti:ipated
in due time by the Government. The
Chief Minister of Orissa expressed his
helplessness. It shows that there must
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have been the lack of communication
between the two Governments. Why
was it that the Government could not
take timely steps to rush in food there
before the Chief Minister could come
out with such a statement?

Shri C. Subramaniam: I do not know
whether the statement has any basis
because he never expressed a view in
conformity with the supposed state-
ment and its publication in the news-
paper. As a matter of fact, in the
Chicf Ministers' Conference he wanted
to correct the impression which has
been created by the wrong report in
the newspaper.

Fro T AANER wifgan (FhwTaR ) :
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Mr. Speaker: He wants to  know

whether that can be placed on the
Table of the House.
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Shri C. Subramaniam: The past
famine code laid very rigorous condi-
tions for relief works and also in re-
gard to payment of wages, it was al-
most a starvation wage. We have
removed all those restrictions, When-
ever there is scarcity and there is
distress, we now start relief works.
With regard to payment of wages, it
is not the starva.don wage that we are
paying now; we are paying roughly
75 to 90 per cent of the normal wages.
In addition to that, we open fair price
shops there and sell to these people
foodgrains—10 ki'ograms per month—
at controlled rate. All these were
certainly not contemplated in the
British Famin. Code. These are the
new changes that we have brought
about.

10 T AT Mfear : seer
45z, a7 fasga o wam ¥ @ ¥
I fFgr@FaR A drfrdqm are d |
I THT IR SF I AT fEgr v |
s F aA F S we § faar
o ar fF wwe ser Tl R
fordard &, &7 & BT Fe # qg AW
for man § f6 wwTe qeEa: w9 A
frederdy § 1 &Y g B T wE R
ag I, a1 fF g T AAmaE g |

Shri C. Subramaniam: 1 never said
that it ig the responsibility of the
Centre to work the famine relief code,
that it is the responsibility of the
States. The hon, Member may look
into the Constitution,

o T ANFT  wifgan : weqet
W, T A T ¥ AR @ b |

wrewer wRtaa ¢ ST gF 1 W)
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Shri C. Subramaniam: Yes, Sir, all
these relief works and fair price shops
are for the benefit of the rural areas
and in the rural areas.

Shri S. M. Banerjee: The hon. Minis-
ter stated in reply to a Short Notice
Question that nine small children died
in some of the districts: he did not use
the word ‘starvation’, but he said,
“long malnutrition”, T would like to
know whether it is a fact that, in the
district of Kalahandi and other dis-
tricts. which are supposed to be sur-
plus areas, 27 or 28 more children have
died and some more are facing star-
vation deaths because of non-avail-
ability of food and if so, whether any
inquiry will be made into the mis-
handling of the food situation and the
bungling by the Centre and the State
alike.

Shri C. Subramaniam: I have not
heared about the death of 27 children;
I am hearing it for the first time from
the hon. Member.

As far as the supply is concerned,
we have taken note of the scarcity con-
ditions in certain areas and we are,
to the extent possible, making all
necessary supplies—wheat, vitamin
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tablets, milk powder and various other

Shri Ranga: The question is whether
there is proper distribution of the
things which are being made available.

Shri S. M. Banerjee: May I make a
submission?

Mr. Speaker: He might pass on the
information to the Minister.

Shri S. M. Banerjee: The second
part of my question has not been
answered, i.e., whether there is going
to be an inquiry into the bungling of
the Centre and the State alike,

Shri C. Subramaniam: We do not
contemplate instituting any inquiry.

Shri Surendranath Dwivedy (Ken-
drapara): According to the statemcnt
of the Chief Minister of Orissa, about
8ix million people, almost one-third of
the population of Orissa, need imme-
diate relief and there are starvation
deaths which have been admitted by
the Deputy Minister in the State As-
embly, The Sarvodaya wrokers have
even published the names of 30 per-
sons who have died on account of
starvation. In view of these condi-
tions, may I know whether Central
Government is thinking of sending
there any team to know the conditions
themselves, whether any special assis-
tance will be given so that the people
there arec able to carry on their agri-
cultural operations and there is no
crop failure next timc, and whether
any special attempt is made to ensure
proper distribution of whatever help
is given there.

Shri C. Subramaniam: We periodi-
cally send teams from here for the
purpose of finding out whether proper
distribution arrangements have been
made and if there are nay defects, to
point out to the State Governments to
remove those defects. I also intend
visiting Orissa very soon and I shall
visit the areas to find out whether the
distribution arrangements are satis-
factory.

CHAITRA 22, 1838 (SAKA)
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Dr, U. Misra (Jamshedpur): 1 want
to know whether the Government's
at'tention has been drawn to the
pictur in The Samaja, onse of the

leading papers of Orissa, of as late as
10th April, 1966. ., .

Mr. Speaker: He might put his
question.

Dr. U. Misra: The picture shows
that there is starvation--only bune
and skin,, .

Mr. Speaker: It can be passed on
to the Minister, Now he might put
his question.

Dr, U. Misra: The earlier statement
of the Minister that the Orissa Gov-
ernment is doing what is nccessary is
not in conformity with this picture.
So will the Government at the Cent
take the responsibility without leaving
the fate of the pcople to be decided
by the Orissa Government?

Shri C. Subramaniam: There is a
responsible government functioning
in the State and we have to depend on
that for the purpose of making the
various arrangements, unless we think
that it is necessary for the Centre to
take over the administration, 1 am
sure the Orissa State Government
would have looked into the picture
and would have looked into thosc
publications.  As I have already in-
formed the House, only yesterday I
had long discussions with the Chicf
Minister with regard to the variou-.
steps to be taken and I hope that satis-
factory arrangements will be made.

Shrimati Renu Chakravartty (Barra-
ckpore): A little while ago, quite a
large amount of rice was sent from
Orissa to Kerala. In view of the fact
that.. .

An hon. Member: Her State has got
it.
Shrimati Renu Chakravartty: We

have not yet got it; we have just got
the promise.
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[Shrimati Renu Chakravartty.]

My point is this. If there has been
s0 much non-availability of food in
Orissa, why has this been allowed? 1
want to know whether the whole aff-
air is arising out of mal-distribution
or is arising out of hoarding. What
is the position? Why is the Govern-
ment not taking any steps?

Shri P. K. Deo: It is a man-made
famine.

Shri C. Subramanlam: Even in spite
of the drought, there are certain areas
where rice is in surplus and the State
Government is procuring it and using
the rice because there is demand for
rice nol only in Kerala but also in the
State from which the hon. lady Mem-
ber comes. We have to satifty them
also. In place of rice, we give them
large quantities of wheat and various
other commoditits and the Orissa Gov-
ernment say that they are quite accept-
able to take this heat. As a matter
of fact, we have offered two tonnes of
wheat for every tonne of rice which
they would be giving to us.

Shri Surendranath Dwivedy: Sur-
plus rice is available there, and that
is taken away to the other States.
The State Government do not supply
rice to the scarcity areas, and now
the hon. Minis‘er comes forward and
says that ne would give them wheat.
But the people there do not  know
how to prepare and how tn eat this
wheat.

Shri C. Subramaniam: It is not as
if they are not distributing rice there.
Out of 1,76,000 tonnes procured there.
they have given only about 60,000 or
70,000 tonnes. They are distributing
the other one lakh tonnes there.

Shri A. V. Raghavam (Badagara):
What is the view cf the State Govern-
ment in regard to the introduction of
statutory rationing in Orissa?

Shri C. Subramaniam: At present,
the Orissa Government do not intend
to introduce statutory rationing.

Shri P. K. Deo: Four people died.
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Shri Sureadranath Dwivedy: It has
been introduced in Rourkela.

Shri Vasudevan Nair (Ambal-
apuzha): May j know whether it is a
fact that the State Government hed
requested the Union Government to
advance loans for the procurement of
rice, and if so, whother the Union
Government failed to advance t{he
necessary loans to the State Govern-
ment, and as a result of that, their
procurement drive has failed? There
was a statement to that effect,

Shri C. Subramamiam: This has not
been brought to my notice. If there
has been any failure of procurement
because of finance not being available,
certainly 1 am prepared to look into
it.

Mr, Speaker:
laid on the Table.

Now, papers to be

Shri N. Sreekamtan Nair (Quilon):
on a point of order

Mr. Speaker: I shall call him after-
wards.

Shri Rama Chandra Mallick (Jaj-
pur): I had written to you requesting
for an opportunity....

Mr. Speaker: Mere writing does
not give him that right.

1243 hrs.

PAPERS LAID ON THE TABLE

UPSC (EXEMPTION FROM CONSULTA-
TION) AMENDMENT REGULATIONS

The Minister of State in the Minis-
try of Home Affairs umd Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lay on
the Table a copy of the Union Public
Service Commission (Exemption from
Consultation) Amenliment Regula-
tions, 1966, published in Notification
No. GSR. 388 in Gazette of India dated
the 19th March. 1966, under article
320 (5) of the Constitution, together
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with an explanatory note. [Placed
in Library. See No, LT-6021/66].

NOTIFICATION UNDER COMPANIES ACT

The Mlnister of Law (Shri G. S.
Pathak): I beg to lay on the Table
a copy of the Companies (Centzal
Goverament’s) Gencral Rules and
Forms (Second Amendment) Rules,
1966, published in Notification  Mo.
GSR 421 in Gazette of India dated
the 18th March, 1966, under sub-sec-
tion (3) of section 642 of the Com-
panies Act, 1956, [Placed in Library,
See No. LT-6022/66].

Reporr (PArTs I AND II) OF THE CoMm-
MISSIONER FOR SCHEDULED CASTES AND
ScuEpuLED TRIBES

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chamdrasekhar): I beg to lay on the
Table a copy of the Report (Parts I
and II) of the Commissioner tor
Scheduleq Castes and Schceduled
Tribes for the year 1963-64 under arti-
cle 338 (2) of the Constitution.
|Placed in Library. See No. LT-
6023/66].

KrraLA PANCHAYATS (PrOMOTION oF
Co-0OPERATIVE FARMING) RULES

The Deputy Minister In the Minis-
try of Food, Agriculture, Communily
Development and Co-operation (Shri
Shinde): I beg to lay on the Table
a copy of the Kerala Panchayats (FPro-
motion of Co-operative Farming)
Rules, 1966, published in Notification
SRO No. 24/66 in Kerala Gazette
dateq the 1st February, 1966 under
sub-section (3) of sectior 130 of the
Kerala Panchayats Act, 1960, recad
with clause (¢) (iv) of the Proclama-
tion dated the 24th March, 1965 issued
by the Vice-President. discharging tne
functions of the President, in relation
to the State of Keraln [Placed in Lib-
rary. See No. LT-6024/66].
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the provi-
sions of rule 111 of the Rules
of procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclcse a
copy of the Delhi Shops and
Establishments (Amendmeit)
Bill, 1966, which has been
passed vy the Rajya Sabha at
its sitting held on the 5th
April, 1966."

(if) ‘I am directed to inform the
Loo Sabha that the Rajya
Sabha, at its sitting heid on
Thursday, the 7th April, 196G,
passed the following mution*

Motion

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do appoint six members to the
Joint Committee of the
Houses on the Patents Bill
1965, in the vacancics caused
by the retirement of Shri
Arjun Arora, Shri T, Chen-
galvaroyan, Shri R. S. Doogar,
Shri Shyam Nandan Mishra,
Shri M. R, Shervani and
Shri Rajendra Pratap Sinha
from the membership of the
Rajya Sabha on the 2nd April,
1866 and resolve that the fol-
Jlowing memberg of the Rajya
Sabha be appointed to the
said Joint Committee, namely:

1. Shri Arjun Arora.

2. Shri T. Chengalvaro-
Yan.

3. Sari R. S. Doogat.

4. Shri Shyam Nandan
Mishra,

5. Shri M. R. Shervani.

6. Shri Rajendra Pratap
Sinha.”’



10535 Messages from R.S. APRIL 12, 1966 Election to Committees 10536.

[Secretary]

(iii) ‘T am directed to inform the the said Joint Committee,,
Lok Sabha that the Rajya namely; —
Sabha, at its sitting held on i
Thursday, the Tth April, 1966, L. Shri L. N. Mishra.
passed the following motion: 2. Kumarj Shanta

Vasisht.”’
Motion
“That this House concurs in the

recommendation of the Lok 12.44 hrs,

(iv)

Sabha that the Rajya Sabha
do appoint three members to
the Joint Committee of the
Houses on the Judges (In-
quiry) Bill, 1064, in the
vacancies caused by the re-
tirement of Shri Akbar Ali
Khan, Shri G. S. Pathak and
Shri K. K. Shah from the
membership of the Rajya
Sabha on the 2nd April, 1966,
and resolves that the follow-
ing members of the Rajya
Sabha be appointed to the
said Joint Committee, name-
ly:—

1. Shri Akbar Ali Khan.

2. Shri G. S. Pathak.

3. Shri K. K. Shah.”’
‘l am directed to inform the

Lok Sabha that the Rajya
Sabha, at its sitting held on

Thursday, the 7th April.
1966, passed the following
motion:—

Motion

“That this House concurs in the

recommendation of the Lok
Sabha that the Rajys Sabha
do appoint two members to
the Joint Committee of the
Houses on the Delhi Adminis-
tration Bill, 1965 in the
vacancies caused by the re-
tirement of Shri L. N. Mishra
and Kumarj Shanta Vasisht
from the membership of the
Rajya Sabha on the 2nd April,
1966 anqd resolves that the
following members of the
Rajya Sabha be appointed to

DELH1 SHOPS AND ESTABLISH-
MENTS (AMENDMENT) BILL.

As PASSED BY RaJvya SaBHA

Secretary: Sir, I lay on the Table
of the House the Delhi Shops and
Establishments (Amendment) Bill,
1966, as passed by Rajya Sabha.

12, 441 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS'
EIGHTY-FIFTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Eighty-
fifth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12. 44} hrs,
ELECTION TO COMMITTEES

(i) JoiNtr COMMITTEE
BiLn

Shri Krishnamoorthy
moga): I beg to move:

ON  PATENTS.

Rao (Shi-.

“That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Jcint Commiitee on
the Patents Bill, 1865 in the
vacancy caused by the retirement
of Shri Dalpat Singh from Rajya
Sabha and communicate to this
House the name of the member so
appointed by Rajya Sabha to the
Joint Committee.”.
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mittees
Mr, Speaker: The question is:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Patents Bill, 1965 in the
vacancy caused by the retirement
of Shri Dalpat Singh from Rajya
Sabha and communicate to this
House the name of the member so
appointed by Rajya Sabha to the
Joint Commitiiee.”.

The motion was adopted,

(ii) ComMmITTEE ON PusLic UNDER-
TAKINGS

Shri D. N. Tiwary (Gopalganj): I
beg to move:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do agree to nominate two mem-
bers from Rajya Sabha io asso-
ciate with the Commgittee on Pub-
lic Undertakings of this House for
the unexpired portion of the term
of the Committee. in the vacan-
cies caused by the relirement of
Shri Lokanatha Mishra and Shri
T. S. Pattabiraman from Rajya
Sabha and communicate to this
House the names of the members
to bc so nominated by Rajya
Sabha.”.

Mr. Speaker: The question is:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do agree to nominate two mem-
bers from Rajya Sabha to asso-
ciate with the Committee on Pub-
lic Undertakings of this House
for the unexpired portion of the
term of the Committee, in the
vancancies caused by the relire-
ment of Shri Lokanath Mishra
and Shri T, S. Patabiraman from
Rajya Sabha and communieate to
this House the names of the mem-
bers so nominated by Rajya
Sabha.”.

The motion was adopted,

10538

1245 hrs,

RE. STATUTORY RESOLUTION ON
KERALA UNIVERSITY (AMEND-
MENT) ACT

Shri N. Sreekantam Nafr (Quilon):
In the Order Paper, as item 14, the
statutory resolution in my name has
been listed. There is a foot-
note saying that it will be taken up
after the regular business of the
House is over. Ag a statutory reso-
lution, it is governed by the provisions
in rules 234 and 235 of the Rules of
Procedure and Conduct of Business
of the House. Rule 234 lays down
that it must be laid on the Table of
the House, Rule 235 lays down that a
day or days or a’ least a part of a
day must be allotted for its discus-
sion. The rule reads thus:

“The Speaker shall, in consulta-
tion with the Leader of the
House, fix a day or days or part
of a day as he may think fit for
the consideration and passing of
an amendment to such regulation,
rule, sub-rule, bye-law, etc. of
which notice may be given by a
member. ."”

Nowhere is it said that it can be part
of an hour. It is part of a day at
least.

It is a very important matter which
has been taken congnisance of by the
High Court of Kerala; a writ petition
is pending there. if sufficient oppor-
tunity is not given to me to convince
the Members on the other side and
get a vote in my favour, I would sub-
mit that the responsibilitics that are
vested in this House and in you, Sir,
under article 357 of the Constitution
will not be discharged and they would
be throttled, and naturally in  that
case I have to seek other remedies.
1 want a full and sufficient discussion
here. I myself will take more than
half an hour to explain why I am
moving this resolution, and 1 wish
that there must be a debate after
which I must get also time for reply.
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[Shri Jashvant Mehta]

For this, I would ask for a minimum
of three hours. If that 1s not
granted. ...

Mr, Speaker: The Hon. Member
may kindly resume his seat so that I
might say something. Part of a day
does mean any part, not necessarily
one-fourth of the day, one-half of
the day or one-eighth of the doay. It
cannot be put in those terms. Some
time shall have to be given. (Inter-
ruption) Order, order, The only griev-
ance he can have is that half-an-hour
ir much too little and more time must
be given to it.

Shri N. Sreekantan Nair: Not only
that, Sir; it must be taken up at a
time when there is quorum in the
House and there can be voling in the
House. You can not have it relegated
to 6.30 p.M. or 8.30 P.M.

Mr. Speaker: Of course, that
demand of his is justified—that there
ought to be quorum in the House at
that moment. 1 agree. Can we take
it up at 4 p.m.?

Some hon, Members: Yes.

Mr, Speaker:;
at 4 P.Mm,

We will take it up

12.46 hrs,
DEMANDS FOR GRANTS—Contd.

MINISTRY OF IRRIGATION AND POwER

—Contd.

Mr. Speaker: The House will now
tuke up further discussion on the
Demands for Grants of the Ministry
of Irrigation and Power. Shri Basappa
wili continue his speech.

Shri Basappa (Tiptur): Yesterday,
speaking on the Demands of the Min-
istry of Irrigation and Power, I was
referring to the remarks of the hon.
lady Member who preceded me, Shri-
mati Vimla Devi, that more attention
should be given and more allotment
should be given to tha transmission
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lines. She was good enough to say
that Sharavati project is a very im-
portant project and power should be
drawn from that to the various parts
of the country. Sir, I algo plead with
her that more amount should be set
apart for the transmission lines, be-
cause, Sharavati is not only useful for
Mysore, but also to the different parts
of the country. Even my hon. friend,
Professor Ranga hag referred to this
that more power should be used for
lifting the water from underground
sources. All these considerations go
to show that more amount should be
set apart for this important Ministry
which is the backbone of the develop-
ment of this country.

Sir, everywhere there is greater
awakening, greater awareness, of the
need for more irrigation and power.
In this context I cannot help commen-
ding the great work of Dr. K. L. Rao
who has been doinz a very good job.
Being a technical man and an experi-
enced man he is doing a very good
job and under his guidance this coun-
try is going to develop both in power
and irrigation. While I werlcome the
Hon. Minister, Shri Fakhruddin Ah-
med, I do say that Dr. K. L. Rao has
been doing very good work and I
hope the hon, Minister will be good
enough to see that large-scale irriga-
tion works are taken up in this coun-
try. The whole Parliament is discus-
sing nothing but the drought condi-
tions and the food shortage and the
need for self-sufficiency in food. This
is being discussed everywhere at all
times. The only remedy, the big re-
medy to overcome all this is to in-
creasz the irrigation potential and the
power potential of this country.

Sir, looking to the performance of
this Ministry, more has to be done be-
cause the Hon. Minister, Dr. K. L. Rao
was saying the other day that the
population of this country is one-fif-
teenth of the whole world's popula-
tion. If the world can produce one
thousand million tons of foodgrains
we must be able at least to produce
150 million tons, whereas now we are
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producing only about 80 million tons
of foodgrains. Therefore, under these
conditions, greater attention should
be paid to this Ministry. But looking
at that, Sir, the power production in
this country in the Third Five.year
Plan which was estimated at 12.7 mil-
lion kilowatts may not be reached and
only 11 million kilowatts may be rea-
ched. Even to reach that 11 millien
kilowatts, nrow we are having about 8
to 8! mil’ion kilowatts and T do not
know how the Ministry is going to
keep up this within the next period.
So alsc ~ith regard to the jrrigation
potentin’. Though Rs. 600 crores have
been cllotted in the Third Five-year
Plan, the expected target will be only
Rs. 550 crores. So there is going to be
a shorifall. In these conditions, the
Hon. Minister has given a great hope
to this country that by the time of
Mahatma Gandhi's Centenary Cele-
bration, by about that time, one hun-
dred million acres of land will be
irrigated and one lakh of villages will
be illuminated, In order that this hope
may be fructified the Ministry will
have to make a greater effort.

Sir, with regard to the Central Water
and Power Commission, 1 wish to say
something. This is a very useful de-
partment, but compared to the amount
that has been spent and the number
of officers that are working here there
is need for a reorganisation. I have
been emphasisng this and I request
the hon. Minister to look into this
aspect also. There is nced for a clear
policy on power production and in
respect of irrigation. Such a clear
policy is needed. In this context, I
would like to bring to the notices of
this House that the Nijalingappa Com-
mittee has given a very good recom-
mendation as to the betterment levy,
how it should be done, how it should
be laid. and all these things. Because,
the ways and means and improve-
ment of the financial returns of these
projects are also very important, be-
cause, thousands of crores of rupees
have been spent on these projects, and
Wwe must have an eye on the financial
returns of these things also. There is
also very great need for a coordinated
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policy on the part of the Centre and
the States. When so much amount is
spent on the irrigation projects, there
must be a harmonious combination
between the State Governments and
the Central Government. Even in the
Central Government, the various Mi-
nistries, the Agriculture Ministry, the
Irrigation Ministry and the Pianning
Ministry, must also cooperate.

Now I come to another very im-
portant aspect in which I am interest-
ed, about the Central financing of the
selected projects. All over India there
are many projects which are of a
Central nature which should be taken
up, which are very useful to every
part of the country: the Chambal Pro-
ject, the Rajasthan Canal, the Neyveli
Lignite Project, the Nagarjunasagar
Project, the Paradeep Port, and also
coming to my State, the Upper Krishna
Project. In the National Development
Courncil, the Finance Minister has
given a proposal (which has been
approved by the National Dcvelopment
Council) that some of these projects
should be taken up and financed by
the Centre. I do not know why the
Planning Commission is coming in the
way znd putting all kinds of obsta-
cles, We understand that these things
are being done due to influence or pull
exercised by certain quarters. The
projects should be taken up on certain
good principles and it should be en-
sured that these Central projects ful-

fil the objects for which they are
brought in.
Then, Sir, so far as the Upper

Krishna Project is concerned, this is
a very important project, which is
going to irrigate about 12 lakh acres
in Bijapur, Gulbarga and Raichur.
Mysore was the forerunner of all
hydro-electric works but it has only
8 per cent irrigation potential whereas
the average of India is very much
more. The Minister has recommcnd, T
am told, that 9 projects will he taken
up by the Centre, and that Upper
Krigshna Project will also be included
in those Central Projects. We have
been given some information about
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the financial assistance to be given
to so many Central projects. For
example, the Chambal project is get-
ting about Rs. 40 crores; Rajasthan
Canal is gettinp Rs. 60 to Rs. 70 crores
and the Neyveli Lignite Project is
completely centrally financed. The
Nagarjunasagar Project is also getting
Central assistance. Why cannot Upper
Krishna Project also get some Cent-
ral aid, to the extent of about Rs. 6
to Rs. 7 crores every year, so that this
can be taken up? This big project of
Rs. 120 crores cannot be managed by
Mysore alone. It should be outside
the Plan. Only if the Central aid were
to come can we take it up. There is
clearance which has a‘ready been
given and the foundation has been
laid by our late Prime Minister, Shri
Lal Bahadur Shastri, and the Minister
has also recommended it. When that is
the casc I do not know why this
should be held up. Certain represen-
tations have been made by certain
Mysore Members of Parliament to the
Prime Minister and the concerned Min-
ister. In these circumstances T would
very much wish that this should be
taken up.

Now, Sir, I come to another sub-
ject, namely, the Inter-State River
Water Disputes. I know that it js a
very delicate matter; I do not want to
say much more, but I would like to
say this, that it has held up the deve-
lopment of the irrigation potential of
this country very much. Therefore,
this dispute has somehow to be zolv-
ed. This dispute is there not only in
regard to the Mysore State, but even
between Gujarat, Maharashtra, Madh-
ya Pradesh, Andhra Pradesh and
Madras and other States, thcre are
these inter-State river water prob-
lems. Therefore, something must be
done to solve these disputes.

The diversion of the waters, obs-
tructing the river course and diverting
to the Arabian Sea is not feasible and
#8 not a good proposition. That is what
I would like to put before the House.
Taking the water outside the basin
also, when the needs of that very basin
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are not met, is not proper. What is the
point in taking the waters outside
the basin when the needs of that very
basin are not met? But that is being
thought of either in the Krishna Pro-
ject or in some other projects. Well-
laid down criteria should be establish-
ed in regard to the sharing of waters.
The prevailing area, the catchment
area, the population that is there, all
these facts should be properly assess-
ed, and the sharing of waters should
be done in a way equally beneficial
to all the people.

While the 1951 agreement on the
Krishna waters was not very just and
was not equilable, the Union Minister
had taken it on his own responsibility
to do somce jus'ice. They had given an
award whereby Andhra Pradesh
should get 800 units, Mysore 600 units
and Maharashtra 400 units. This has
not been found satisfactory. This has
been donc in an academic manner.
A proper assessment of the Godavari-
Krishna waters has to be made, and
if that is undertaken it would be
found that it is much more than 1800
units there. When this aspect of the
matter was refered to him, the 1late
Prime Minister Jawaharlal Nehru had
given an assurance, and the Union
Minister himself had come fcrward
and said that this would be settled on
a very co-operative basis, Otherwise,
the question would have to go before
a tribunal. I do not want this matter
to go to a tribunal, because further
bitterness may result thereby.

In regard to the Cauvery waters, T
would like to say this. Under the 1924
agreement ir regard to the Cauvery
waters, out of 385 TMC of water that
flows there, Mysore should get only
184 TMC. We shall be able to irri-
gate only to the extent of 116 TMC,
even after the Hemavati, Kambada-
kada and Harangi projects are taken
up. In this context, I must say that
before taking up any power project on
the Cauvery, either Hogenckkal or
Mekedatu, we must give more atten-
tion to the Hemavati, Kambadakada
and Harangi projects. Bven while tak.-
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ing up the Hogenekkal and Mekedatu
projects, a proper assessment should
be made and proper investigation
should go on. The Madras Government
shou!d give all the details necessary
to the Mysore Government before the
Mekedatu project is to be taken up.
The Madras Government have to give
all these facts and they must nelp us
to sce that we modify the 1924 agree-
ment which has been very disadvan-
tageous to us. We have not been able
to take up all the projects becausc of
lack of financial resources. If by 1974
we do not finish those projects, then
Mysore will lose all its rights. That is
what is stated in the agreement. I
feel that this is very disadvantageous
to Mysore. I would submit that this
House and the hon. Minister must re-
consider the whole thing and sce that
some more time is given to the Mysore
Government. After all, the financial
resources of my State are very limited.
After all. we shall be able to spend
only about Rs. 5 to 6 crores annually.
For the projects which I have men-
tioned, nearly Rs. 16 to 17 crores
every year is needed. Therefore I
would beg of this House to see that the
Union Ministry gives at least about
Rs. 8 to 10 crores so that lhe irriga-
tion potential of my State which s
only about 8 per cent now will go up
at 'east to the average level in the
whole country, namely 20 to 24 per
cent.

With these words, 1 would request
the hon. Minister to consider sympa-
thetically the question of financing the
Upper Krishna project as a Central
project.

ot a¥ (FTT) oA e
wavga, A7 g fafedt arw gifivna mos
T Y fewoza o7 {3 FTA M @
§ @ g A9 & AWA 4T I WAW
wn afz f& feipma ow Ffa-
U 20 & AR g8 97 A { Faw
IR A9 aat g 3 ol amy ¥ e
A qET T & gEfAn 9w W

10546
g # oY qet qyar §, SEwy dfea

gT & 1 I T wRAw ¥ wH oA
sqaeqT ¥ 1§ T A1 fwar &1

T & A, SR e W
gy a1 o faforn Tegil # aveT sritwew
T qUX ¥ Y q¥ §, I Ag a7 &9,
afFT IgH N IFA w1 AGAAT
s A 7 ¥ W faww # qmer
1o 9 # f ag 9 Ael #Y ag w7
e 8, dfeT A w2z W A
& 9%7 ¥ ¥ &9 ] § F a7 fFwa
g 'R § | T T A § WA
9 fa=t & maws qfacT w7
=fgu |

I T7 W FEr a1 fr gifame
¥ FTE WA7 [T ATEAT ATHIZA AE 20
& g1 agm 5 oAz w7 fev
faame &7 | A7 TF ArqwT #7947 wrfzm
TEAT T AT FO &Y ghawA 7y ¥, &
edama #Y 31 7A fAw gtim 2
1 AR T s &1 A gfay
g R 9ifzd f& am fram &5 )
AT WA g My mAaE ¥
fa=r= agt faar qrar £ ) gary 2o 1A
ATEd AZT w55 wAT ¥ A agA @i
ard g &1 I 77 & et £ 1 3w
LR CER LA E T
‘A" W A1 IE T # W g A
S QA g FT o A 2
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13 hrs.

w1y & f& gy fraedz & o
fod 2, 9% @@ 1 O wWTOw &
foram gam £ 1 e a7 A A 1965-
66 FY §, T forar £

“1965-66 was an  exceptionally
dry year. The rains failed in most
parts of the country, resulting n
little flow in the rivers. Conse-
quently. the level of water in most
of the reservoirs is abnormal'y
low, thereby seriously affecting
the prospects for irrigation and
hydroc'zctric  generation. Flood
dmage in the year, 1965-66 was
relatively small as compared to
previous years.”

wufom a2 wgA §

“From major and medium irvi-
gation projects, the benefits to ke
realised by the end of the 'Taird
Plan would be about 19.6 million
acres (8.0 million hectares) and
the total installed capacity of
power plants would go up lo 11
million KW. at the end of the
Third Plan.

“As against these revised targets
the actuil achievements are jikely
to be the creation of only 18.1 mil-
lion acres. “That is one 1million
less. Power used also is one mil-
lion less.

R 3T T g & a7 qg {19 3o
q &1 & § fr Y @ qAwr v
AT § | a8 T OHTE § | IART WHH
e ifgl 5 fergea & 9 demE
@t ¢ ag afar o qEgA @ )
&y wF AMEA W @9 ¥ fedy
Laci SRR Gl et Rl R o)
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I 872 T & A AVARA B {57 ST
2 41 qa) A arar # feegema Y
FFS WA § 4T ¢ oA T "
fawreet 7 ¢ A i TR A A
oT AT ¢ [AT HAIE FF LT AL |
U FN AR qEWA AAEA 9T
HAATEQ & | UF |1 ST R’ AT
3 A 2% it wre fafaew @ 30
FAT ATE AT A¥ 1 WX
vt @ g A1 gegias e
T B g1 A1 ¥ ) T 7 Y grz e
SFEE § TR aut F qeft & I
LECIECRCAE AR LR LR CIEE 168
FAT JTfEE | wgAy F@Ar Sy e
@ fu @@ 9 @ e 8o
T § weg uzifaw dEeil G
FA F fAn @ gy FT0 % F
g | AT @EWE 7AW & SO H
T Wfgq | waR Gar 79§ foo,
fasit a1 #7 F fv av fev Fmer
AW AT GTRA AL F g )
T AT TR 931 FAT g § IqHT
I AT G & & ST HAATTET HC
@ § | AR AT STaS foaa
g A e 2, Toew ¥ 2, 7 ww
T G A § W aqt @AY )
faset wife @@ wTq d=r A FT qFQ
€ | T aTeY "Ow T qX fa=e w7
aifed f& #ar g 1 s9eriw & wv g
& IR AW F WR O F1 der
g qAT FT I GO AT
< faar & 1 SR 'W X fawe fear
£ 1 J oA Y FEY gW A FY A7 AT
| ? AT wy an g R gd
W1 FAT gy ?

AT QU qOTT /T Wy g ?
faaw q§ a3 T AR gY & S
w1 fear 7 fomwt g dieew dfvae
TEY & IR w0 g & 7 9w a4y
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T F@ @1 f5 gx o feam & o
% oo €M wfgd | wvI areve
T Wt F, IAHT oA A & TAAA
W qv IgE wie faar oar
Wi @ faadr dfafada & I
Ifea & s 7@ & § | WA TWaTh
SqTET e g A faar & ge uw i
T T oy gui X A% § 7 W Ag
®/F ¢ 1 W19 g2 0% T A faorely o Ay
Z s &1 o faorelt & ag qat & o 9%
waafaq &, T80T A% A 9
wasfsaa & | s fa=re #Ar afed
o F7 wrg a7 fawen €

arTy T TR g § AY
§ | A QIFAT AY B, AT ATEY FrowAT
Y | TS FrTE A T E
wfFq w=it A, gora W OF TR
qw ) xw Am ¥ feawi & oame ad
3 & forg ot e & 4 agT A
feramat 3 1 G A7 A 39 I
& Twt g wfgd 1 gat g ¥ fag
IAHT AV Y FY MAVAFAT AT § IAH
g g qgd A AT qT-ET AN
B @Y qEd § | awd) IEwn Ay
A & & IEET qT-AT Y SHT @Ay
aedft §, T AT AR wF §, T
o IEEr @Y 2 A% § | o9 G fr
g dwm H o5 7 W fAfa £
W ¥ ¥ qF@ AT A AT
afewd feu § 1 5 7 @RI &
e o= AT FY ATy fao g
w1 ag fefegem i § 7 w0 ag v
Tz A &7 A A A W TR
a9 & faoeht ¥ o% § | 7 ag dfem-
&t e & 7 Wig %X & % 1969
% gW OF 9T w1 A ¥ &7 dfe
I ST AT ATE AAY §, ITH WA
g ? ¥® g W W faurT w
fed
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%d & qeq qAW AV TG WAV E 1
# qmr & f5 mw Sgr gaTg dTar
£, & TER & o fady @ wfus
et Y @ 9T foneft a1 a0 1 faw ave
& wira F wfee § yaE dzar @ W
frt 71 3w ol foelt & waar fam
AT & I AT § AT Fgi W g
ST H E R &1 FHA wem wAm N,
sew fafrme ama =1 o shEA
faar ar | IuF IR foma av a@y am
i1 fo Ty Rewe ¥ oy fadrgd 2

“Agriculture in Madhya Pradesh iz
still lowest mainly due to lack of irri-
gation facilitics. The area under irri-
gation in 1962-63 was 1,021 hcctares
ie, 1,235 million acres.

o g7 qaman & frogH wmd
aqr fear &

“Madhya Pradesh is lowest in re-
gard to irrigation area under cultiva-
tion; 6.4 per cent as against 37.1 per
cent of all India average. The statis-
tics are revealing:—

percentage
State of arca
irrigated
Punjab 371
Madras 355
P. 298
Assam 244
Bihar 24°3
Andhra Pradesh 236
West Bengal 22°8
Orissa . . . . 183
Kerala . . . . 17°4
Rajasthan . . . . 12°1
Bombay . . . . 50
Madhya Pradesh . . . 64
Mysore . . . 64

“Although out of 480 million
acre feet of water available for
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irrigation in the country, about 67
million acre feet i.e., 15 per cent
in M.P.—although Madhya Pradesh
could contribute as much as 1i per
cent of the total river water re-
sources available for utilisation by
the country—all that was provided
for new irrigation projects during
the Third Plan was Rs. 2.7 crores,
for three major projects Tawa,
Barna and Halali which are esti-
mated to cost at Rs. 38 crores.”

WH  HET AT 36 AT @9 FA
T gOET @y § ) AT wmaE R
T faar @ 7 FAe & we v @)
fem & 1 & =mgan ¢ e ww graTe
T W I | g9 €EW # A
au gfee & Jar arfew 1 gETd
qIGEH €T § | W SYTET HATA IV
FT WTE Y | SqTET ;W AT A
&\ W FEr gATe Agr Sarar g
fafadra &1 1 afciom Y feafa 72
g fE Faw 6 7§ & gaw dfafadw
ITAY § |
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HHT AT TR ¥ AR # mToy
arger A faerg @ | ag @
T Ag § afeF QA FAE )
gt ¥ X T AT oA g & Wy
qwTAT SEaT §

From Barwani upto Barwaha, 200

miles hag been covered and six miles
here and there in breadth.

g HIqd T WX € W I AL
arEe A AT AW AT FEATEY
q FTaTgy aF | ¥ ;T G R e
Fq grm WX fRAdy g 1 aeEE
| & AT AT FA § AW g ATAT § 1
afer gt frawr sl P @Ew
fFamat A1 J@A 1 qg FEA ST
S WA AT A 2 Iw g
®] MEA WTH AW NN FF AT Y
AT W TEwE & q@ w1y dar
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Ty @ § T A W) frewe
A FidUEr ¥ FEA F 9@
2@ ar # g R F A
fafex AN go Fg & Sad fag &
IR AUAT AW E | I T W
wfa vorf & w% w1 & 5 afs wew
SRW FT JFAE G A & Asdgar G
WNHE FY AT AG FAT | T qTH
& IC @ § AH FH IS, FART
7 Jom ! qEEW A feawt &
g | gaT ATEt 'T W IT AT
ey &1 faar gun }, @ wWw F
STAT IAT ATCA | AT FGT AHA AT
§T & 7 @ g | wfew wifk @
IR | Y G qE Y M § I G
T T ATEHT | N IT & AL
qg JAE & IT@A | A T Ay AT
Iq ¥ qg IAT | TG W & AR
R A AT F FT BN
F3a g g AfEw wmEr T oW
T | @A T qAT ¥ AT A%
AT AE | TT FTET WY FH AHGT
&+ T & FT fau w9 fF frer
TFEE G AT | AT WG
Qe gy § @1 frem & A
o9 A, FT T I(4 | IF A AT A
IR & g IFN A | WR AT
qrge ¥ FY o1 WY Y g9 INM
fE e & wig fpaar faema § 0
qatw F FA T AT A AT HE

& aFaT @ g, AGY A FE wrHa T
Bulil

{ﬂ’tq_ﬂmﬁﬂ'ﬂmé
fre gFTe TS agm
o ffa gw

&

mil’

¥ woar @9
FTH g1 ¥ 1 TR
FTHG AqEA F Ag gwwAR F 2
Ty @R Mg AfeT ol faw @
mnsﬁnsﬁmﬂﬁw
THET @12 AT 57 W O ¥

.ﬂlﬂﬂl’N

4
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§ ¥ 23 W A A AT @
1 g% & 9 X oY Faw oF ¥ @y
? 1 T FrOw ¢ fF oS 5 @R A
& 37 ¥ fou qraw A faedY Wi wE
Y & AR faemaT | TR WER gl
TqaT &Y v § 517 afonw §9 A8
frwear | & zawr oF SEEOT A &
ATRY T@AT § | eq 92W ® S1 qwfow
THTIEA FAE A foE fagm awr ®
A R g g foan §

‘&% wTe N ¥FE@ ¥ aAQ TC
fra A Y a@ 2 A 4
frdié & weETe i &R A 1951
T 3% 14 49 ¥ ¥a9 9 THT
sfy & fewrt o o7 fF 99 ¥
450 wH¥ yfw N fa=rf g+
q "

e SXW ¥ oW I W qEmT 4
a7 2o TE F WHA W X I &
# a1 ff dmae &% w9 1953 &
AT WTOW AT W W9 a% TE
T 9T | A NRWA FT & fegrar
arar & fe frm s g ¥ ¥ gAY
Ffafg g 1 Fasgfe & ay
e &% ¥ daw AW wC WE@T §
RO AR R F 1953 F WA A®
TH AT 9T 13 STE w9aT 'Y fear
AT HT ¢ AT ag @ AH @@ 0w
Ve WA wgwfor A ¥ faar
a7 Jafs wer 53w & o7 O W@ 7

ar Wiy ®) AT afge & ower
% f&g gFR w9T @9 @A § | Al
F 9ATE O T FA FT T ww g
Y ¢ fF faT qETEE 9% fag e
aifgr a® A& faear &

7 F o # AR AR
TwE F gw ¥ w3 fE d@die a@
faetar w0 AT & g A ©
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R w3 gwmds st &
o arr F ffafrat 3 ow ey
# w7 fF gw fT WX qdt ¥ ww oAy
§ s iz § samr v oFE Y
NT W1 AT QAW & qraw d7v A
e § 1 oW Araey ¥ ‘YAl mfaw
% g foar § -

“Recently the Government of
India approved plans for setting
up three new atomic pow«r re-
actors of 200 megawatt capacity
each. One of these will form the
second unit of the Rajasthan ato-
mic power station already under
construction near Kota.”

| graen # & wgar wrgan ¢ e we,
e, § 9T A dwfrwe 3 oww
o § ) 0% o wET §, 0F ST
e H SR TE AMT A AT | AET
HIH ¥ 1260 TIAT FAT HIET ATAT
2 9 37 #1160 TIC ATFAE A A
Y Y & | wEET a1 #7 Fw A fasge
T g mr § | cafas @En & fam
AT FY FEAT VE ¥ TH 200 TT FI
FOC AT a7 AfeT g T e &
qE TE WT GFT | FTHEYY qE KT &H
T g O WA ¥ Ak A W §
T OERT 9T AT @d Y W )

o ¥ 947 ag sz } fw @
fer wifee | g W & AgE A
iy ¥ wToor At q7 fasiT @
T &%aT | AZA ¥ qrfr g9 9T W
@ ¢ | gafaw wrawwar § 5 s
1T ATeT &Y 37 foemr om0 | £F AT
%7 39 § faart €Y aq 1 g & wenaAr
i ¥ fawe gt grr aefy s
fear oo AT ANET AT gAY A
U & & Wi W & & 25 AF
Tz fam | fmTy amem 3% v
&1 &, AfeT ag o qut & v 7
fiT & 1
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@t Ao fAdga 3 fF oo fw
e Ao AR ot Af & s
wr afadw #ifog 1 dar e Ay &
aag 6 g T F A ¥ AW AT
TS HEAT A )
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Shri Surendranath Dwivedy
(Kendrapara): In the very short
time at my disposal, I shall only
concentrate on irrigation and multi-
purpose projects,

In spite of the fact that we had
a very able Minister in charge, who
worked with all sincerety, it seems
from thz: report that the achieve-
ment of this Ministry, so far as irri-
gation is concerned, is not at all
impressive. 1 do not know the
reasons, Is it because this Ministry
was downgraded, and therefore it
had no voice in the Cabinet to get
things don.? In order to get the
multipurpose projects and other
schemes of the Irrigation and Power
Ministry impl ted, it is ry
that the full co-operation of the
States should be available. and now
that we have a Cabinet Minister
who has had sufficient experience
of State administration, I hope they
will get such co-operation. Is it due
1o the lack of this so far that it has
not been possible for this Ministry
to achieve whatever target was
fixed?

13.16 hrs.

[MR. DepuTY-SPEARER in the Chair]

According to the report, so far as
irrigation is concerned, it was esti-
mated that the irrigation potential
in the Third Plan would be to thc
extent of 29'5 million acres by
1965-66, but the actual realisation i1s
just a little above 18 million acres.
and the utilisation of irrigation
potential created by major projects
has been very slow.

Let us, therefore, review why this
hag happened. The first thing that I
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want to stress is this, This Ministry
is assigned the task of promotion
of national programmes in the field
of irrigation. Does it mean that it
will only have some commissions at
the Centre which will fing out
technically which schemes should be
taken up, or will this Ministry tell
us whethor they have any plan for
the reorganisation of the entire
irrigation potential of this country
and whether they themselves propose
to undertake any schomes whatso-
ever?

Today we find that for the multi-
purpose projects, big projects, it is
not possible for any individual State
to provide adequate finance. So, the
C.ntre provides the money as a
loan, and the State every year has
to pay interest, sometimes compound
interest, let alone repaying the
loan. As a result, it has not becn
possible for the State Governments
to fully utilise whatever benefits are
available,

I can give the example of the
Hirakui project. The final cost of
the project has gone up like any-
thing, but at the same time the sum
of about Rs. 85 crores that has been
spent has boen granted as a loan to
the Government of Orissa, and the

Government of Orissa is paying
about Rs, 5 crores every year as
interest. Reference has bcen made

to your State, Mysore, also and it
has been urged that it is not possible
within the means of the State Gov-
ernm:nt to undertake large projects.
In view of this, is it not time for the
Central Government to think that,
so far as projects of a big nature are
concerned, they will be the under-
takings of the Centre that whatever
money 1s required will be provided
by the Centre, and that the loans or
other things that have been given
so far will be written off? Buocause,
if the irrigation potential is created,

if there is greater production, if
there is more electricity, it is not
only the people of the area, the
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pedple of the State, but the entire
country is benefited,

So, you must have a national plan.
The Central Government should
not com: forward with the excuse
that it is for the States to do this,
that they are not able to do any-
thing, and therefore they have not
been able to achieve the target that
was fixed. I think some serious
consideration should be given to this
aspect of the question,

Secondly, we should consider this
point. There is clamour all over the

country for more water and it s
admitted by all that agricultural
oroduction would be increased if

water is available to the peasants.
Still the peasants are not utilising
the irrigation facilities that are
provided in the major and medium
irrigation schemes, Why is it so?
From the report of the ministry it
seems they hai sent a team to find
out what the reasons are. The
reasons given here are not very con-
vincing. In the past also there has
been enquiry about this aspect. What
is the policy of the government in
this matter? It is all right to say
that it is not for the central govern-
ment to fix water rates as the rates
vary from state to state and even
from scheme to scheme. But is there
any policy that the central govern-
mont wants to adopt? We find that
in every state there is resistance
from the peasant because of the
higher water rate charges fixed by
the state on an ad hoc basis without
any principle or basis whatsoever.
That has~been the bottleneck. This
ministry has a responsibility to put
forward the casc before the planning
commission if necessary and to see
that the water rates are not higher
and the rate is based on certain
principles. Even the Nijalingappa
committee which they appointed
had come to the conclusion that
before th2 rates are fixed, there must
be an assessment of the benefits
accruing to the people of the locality
taking into consideration the yield
before and after irrigation water
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was given to the area and only on
that basis water charges should be
fixed. I am directly concerned with
the canal irrigated areas of Orissa
and I know that people Wwho were
paying Rs. 3 are now being charged
not only a compulsory rate of Rs. 8
but as much as Rs. 34 or 35 per
acre according to the crop. If the
peasant grows those crops, it will
be impossible for him to pay that
much. Therefore, there is resistance
and they ask: how is it going to
benefit us, how can we pay this high

rate inspite of the fact that there
might have been some increase in
production? No 1t has been

made, nor has it been studied and
concluded by any authority that the
benefits that were available to the
peasants now are sufficient that he
can pay this high rate. We want
the peasants should utilise this water;
we want increase in production, Then
let there be fixed principles; wher-
ever water is given for three years
to come there will be no increase
in water rates, even in new areas
there will be no imposition of water

rate, After three years a review
will be made about the benefits
accruing to the peasants and on

that basig the new water rate should
be fixed. This report says that it
has been decided to give a subsidy
to make electricity available to thce
peasants at a cheaper rate to step up
food production. It is equally the
responsibility of the government at
this moment when we want to in-
crease food production to subsidise
the state governments concerned so
that water rates are not charged at
highor rates,

The
he

hon.
has

Mr. Deputy-Speaker:
Member should conclude;
taken 10 minutes,

Shri Surendranath Dwivedy: I
shall take four or five minutes more;
we are not speaking on the other
demand on hcalth and family plann-

ing. 1 shall try to finish as quickly
as possible. I had a discussion with
the Orissa Chief Minister only day
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before "yesterday and he told me that
they realise that the pcasants are
not benefited to the extent of the
water charges that are levied and
at the gam> time they would like
the centre (o assure them that in
order to increase food production if
necessary they will also subsidise.
This should seriously be considered
by the centre ang they should take

this up with the planning com-
mission if necessary., If a uniform
policy is followed, there will no

difficulty and they can see that the
irrigation potential available is uti-
lised more and more by the peasants.

1 do not want to go into the
electricity and other matters but 1
will stress this aspect again because
in the plans and other documents
it is stated that water is made avail-
able to the peasants in order to
raise their standard of living and
not to make them finance the very
projects which  are  sponsored.
There are one or two clarifica-
tions I would seek before I close.
In this small book supplied to us
by the ministry, they say the ex-
pendituhe on Hirakud is Rs, 89
crores whereas in the report the
figure is Rs. 85 crores. I do not
know which is correct. Secondly,
about the third stage which involves
an expenditure of Rs. 18 crores,
who is going to finance this? Is it
the state government’s responsibility
or the centre's? From this little
book we find that there is also the
Delta irrigation project which if
completed would irrigate about 16
lakhs of acres; in 1955 the cost given
was only Rs, 14 crores but in this
book it is shown as Rs. 34 crores
and this will be completed by the
end of the fourth plan. By that
time probably it will go up to Rs. 40
crores. They also say that there
are shortfalls in implementing pro-
jects because of the scarcity of
foreign exchange and short supply
of key materials like cement, in-
crease in the estimated cost of the
projects and the tight financial posi-
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tion of the state governments. Are
all these difficulties no longer there?
Why are the allotments increasing
like this? What steps are taken to
prevent this happening? How quick-
ly do they envisage the schemes to
be executed? Lastly, I want to
know one thing from Dr. K. L. Rao
as the Cabinet minister may not be
aware of this. We have raised this
question so many times in this
House, What is the fate of the
Tikkerpara project? Where does it
stani? The Central Government had
given assistance for the survey of
this scheme. Now, some foundation
was laid there. We do not find
any mention of it anywhere. This is
a mad scheme of somebody. I would
like to know what is the position,
what is the commitment of the
Central Government, whether it is
going to find a place in the fourth
Five Year Plan and what is the
responsibilily of the Ministry of
Irrigation and Power in this matter.

Mr. Deputy-Speaker: Shri Jashvant
Mehta. I would request all Congress
Members not to take more than 10
minutes each. There are a large
number of hon. Members who want
to speak.

Shri Surendranath Dwivedy: Sir,
we would like to know when the
Minister will reply to this debate,
because at 4 O’clock we are taking
up the othar discussion.

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
Tomorrow.

Mr. Deputy-Speaker: Tomorrow is
a holiday.

Shri Fakhruddin Ahmed: I mean
the day after.

Shri Surendranath Dwivedy: At
4 O'clock today we are taking up
the other discussion; some other
business.

Mr. Deputy-Speaker: He is reply-
ing the day after tomorrow.
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The Minister of State in the
Ministry of Irrigation and Power

(Dr. K, L. Rao): Yes; at 230 I will
speak,

Shri Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, Sir, I rise to
support the Demands for Grants of
the Ministry of Irrigation and Powe:.
The Ministry is a most important
Ministry and it is headed by an ad-
ministrative expert and a technical
expert, This good combination of
administrative and technical efficiency
can deliver the goods. It is a good
combination from the national point
of view. Up till now, in performance
of the Ministry in the last 17 years is
commendable. Up to the end of the
Third Plan, the total irrigation in the
country will be 18.1 million acres and
10.5 million kw. of power. It is rightly
stated in the opening paragraph of
the report that “assured irrigation is
one of the basic inputs for agricultural
production. It is also an essential pre-
requisite for multiple cropping and
intensive use of land.”

Now, I would like to draw tle atten-
tion of this Ministry to one of the
most important problems of national
importance, that is, the Narmada river
valley project. The Narmada is the
largest river in Central India; it drains
an area of about 38,000 sq. miles. The
project was first attempted in 1845-56.
Unfortunately, up til] now. it is stil!
in the reporting stage. In 1948, again,
the Khosla Committee wag appointed
to investigate the seven projects of
the Narmada river. In September,
1964, the Khosla Committee was
directed to study the entire Narmada
basin with the help of the Central
Water and Power Commission to pre-
pare a master plan with the optmum
and integrateq development of water
resources of the river for Irrigation,
power generation. navigation and flood
control. In drawing up the master plan,
the committee was guided by the fol-
lowing basic considerations. National
interest should have overriding
priority irrespective of state bounda-
ries; the Plan should therefore pro-
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vide for maximum benefits in respect
of irrigation, power generation, flood
control and navigation; then, the
rights and interests of the State con-
cerned should be also fully safeguard-
ed, and the requirements of irrigation
should have priority over those of
power, Such were the considerations
and the approach of this committee.
Even it is proposeq to extend the irri-
gation to areas of Gujarat, the Rann
of Kutch, Barmer and Jalore deserts
which arc on the border of Pakistan
and to settle the sturdy peasants on
permanent basis. These dcscrt areas
will also be irrigated. The Khosla
Committee says that the Narmada has
enough water to meet the irrigation
and power demands for at least 23
years and still generate large amount
of electric power. This is the conten-
tion of the Khosla Committce. The
Committee has expressed the opinion
that the Narmada has got a large
potentiality. It says that the Narmada
river at Navagam which debouches
into the Gujarat plains has a mean
annual run off of 36 million acre-feet
as against 32:8 million acre-feet of the
three rivers of Punjab, namely, Sutlej,
Ravi and Beas. The Narmada will
bring under irrigation 65 lakh acres in
Madhya Pradesh, 45-81 lakh acres in
Gujarat, 10,000 acres in Maharashtra
and one lakh acres in Rajasthan, mak-
ing a total of 111-91 lakh acres. The
quantum of power envisaged to be
generated will be 2,014 MW of which
950 MW will be at the thermal dam
at Navagam. Such is the potentiality
of this important river valley project.

As far as navigation is concerned,
the Committee report savs that the
navigation on this river could be ex-
tended from the Arabian sea up to
Hoshangabad, and that a link can
also be established with the Bay of
Bengal through other projects. Such
an important multi-purpose scheme
holds a promise of becoming the artery
of navigation traffic, linking the Ara-
bian Sea with the Bay of. Bengal by
meang of inland navigation channels.
There are atfractive possibilities of
linking the Narmada wil ‘*Vainganga
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waterway. Such is the importance of
the project.

I was surprised when the Jansangh
leader opposed the Khosla Committee
report and ridiculeg it as khokhla
committee report, especially when the
Jansangh party is talking of national
integration and always talks of an jll.
India national integration. But here,
they are raising the problem of regio-
nalism, because the election is coming
near and they are afraid of those
people, those villages which are to be
submerged so that they may ask what
will happen to the submerged villages
and the villagers! In any such pro-
ject, a development project, of such
a magnitude, the question of submer-
gence of land by waler is obvious. The
Khosla Committee in their report
have emphasised the need to provide
for fair compensation to the displaced
persons. Practica] suggestions as to
this very important aspect have been
made in the report of Shri H. M. Patet
which go a long way in minimising
the extent of hardships of displaced
persong and rehabilitating them. So,
the persons concerned have np nced
to worry. This is a project of national
importance and it should be tackled
at the national level.

As far as solution is concerned, we
do not want any political settlement.
This is the report of the technical,
cxpert committee.  This should be
tackled on a technical level, There
should not be any regionalism or pro-
vincialism and the whole approach
should be on a national level. If this
problem is approached in that way,
that will be a good approach. I sup-
port the demand that for all the major
projects on which the Government has
to spend more than Rs. 10 crores,
should be financed from central fund.
If the Centre finances such projects,
lot of difficultics and controversies
will be removed. All the projects in
the country, whether they are in the
south, north, east or west, should be
taken up on a national level and be
financed by a Central nationa)l agency.
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Then, all these controversies will be
minimised,

My hon. friend the Jansangh leader,
who claims to be a representative of
all-India Jansangh, and who is clam-
ouring for the national integration will
take a lesson from this, anu no politics
consideration in such a national pro-
ject should be allowed.

Another point to which 1 shouid like
to draw your attention is the problem
of lift irrigation.

Government should give top priurity
to lift irrigation. Major projects may
take some time, but lift irrigation
schemes can be quickly exccuted and
their cost is very much cheaper. In
some parts of the country tubewells
have been dug but power to eaergise
them is not available. In Guja:at,
there is surplus power, but there 1s no
material available of copper and trani-
formers to execute it and take the
power to rural areas for agricultural
purposes. Such technical aifffcultics
should be tackled immeditely by the
Central Government. Where power is
available, shortage of matcrials l:ke
copper and transformers shoulg not
come in the way.

Lastly, I would like to draw the
attention of the Government to rural
clectrification, In the repurt it is
stated that at the end of the third
Plan, 54,783 villages have been elec-
trified and 48,125 electric pumps have
been installed all over the courntry.
It shows that rural electrification has
not been utilised more tur agtricul-
tural purposes. So, I want that gov-
ernment should give top priority to
rural electrification programmes. When
we want to modernise agriculture,
Government should a'lot more funds
for rural electrification and see that
cheap electricity is given to the rural
areas for agricultural purposes.

With these remarks, I reaquest the
government once again to give top
priority to this most vital project—
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the Narmada project. It should be
settled as early as possible by calling
a conferonce of the Chief Mumsters of
the concerned States ang an amrcable
solution should be found out m the
national interests,

Shri Liladhar Kotoki (Nowgong):
Sir, I rise to support the demands of
the ministry of Irrigation and Power.
I am very glad that this important
ministry has now been upgraded and
strengthened. Though belated, the
realisation has come to the Govern-
ment that irrigation and power shouid
be g.ven the needed importatice 1n our
planneq development. [rrigation s
the basic input for agricult:ral pro-
duction and power is the bavic input
for industrialisation and also for agri-
cultura] production. In between, there
is another subject that this ministry
deals with—control of floos and pre-
vention of erosion. This aspect also
is very important in most parts of the
country, particularly the area from
where I come, v'z., Assam. Between
1954 and 1964, floods and 2rocion have
caused a loss in terms of crops and
livestock to the tune of Rs. 7'7 crores
an nual'y, whercas in the correspond-
ing period the average annual increase
in th» primary sector is only of the
order of Rs. 4 crores. Apart from pre-
venting more crops being grown, it has
crippled the very economy of the
State. Therefore, along with provid-
ing irrigation, flood control and pre-
vention of erosion are very important.

What ig the position of irrigation in
Assam? During the First Plan and
the Second Plan, not a single medium
irrigation project was taken up in
Assam, not to speak of any mzajor pro-
ject. In the Third Plan, 4 médium
projects were included but not g single
one of them has been completed as
yet. That shows the lack of import-
ance attached to this vital input of
agriculture. It is wrongly supposed
that because of its heavy rainfall,
Assam need not have any irrigation.
We have rains only for 4 to 5 months.
During the remaining eight months,
we do not have any ramns end we

1888 (SAKA) D.G. (1966-67) 10566
cannot grow any crops. Unless we
provide irrigation facilities to the far-
mer, how can he grow more food and
other agricultura] crops? When the
whole country is suffering from scar-
city, it is fortunate that Assam hes
been on the margin. Though we ure
not surplus now, we can be surplus
provided we utilise our lang to the
full. That can be done only by having
irrigation tacilities. The estimate is
that the Jamuna project—one of the
four med'um projects—alone can pro-
duce 25000 tons in terms of rice
annually, It requires another Rs. 163
crores more and the Centre has been
approached by the State to provide
this sum. If that is done, the gcheme
can be completed during the next
working season. It has been already
much delayed. I earnestly urge upon
the Ministry to give a little more
importance to these vital inputs to
increase agricultura] production,
which has now been given the top-
most priority in the Fourth Plan.

So far as power is concerned. we
have a great potentiality. We have
rivers, coal resources, oil and gas. It
is true that in the Third Plan a break-
through has now been achivved and
we are going towards production of
more power, Yet, we are in the
bottom level compared to the other
States. We are much below the all-
India average in per capitg consump-
tion of electricity. If consumption of
electricity is the indicator of the eco-
nomic standard of any area, we have
a long way to go to produce power
to industrialised the arca and develop
‘he economy of this very bacxwara
State.

I fail to understand how the only
river val'cy project that has got great
potentiality from the point of power
production as well as providing irriga-
tion facilities to a large area of fert'le
lands has not been taken up. I mean
the Kopili river valley project. We
are told that this project will be taken
up in the fourth plan. but from the
statements and other documents sup-
plied to us, we find ~o mention of
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Kopili project in the fourth plan. We
know the investigation is going
on. The late Prime Minister, Shri
Jawaharla] Nehru said that the pro-
ject report was being finalised and the
work would be taken up. But some-
thing cropped up about the site and it
has been delayed. I do not think in
this scientific age the problem facing
this project is so very insurmountable
for our enginecrs that they cannot find
a suitable place to start the project.
Given the earnestness the scheme
deserves, I do believe the project can
be taken up. If we can take it up
now, we can have power and other
beneflts from it during the Fifth Plan.
I know it will not be possible to com-
plete it in the fourth plan. It is a
very big project, perhaps the only
major project in the eastern region.

Assam happens to be the core of the
entire no:theastern region because of
its location. It has to supply power to
the neighbouring areas like NEFA,
Nagaland, Manipur and Tripura. All
these areis require rapid development,
not only from the economic point of
view, but from the political and strate-
gic points of view. Therefore, the
solution of problems in that region
should be given a sense of urgency in
order to makc it the bulkward for
defence.

One of the vital aspects of defence
is the economic stability of the border
arcas. The entire region is on the
border. It is surrounded on all sides
by foreign countries. 1 need not tell
the House how volatile the different
areas there have become, The basic
reasons for this unrest there is the
cconomic  backwardness. Therefore,
from all these points of view—I am
sorry over and over again I have to
drive at this aspect of our economy—I
woulq earnestly urge upon the Minis-
try to consider these aspects of irriga-
tion, power, flood control and preven-
tion against erosion in that region.

Lastly, ‘this is a problem which is
not within the competence of the State
Government, both technically and
financially. to take up. Some of thesc
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problems must be taken up by the
Centre as national overheads. Then
and then only these colossal problems
can be tackled. Moreover, it may be
necessary to consider as to whether
we should not go in for a regional
authority, a river valley author.ty,
Jike the Tennesse Valley Authority,
to harness the rivers in that region
which have their sources in NEFA,
Nagaland and Manipur, the benefit of
which would be derived by these
areas. It may be that some of the
benefit may be catered to the neigh-
bouring State of West Bengal al-o.
With that perspective, if we take up
these problems it will lead not only to
the amelioration of the economic
distress in that region but it will also
adq to the overall notional economy
of our country.

With these words, Sir, I support the
Demands before the House.

ey weret anf (fawrag ) ¢
I WA, § Fareg wy W HA
AT A A wEST wH TR fEaT @,
d fou waR 3R g1 o femiw
FEE & ;Y T g § S &
qAYT FAT

Tt Wi faarey 2Y aga & wraws
o &1 g e g aT fede w
T XAw g falt # aga wEE-
o WA qA A faee Ty
& T faoeft & g aga & W T
¥ g gl AwAw feaenie wrefaw
gl Iu gw ufuw dxr v
T g IR faar § W aga s
W femr @ e wg W R oW
#y ograr dmr Ry wwar g 1 faAr
qrit & wfew wW T T Sq1E AT wT
oAy qT AEY A g 8 1 oRreeraw
# fau oY 79 § W AEwE )

N WY 23 fF SN W X wad
cfuraat o sfcimm & fag faady
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&N W) ofmee ¥ fag aoa
3072 0% w9y @ § o e
Ffaw 924 sATTqET WT & 1 TH
faeT FTAGT 3,996 FAT FqqT @I § |
X ¥ AR W9 X aga w9 faa
¥ ofrmesT A sfem & qre
ooy faaar T @ &, W SAE
qo e ¥ fau ovEr @ g
A AR |t g & @y aE wf
g qasAg g & TE | wa WY
afegeaT A gfeima & fag fammr
qq T@T @ IHY SIET AU &
foo @ WY TE) qaT wwar § f
WY THE T 0T AT Fawag & AT iz
@A 924 FAT W
sfcoe & faq 3 § | w9 w39
oF qr § faaar dzar § 1 qg 9w
a & fAu & o wR o §e #
fgma wd &Y ag aga & wW g
1 fer E) vt 2@ & Aod
AEATE | TF G T 184 FUT 4§
T & AR R W wEw § aer
T @ Qg FUT AT § TF €@
¥ frrdwmg ) W @ AE
waE % feam gfamm @ awar @
WE U EE Y @ ERY § ) R
2w ¥ 280 fafege owe de wa
Foe@awa § | @R § 110 fafaaw
ord ¥ @ T WX e a e §
s\ 170 fafeg oxd # g} o
Afawdaa A g wWagw
g faen T 280 fafaaw ord § wet-
TR N 1| %@ ¥ ww AT W fE
wfaifey dw feady 3 1 @@ FAw
36 @z ¢ | g s fom-
afa-fer aqgdy wot o W X1 A<
M oF FOT ¥ Ofew S A
wy &1 O 25-30 gNT TN
g1 fId &1 WX 36 g dT A
sfarfze @1 WX ¥ qW@esr 1 agan
T 91y A few a@ § TAQ IQTEA
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T gFar ¢ | fRaT Ao a% W9 AR}
AWM AN TGN E G &1 o
W1 foaET gw 4% $@ & S W
qqdE  gEEY AET q WA 9T |
99 qTdE FT FH! AT YgT @AY
2 TEEY WO Q@ ST &

Wy W F g § am
AT FFOTE ) ag o CweR
drdag a2 fafmmrows | @ H
¥ fafags owx 1 sfnifex
dr g1 gAY N wefa@E § 7 150
fafems = wY ¥ afew g9 85-90
fafeas o € sagw ®T W & | A
quw AT e wY g agT @
R QU AT TEE | AT Y ¥ AR
7 & AT WY A N gw @
#fau ageaad g g I fAag
Ga1 W ufew @4 7 qFAT § W)
gra Y qaTy e § | gw o
& I, AT & AT AT A LA &
Y T W #%, vEY 9T gw suet
ANTRXE 1 AN a2 F 30-35
fafeaw amaw dargrar & 1 AP W
qft fear wo At wedr fafags &
a% IJQEA ) A%AT § | Afww qar
T fewmoor wr & W SRR
agi 9X Wi § AR e Wy Q7
¥ A A § o faarmr 3 A
® A T waTEr Gar w A
fau wfifemmarwrd 1 ad awg
tfe worgw o feafy & ogw
g

R TG AINE AT S
a @Y E ) IR FE AW
# e fear mroar o Aw gy GEmn
AT T 97 e I® 9T 91 FOE
ar wY AT | AfETFET AW
¥ qurg ¥y * FwAg IW 9T fas
39 ¥O¥ Wy Ed fey w . @t
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| X WY WY o9 9% 9 AT
AT W FTAF § | TEEY ATE WY
a1y e ¥ ) et 3T 8 /) & S
& A @ g 91w
Fq FTHT G 140 FAT A TE F |
T AN FF IF g QAT 9T A
W oA § gR AT oiwE A gy
T A FOT T JIT a7 A AT
7 97 71 & 158 w8 AR A
/T, q¥ AT WHAX JUT A5 § IAAT
e fr & a9y 3 AR gwAH
qU w73 ) wferwr w31 fow w1
]| w I Y SEm Ay
S ¥ G| AR W E )
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TMRIM, o7 R FEg & I
oY gEi wT Ad v & | 3@
w1 mar g fe et @@t Y fear wmar
g mAw g AT ww W
fr e X goTd § gt NN TF FT Y
Wt 78 fAerg 1 ST S ST gATl
F 7% WY AEY E, IAE A F Ay
o 7§ ww fawm & fag &ar
T AN E 1w Y Tfge fE
T TR A | & g i g
Uz 9mER & WAy § aga surer w©@9
T fede wuk §w @ @
1w wm ¥ afdwe & fag
313 T @I T AT, F8T § 427
FIIE AT AT 47, aE A 661 FAT
T@r mT 4T | 4g W @) wFOT
3?1?\1’?1‘ mn’gﬂﬂr‘ﬁﬁﬁw
o wr ag aw st frem 7 afk
gt, &Y wa W § i el 7o fafeae
¥ EN JEIRA WTE I @
gt & ? o SamEw € wr €
rx a% Ak ¥EE T g § awaw
TR AR AT AL E T AR
T & o WY & o G R & fg
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1
) o R o fioad
g1 g wwfiT ar # %
T ¥ T O

SE qF qET F gAY § AR
agt wie # 79 & T 9T g & e
g1 & T A weEy LA Fa
2y & few foe ot qrae gt 9w ¥ ww
QY &1 gET F W §owiy
3w aga feergm 1 A wARw
FT AHEAT T AEY R T FI A
MOHT  qqr qoI fE agr w1 gESd
FMAFAY ) TFAA IO AT
¥ g f¥ w9 g7 AT T A A%
I A W FIE TIAT I AY gAY
& T w1 AW FT FW a oA wHR
WOHE! AT ¥ GAW FAA Y
S W ey 1 faRwi & amd
wqEr grg fam AE 9@ )
MRl aga 9 a8 ¢ N fFoAg-
T ¥ @ g W A A g
I d I FoaaTaamgnr § a8
114 819 QTAT & o9 &9 99 &
fawd £ %@ § | T IW F IW
89 2 FVTTIY @« FT 2 a1 F7 A F7
20 FAT To FT TIEFH A@d OR
T e FTH FFAT R | W
2 FT To Y FPEAT Wik A T { I
M@ Y @@ T A IE DG A
2w ¥ e duvwx dfeefad
ot § A i g3 Y I A g
iz P/ FTaFw | W@l migwRw
Ty A agy W Oy O WwE
qrE &z qrz § fo ¥ FT dAT _ew
N fawar § 1 R MR & IW 2
FAT TN AW ESFTEA WY 20
g T W8 W SAET I g awA
¢t
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qA=q qr w1 qfedz 40 FA
To FT § WX g T 40 FAT To
qm X 99 e A AT A E AT
¥ 10 ITE THE THH ITATS &1 qhelt
g

TEWET @i T # A
Faawiz e T O < § gfEr
& dr & s < g e dfe sa
wiafe & v ¢ = fay 9w 1 9
AT AT Aifed W 99 & T o
T TRA N AT A W
sifed 1| R @ WY qU F fEar I A
Y AT AT W AT g

14 hrs.

sy %Y feqie § #gr man @ o wgr
9T &z 12 @ gfre & afuw ¥ fgga
¥ tfvweafced & T & ¥ g
I A dw wEEe 50 wfa-
o AfeREY AW 1 qg FE WA A
¢ 1 wfe ol g § O A gEOEST
F sav o wferdr Y ofgdy | g
ST AW F 4 ATE 55 FSOK AW & |
I & ITTEA X 40,000 T I8 T
g 1 T T w9 99 Jgw agd g
& T § ol o ¥ fowd & fay fom
AR 7 A gravwwar g § Az
WY qgT AR @ W & 1w TAd A
¥ uf¥a & qg ¢ 6 o7 €7 w7 X
Fah | Wa N T FH i ¥
wwig ¥ qE H W mde Qo &
QAT ¥ 7 94 A ) g Aed § ag
W JREAR @U@ A §  TF TF /e
& fwd 9X 400, 500 %o A% w
Sy § | T g@ ¥ wow w & fay
aferdl ¥ ®7 37 N W FE gy
fow % f ag @wx méw o afvr &
Tlx g% | Ogw mEANe ¥ @ Qun
agi § afem 2z qadvew X & ¥ v
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§ fr qrae 3 Ty aga T QX &
ag qE F9 AW § | I ET qrEn
[HEY G amR & Aeom g @
@ & & e o WA A arA
ToawE HE@ @ @ g Afea
@ & AN T A Agge TG s &
QT g3 # w4 FY T qTHA A afensr
o1fE T I £Y AET 7ZZ FTAT A0 1

e & fafreex a1 sl andy
X %% guTa 3 1 ATEAT § | ¥ a4
T F 2T ¥ AR 99 §g8 T A
i FfaraErag o &
w1 fifordy Y e 1 wa ¥ fase
W g oA ¥ ATy o g
I A B F g fesdr @
TP AR AT @ g | A= e
N TET I AT § AT & Ay
afgk 1 g AR ¥ R AR
# Y AT T § rE A 3@ g A"
& gl W faoet A faedt &0
AT ag v § fF i Y § "yl
frfaid s Ny =&
Tl #7 IEFET qEAT F A KT AT
e & | v@ dater wwdr ¥ e
ufadt ¥q aF EIN & 9@ T &
afey ¥ dre & wini & farge efRmm
g wnfed | e arel w1 fae g
& faofaer # sy £ aray sfed
wte Ry # 27 O AT § | AW IE
A = @ T & Afe 5 gETe A
MR aw & 1 22
TRAFRATNARAFIT G 5
% gw wafefednT st s @
WA I® o 4@ I & Ay 7 *%
v &

g agr e dwr A A
ofars § wgr ax At 4@ § 1 fas
wTaTeY oy & frw & agr W ey Ay
I Aw &g ¥ o aelt A
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TRT § | Hew wEAdHe #1 wifgy fF agr
T % FT AT IFH gfwT AY
gfaer 21 agr ) WA g QY qHAT
? afer a w fet @ W
woEr A T &

ot N # ToEAT gRT W
g g Wit & 3 2y fd A, 9 AR
AT A F FEA T qEHT SR
faerar &

JTEAR WRAT W HITHT qAT
TAH T | W WY AT
Liiccll]

Shri A. V. Raghavan (Badagara):
Mr. Deputy-Speaker, Sir, in the deve-
lopment of agriculture in the country,
irrigation and power has got a very
vital role to play. It is not only true
that wherever there is surplus powet
industries will grow up but it is also
true that if there are sufficient irviga-
tion facilities, production of food-
grains wil] also go up. Viewed from
this background, I want to bring to
the notice of the House the sad plight
of this sector in the State of Kerala.

The working of the Kerala Electri-
city Board has landed the State of
Kerala into a period of continued in-
ternal darkness. It is not as if the
power shortage in Kerala is only for
a few months in a year or only for
the past two years. The scarcity con-
ditions have continued for the past
ten years. Year after year, power is
cut by 50 per cent to 80 per cent, and
this year it has reached the highest
peak. As a result, industries are closed
down, Several public sector industries
in Kerala, engaged in producing fer-
tilizers and such other vital articles
necessary for the agriculture of the
country, are not in a position to pro-
duce fertillzers and other things be-
cause the Kerala Electricity Board has
stopped the supply of power to these
industries. Not only that Several small-
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scale industries have been started in
the State of Kerala with the help of
machines purchased from the Small
Scale Industries Corporation on hire
purchase. These smal] industrialists are
unable to pay back the amount to the
Small Scale Industries Board because
they are not able to operate their
machines. So, I would suggest that
some emergent steps have to be taken
to ease the power shortage in Kerala.

Recently, some surplus power was
available in the State of Mysore. In
allotting that surplus power available
in Mysore sufficient justice was not
done to the State of Kerala. A large
portion of it was given to Madras. I
am told that the Ministry of Irriga-
tion and Power had no role to play in
dividing or distribution the surplus
power that was available in Mysore.

The Kerala State Electricity Board
has landed our State in a mess. They
have taken refuge on the plea that
there was lack of sufficient rains in
the catchment area and that has re-
sulted in the present state of affairs.
I want to bring to the notice of the
House that it is not lack of resources
of the State but it is lack of under-
standing on the part of the officers of
the Kerala Electricity Board which has
brought this State into this sorry state
of affairs. The State has got natural
resources in abundance. Many of the
rivers have not yet been exploited. In
this State, the hydro-electric power
could be produced at the minimum
cost. In spite of this I do not know
why the Kerala Electricity Board has
not taken steps to generate hydro-
electric power from these reviers. In
spite of the availability of natural re-
sources, in spite of the low cost of
production, the Kerala Electricity
Board has slept over this thing.

Sir, only a year back, Dr. K. L. Rao
had convened a meeting of the Kerala
Members of Parliament to discuss the
shortage of power and other things. I
brought to the notice of the Minister
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the offer of the Mysore Chief Minis-
ter, that sufficient surplus power was
available in Mysore and that he was
glad to provide power to Kerala. The
Chairman of the Kerala Electricity
Board was present in the meeting and
I remember that Dr. Rao told him to
submit the blueprint about the cons-
truction of transmitter lines. He did
not take any action til] three months
batk when the State was in acute
need of it. Even now the transmis-
sion lines have not been constructed.
The condition is such that in the Mal:-
bar area alone, no factories are func-
tioning and even domestic power is
cut down, I could have pardoned him
if the Chairman had taken steps to
improve the power position in Kerala.

Year after year, we have found sc-
rious irregularities in the matter of
accepting tenders in the Kerala Elec-
tricity Board. The lowest tender was
not accepted. ] am told that this was
done at the instance of the Chairman,
Kerala Electricity Board. I want to
invite your attention to p. 105 of the
Public Accounts Report, the Forty-
seventh Report. It is stated:

“In his evidence before the
Committee, the Chairman, Kerala
State Electricity Board had tried
to explain that the capacity of the
treatment plants was about 1500
to 2000 poles per month and hence
though the requirement of poles
was 7000 every month, only 2000
was received from the yard.”

Actually, it is 2000 per week and not
2000 a month.

Then, it says:

“The Committee would like the
Department of Finance to issue
instructions that the officers who
give evidence before the Commit-
tee should be sure of their facts
and figures to avoid such discre-
pancies.”

Again, it says:

“In regard to the issue of poles
also, the Committee find from the
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note furnished at their instance
the Board at no time had issued
7000 poles except during Novem-
ber, 1963 when the issue was 6,982
poles. The view of the Board that
the poles would not be avaiiable
is based more on surmise than
on facts.

From the facts placed boforc
the Committee, they do not find
any justification for accepting a
voluntary offer from a party who
had not given a tender at an extra
cost of about Rs. 1 lakh. It is
surprising that even the formality
of obtaining a security from the
party was dispensed with. The
Committee recommend that an en-
quiry should be hel!d in regard to
the circumstances which led to
the acceptance of the voluntary
offer.”

The Public Accounts Committee has
asked in its Report to institute an
enquiry into this affair. This incident
took place in 1964. An enquiry is de-
manded not only on this particular
aspect but on all the tenders that have
been given by the Kerala Electricity
Board during the last five years. I
would go a step further saying that
an enquiry should be instituted, head-
ed by a High Court Judge, to go into
the mal-practices that have been going
on in the Kerala State Electricity
Board and during the pendency of the
enquiry, the Chairman should be sus-
pended and a senior official of the
Irrigation Degartment should take
charge of this Electricity Board.

Shri R. G. Dubey (Bijapur North):
Mr. Deputy-Speaker, Sir, I am vcry
happy that there is a good combina-
tion in this Ministry, Shri Fakhrud-
din Ahmed is a very senior worker
and he has been associated with this
great organisation, Congress since
very long and Dr. K. L. Rao is a de-
voted person to the work and he has
a good knowledge about the working
of this Ministry from a technical point
of view as well as the practical point
of view.
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Now, 1 must refer to the Central
Water and Power Commission. Their
work is very encouraging. The Cen-
tral Water and Power Commission is
charged with the general responsibi-
lity of initiating, co-ordinating and
furthering, in consultation with the
concerned State Governments, schemes
for the control, conservation and uti-
lisation of water resources throughout
the country for the purpose of irri-
gation, flood control, water power
generation, therma) power generation,
etc. I am afraid we are not able to
make full use of the vast water re-
sources in this country. For example,
there is the Gangetic valley, there is
the Narmada valley, and there are
Godavari, Krishna and Cauvery riv-
ers. ‘There are vast resources. I
think subject to correction—we are
making use of about 10 to 12 per cent
of our water resources, although therc
is a vast potentia! of water resources
in the country.

I now come to specific projects. My
colleague, Shri Basappa has said much
about the Upper Krishna Project. The
Upper Krishna Project is the only
project that can help the famine
stricken areas in the districts of Bija-
pur, Gulbarga, Raichur and also Raya-
laseema. In this context, 1 may also
bring to the notice of the House that
earlier there was the Koyna Scheme
when we were in the bilingual State
of Maharashtra, Due to our misfor-
tune, the then P.W.D. Minister, Mr.
Chennabasappa was not able to agree
with Mr. Babasaheb Desai who was
incharge of the P.W.D. The Koyna
Scheme would have benefited to a
large extent but now the only solution
is the Upper Krishna Project. Bija-
pur district is very happy and, in a
sense, it is also an unlucky aspect.
We have five rivers in the district,
namely, Krishna, Bhima, Malaprabha.
Ghataprabha and Don. We have five
rivers and all their tributaries, and
this district is also rich in soil and all
that kind of think. Even then, for
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hundreds of years, famine conditions
prevail there. So, it is time that
something is done without any fur-
ther loss of time to help the district.

1 must say in all fairness to Dr. K.
L. Rao, and also to Shri Fakhruddin
Ahmed,—I had a talk with Dr. K. L.
Rao—and I hope they are initiating
what are called the Centrally-sponsor-
cd schemes. Whether it is the Chamb
valley in Rajasthan or the Upper
Krichna Project or Nagar Junsagar
or Rayalaseema, etc., all the major
irrigation schemes in the country,
whether it is Andhra, Maharashtra,
Mysore or any other State, they
should be the responsibility of the
Centre. I think the House will agree
with this viewpoint.

Now I come to the soil conserva-
tion aspect. Although we have got
irrigation facilities, the question of
preparing the soil is equally a very
vital point. For example, in the ini-
tial stages, the Tungabadra water
could not be utilisedq to the fullest
extent because unless the soil is
levelled, nothing can be done. Here
comes the role of tractors, bull-dozers
and all those things. Sometimes, there
is a demand for car, I am not against
people’s car or sma!l car, but first
things should come first. This coun-
try must pay attention to tractors and
bull-dozers; there is a lot of demand
for tractors and bull-dozers and this
subject has been discussed in this
House ten years ago. So the question
of preparation of soil and soil man-
agement is very important. I am
happy to know that 10 to 12 States
are being covered for the study of
soil. I do not know whether Mysore
has come into the picture in regard to
soil survey. In any case, this vital
point should e looked dnto.  Al-
though there may be irrigation faci-
lities, if the soil is not prepared in
time in keeping with those irrigation
facikities, then the whole irrigation
scheme will become a waste.

I must say that, although fertiliser
is important, irrigation is much more
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important. In this country, if irriga-
tion facilities are given in some areas,
even without fertilisers, the cultiva-
tors will be able to raise crops.

Now the stage has come when there
is no necessity for any address or
lecture to the peasants of this coun-
try. There is awakening in the coun-
tryside. The cultivators are to be
convinced that they can use water and
there will be some return. So the
time has come when real and serious
thought has to be given. I have often
said, and I repeat now, that unless
that kind of seriousness is there at
the district and tehsil levels, there
wil] not be improvement. The Mem-
bers of Parliament, the Members of
Legislative Assemblies and other
socia] workers would like to help the
Government in their endeavour, but
there should be seriousness at the dis-
trict and tehsil levels; otherwise, the
question will be who would co-operate
with whom. If the district authori-
ties, the tehsil authorities and the
block authorities do not offer their
sincere co-operation, in that case we
are in a difficulty.

Then ccomes the question of river
navigation. It will be useful to study
whether the rivers, Godavari, Krishna
and Cauvery, could be usefully utilis-
ed for river navigation. Of course,
the other modes of transport are
there. But we can have this question
of river navigation also looked into
in Krishna basin and other areas.

I am happy that the Nagarjunasagar
project is coming up very well. We
should be proud of these projects.
The Nagarjunasagar project has made
very good progress and further aid is
necessary for that because they have
already spent Rs. 97 crores.

It is amazing that a sum of only
Rs. 77 lakhs—I am subject to correc-
tion—were provided for this Ministry,
which is so vita], for the year 1964-65.
I do not know how this vital Minis-
try was provided with such limited
resources, When we say that food is
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mmportant, that agriculture is impor-
tant, then the Government of India
shou'd provide adequate funds to this
Ministry.

With these few words I support the
demands of this Ministry and 1 am
gratefu]l to you, Mr. Deputy-Speaker,
for the opportunity that you gave me
to speak.

. WTE} O o (EET ) ;- JaTeas
wgRT, T8 I-faga ware o aewe
HATAT § | ITHT ¥ 3g ¢ FF Qe
e § g WY, v AW ¥
o 5T wgd & fs Toq gTm 1 B
wad, e 37 ¥ T 8, 9
Iq w7 AT g  TEwy | WX IEwE
Y Y ATIT ITTELT AT GIAAT HT R |
WY T9GT T X W WAV | R
I AE T gAEE § T & AT IR
qYAT F qmar | feeg ww o g
WZATE gzaY § IHEY Fraawry fay g7
Y & 38 & faw g ag Foiw At
T oy § |

JITSA HEYET, A T AT ¥ A=t
® T4 ar oF IO fem R w1 oy
VAT Y § I 20 FEA 0w A Wiy
TuT wmar & o i - v
ey € T aomT § Y At A oF
or 4% § W & qg vy wwar ¢ fr aw
FY feafr w1 Fed yu a7 ot g7 W
a1 9w G F wrom | Ay ot g #
feawT ag ST & forad fF ag |t
w % wifgw @i X § 99 qUT 79 @
§ ? W @ WAy W gy ARy
TE & ? w7 9T TST TTHCHY AT
& gxdy & 7 wafan oz a@ oA
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sfaf gwae faar # gaga £ FET
1 W g oy s =g | @@ dvemr
WA WY wrEw A fae ¥ A
W AT R FA T TG
faar sfas ¥ wiuw ww saam AFw
T g fadt 31 A9 3 gA9m ) weAE

Dr, K. L. Rao: Mr. Depuly-Speaker,
Sir, 1 would like to express my grate-
tul thanks for the Honourable Mem-
bers who have participated and given
us very valuable suggestions. Very
aptly some hon. Members have re-
called what I stated at the time of
my reply to the Budget Demands of
last year. I stated then that during
this year (1965-66) we shall have
brought about 3 million acres under
Irrigation and 3 million kilowatts of
power installed, but actually what we
got was about 2 million acres under
Irrigation by March, 1966; and 2
million kilowatts of power ins‘alled.
But may I submit here that irrigation
period is really from the month of
June? ] am very happy to say that
during this month of April and May
we are going to have another million
acres under irrigation. We will have
6 lakhs from Nagarjunasagar, 2 lakhs
from Mahanadi Delta and 2 lakhs
from Kosi, thus making a million
acres. The work is under progress
and it will be completed in the course
of this month and the next. By the
time the Khariff season arrives and
water is to be used for the Khanff
crops we will have 3 million acres.

Likewise we are going to have half
a million kilowatts of power added
in the course of this month and the
next. The machines are under vari-
ous tests, and therefore we will have
very definitely another half a million.
We would have added another half a
million very easily if only the gene-
rators and the parts of some of the
machines were not confiscated by
Pakistan during the unfortuna‘e con-
flict that we had in the month of
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September. These are held up at
Karachi and Dacca and therefore it is
that certain power station like Tal-
cher, Upper Sileru and Barauni ex-
tensions could not be completed. Tak-
ing the picture as a whole, by the
month of April and May 3 million
acres of irrigation will be brought
about and 2§ million kilowatts of
power will be generated. This is a
very good performance for our Min-
istry and in fact for this country. The
achievements in this field and the rate
at which we have done this exceeds
three times the rate in the best of the
years in the last 15 years and if we
had only been able to do this we can
assure the honourable House that this
country will be completely above want
in respect of power and irrigation.
This only shows that the spheres of
activity of Irrigation and Power Min-
istry are well-organised in this coun-
try and they can take up and they
can dea] with the development of the
country, provided they are given the
wherewithal, provided they are given
sufficient amount of funds.

Very often, a controversy is raised
between major versus medium pro-
jects. There again, I would submit
that the major projects play a very
great and prominent part in building
up all the irrigation potentia]l of the
country. For example, at the end of
May, we shall have 19 million acres of
land under irrigation. Out of these
19 million acres, about five-sixth come
from a few major projects, whereas
the hundreds of medium projects
would add only about one-sixths or
about 3 million acres, Therefore, the
major projects have a very great con-
tribution to make, and we should not
minimise their importance in any way
whatsoever. But for Bhakra, the
Punjab would have been completely
a land of want and a land of deficit.
So, I am sure the House will appre-

ciate what great contribution the
major projects have to make.
Then, there was the question of

utilisation. Many hon. Members have
asked why there has not been full
utilisation of the water, and why
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of utilisation ot tne wacers under the
major and the medium projects. This,
again, I am afraid, is the result of a
not very correct analysis of the
figures. After all, we should aiways
compare the utilisation now during
this year with the potential that we
had created last year. We should take
the figure at the time when we were
ready to supply the water, that is, as
in last June, and then see how the
utilisation has been done during the
year, That is how we have calculat-
ed, and that is how we should also
calculate. Proceeding on that basis,
in June, 1965 we had 16 million acres
of land under potential built up. We
have brought wunder utilisation 14
million acres; that is 88 per cent or
nearly 90 per ccent. 90 per cent utili-
sation in one year in a few years like
these is indeed a very great achieve-
ment. Judged by any standard what-
socver, judged in the light of deve-
lopments in any part of the world,
1 can almost say that this will be one
of the unprecedented deveiopments
that India is having. It is a very
wrong impression which is there that
we are not utilising the waters. I
fact, it is a wrong thing to feel like
that. I do not know why we should
go about saying that our projects are
not being utilised. This gives a
handle for the foreigners to turn
round and say ‘Here you are, wasting
your money on these projects.’; that
is an unfortunate thing. If you ana-
lyse the statistics, you will find that
the utilisation of the irrigation faci-
lities from all the projects is extreme-
ly good, in fact, much better than
what has been done in any part of
the world. Even in regard to these
2 million acres, if I were to tell you
the real facts about it, it will be
amazing for you to know how very
clogsely we have gone up even beyond
this 80 per cent. For example, out
of these 2 million acres that have not
been developed, the position in re-
gard to one million acres is duc to
want of storage facilities for the
waters. For example, in Gujaral, we
have constructed two projects, the
Kakkerpar and the Mahe projects.

", there has not been a sufficient amount



10591 D.G. (1966-67)

[Shri K. L, Rao]

But there is no water in those rivers
in other than monsoon months. We
are just taking up the construction
of storage. The Ukai and the Kadana
projects have just been constructed.
When these projects are completed,
we sha!l have a sufficient amount of
water to feed the canals, and we can
do about 5 lakhs acres; but just now
we cannotl do these 5 lakhs acres, but
we shall have to take it into account
in potential calculations because we
have spent the money on the canals
and these storages have not been con-
structed. Likewise, in regard to the
Bhakra also, if only there was water
in the Bhakra reservoir, we would
have irrigated another 4 lakhs acres.
There was no water in the Bhakra
reservoir, because successively there
had not been a very good rainfall
during this year. Out of the 2 million
acres again, one million acres is
spread over 280 medium projects and
10 major projects; they are distribut-
ed among so many projects; there is
a little here and there is a little there,
and, therefore, is is nothing extra-
ordinary if one million acres are un-
utilised.

Some hon. Members have asked
very correctly about the targets for
the future, and what we are in for.
One of the amazing things that I
would like the House to remember
in this connection is this that we have
undertaken 502 projects, we have
sanctioned them and we are now en-
gaged on the construction of these;
out of these 300 have been completed
and there are only 200 projects to be
completed. For this we require an-
other Rs. 1000 crores. If only we can
spare that money at the rate of
Rs. 200 crores a year, we can bring
under irrigation 25 million acres.
These are all under various stages of
construction. Unfortunately, our re-
source position is such that we have
not been able to allot that money.
For example, during the year 1966-67
we have given only Rs. 120 crores
which is even less than what we had
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provided last year, namely Rs. 150
crores. If the House feels so strong-
ly about these irrigation projects, then
it is for the House to impress and
say that more funds must be given
for this purpose. But what I would
like to submit is this. Unfortunately,
we have to proceed in a slow way in
view of the insufficiency of funds, but
otherwise, so far as the technical pos-
sibility and the construction possibi-
lities are concerned, we are fully pre-
pared to undertake the completion of
these projects; and as I have said, all
these projects have been sanctioned
and they are under construction. I
am very sorry myself that these pro-
jects are going at a rate which I
would have very much wished to have
been faster.

Shrimati Vimla Devi had asked
what it was that we had been doing
for these fifteen years and why we
had not been able to supply food to
the people and why we had not been
able to remove the food scarcity.
There, again, I would submit that the
facts are just in the reverse way. In
1950, we were producing 50 million
tons of food; today, we are producing
80 million tons of food. An increase
of 30 million tons of food in the course
of 15 years is something which no
other nation has produced. If you
analyse all the projects all over the
world, in no country in the world
would you find that an increased pro-
duction of 30 million tons has been
achieved in the course of fifteen years,
It is indeed a very significant increase
which we have, and this has been
achieved entirely through the pro-
gress of irrigation and through the
development of the various other big
projects that we have undertaken.

The question then arises why then
we are having this problem and why
there is a gap. I would submit that
it is there because of the increase in
our population; it is due to the terrific
population increase that we are hav-
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ing. In 1850 our population was 360
millions, and today it is about 480
millions. This means 120 millions
more, and every year we are adding
about 12 million new mouths 12
million people means the entire po-
pulation of a continent like Australia

or of a country like Ceylon or
of a country like the Sudan.
That is to say, it is some-

thing like saying that every year we
are taking the responsibility of feed-
ing a country like Australia or Ceylon
or Sudan. Therefore this great in-
crease in population has absorbed
whatever increases we have achiev-
ed in food production. 12 million new
mouths have to be fed extra every
year. That means that when 12
million new babies come up every
year, they must have new food pro-
vided to them. And 12 million peo-
ple will require at least a million tons
of food. And if you are going to deal
with the irrigation facilities for that
much of increase in production, it
means that every year you must bring
2 million acres under irrigation. We
have now got 337 million acres under
cultivation in this country, and we are
irrigating only about 80 million acres
now. If we can add 2 million acres
every year it means that we are just
meeting the challenge of the incom-
ing population. If we calculate the
investment required in terms of money
for this purpose, we shall find that
for every baby that is born we must
set apart a sum of Rs. 100; then we
shall be ensuring its food. As soon
as a child is born, if that much of
money could be set apart in a bank,
for this purpose, it means that you
have taken care of the programme
for its food. That is the way in which
you have got to look at it. You
have got to look at it in a big way.
You are dealing with the problem of
India, and you have got to dea]l with
the statistics in a realistic way, and
you have to deal with the realistic
problems that you are facing. The
realistic problem that you are facing
is that you are fighting with a mighty
increase in population. Therefore,
irrigation projects and likewise power
projects etc. have got to be dealt with
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in a very gigantic way.

Then, some hon. Members have feit
an 1mbalance, and very correctly too.
‘There is a large amount of imbalance
tin the irrigation and power sectors.
Barring five States in the country, we
are irrigating about 23 per cent on an
average in India; that is the national
average. But there are five States
where the percentage is less than 23,
and there are Madhya Pradesh, Rajas-
than, Gujarat, Mysore and Maharash-
tra. These are the five States where
the percentage is less than this natio-
nal average. In Madhya Pradesh,
Gujarat and Rajasthan, it is possible
for us to provide irrigation for 36
per cent of the sown lands, aud like-
wise, it is possible for us to irrigate
27 per cent in Mysore and 24 per cent
in Maharashtra. But today in those
States, it is half and less than that.
But | am very happy to State this
that we have taken up so many pro-
jects in the Third Plan, and if only
we complete these projects it will be
possible for us to provide 70 per cent
of the potential in Mysore State, and
likewise it will be possible for us to
provide 60 per cent of irrigation pot-
ential in the States of Rajasthan,
Gujarat and Maharashtra. The only
unfortunate exception is in the case
of Madhya Pradesh. I am very sorry
that my hon. friend Bade is not herec.

Shri A. S. Saigal (Janjgir): Others
are here.

Dr. K. L. Rao: I am very glad that
Shri A. S. Saigal is here. In the case
of Madhya Pradesh I must accept
that the development of irrigation has
been very poor; in fact, the develop-
ment there is extremely poor so much
so that the projects that we have sa» -
tioned wil] only lead up to 30 per cent
of the irrigation potential, what I mean
is that the projects which we have
taken up already will, when com-
pleted, go a long way in increasing
the potential irrigation supplies in
every State except Madhya Pradesh.

So, Madhya Pradesh deserves a cer-
tain amount of extra consideration
and I think that we have' to look into
that.
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Shri J. P. Jyotishl (Sagar): Then,
what are you doing to bring it to the
level of other States?

Dr. K. L. Rao: I think it is the
task to which we should address our-
selves; I think we are going to take
some measures in this regard. Com-
ing to the power . ..

Shri Sarjoo Pandey (Rasra): What
about the Eastern U.P.?

Dr. K. L. Ra0o: We have got Sarjoo
}'.ujest which we have included in
the Third Plan, Comments on that
project have not yet been received or
after receipt, the project will be
sanctioned. It is only after this that
sufficient amount of irrigation would
be built up in that part of the coun-
try.

Regarding power position, 1 should
stute that in the Eastern and Western
sectors of our country the position
to-day is fairly comfortable, that, is
1o say, that in the western sectors in
Gujarat and Maharashtra and in the
eastern sectors in the States of Ben-
gal and Bihar, it is fairly comfortable.
But, in the northern and southern
regions, I am afraid, we are deficit in
power and we are far  behind in
power. In Punjab and Rajasthan, we
are deficit by nearly 20 per cent; in
Andhra Pradesh and Kerala, we are
deficit by 40 to G0 per cent. In this
particular year, because of drought
conditions, this percentage became
more accentuated. In fact, we have
lost in al] these places nearly 15 per
cent of our production; we have lost
Rs. 18 crores by way of direct reve-
nue. There was a heavy unemploy-
ment of people in these arcas and we
had a lot of troubles as a result therc-
of. ‘This itself indicates that we have
gol to improve the power position in
regard to some of those deficit States
as early as possible.

Several hon. Members were men-
tioning about putting up more and
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more thermal stations with a view to
making up the deficit in power. With
regard to that, we try to put as many
thermal s#ations as possible. Even
here, there is a certain limitation.
Actually, there are States like Guja-
rat, Rajasthan, Punjab and Kerala
which are very far away from the
coal-fields which require a terrific
amount for conveying the coal to the
thermal stations. For this purpose,
we have got to resort to some other
methods like having a strong trans-
mission system. You should take the
whole of India for this purpose. We
have 60 per cent thermal power and
40 per cent hydro-electric power.
There are some States where thermal
power available is very little.  The
only method that we have got to re-
sort to is to have a strong grid system
connecting one grid with another, As
the hon. Members have stated, if only
we connected Rajasthan with Guja-
rat, we could have given relief to
Rajasthan. I should say that thermal
system is good; we have got to look
into its fuller use.

Dr. M. S. Aney (Nagpur): We
have been told by some experts that
hydro-electric power is cheaper than
thermal power. Is it a fact?

Dr. K. L. Rao: Regarding that, I
would not like to say anything now.
I would only like to state about the
general position. At the present
moment, hydro-electric power is
cheaper; then comes the thermal
power. Atomic energy comes next {o
this. Atomic power is a bit more cost-
ly as compared to therma] power.
But, in course of time, we expect that
it will be possible for us to invent
new methods whereby the atomic
power can be made chcaper. At the
moment, atomic power is costlier than
thermal power.

Shri Bibhuti Mishra (Motihari):
There is one State which has so much
of power. In the North Bihar, we
are selling the power at 28 NP per
unit whereas in Mysore State, they
are selling at the rate of 5 NP pee
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unit. Why such a big difference in
rates between Mysore and Bihar?

Dr. K. L. Rao: I shall come to the
rates Jater. Unfortunately, I am only
replying to what the hon. Members
have stated upto this time. 1 shall
reply to this day after tomorrow.

Shrimati Vimla Devi (Eluru): 1
want to know the position about the
grid system as at present and what
will be the position with regard to
that in the next two to three years in
the Plan,

Dr. K. L. Rao: That is a very good
subject. Formation of grids is one of
the methods by which we can achieve
the objective of reducing rates. An
hon. Member from Bihar had stated
that we could secure uniform rates
or reduction in rates by having a good
grid system and by having a number
of transmission lincs and connecting
one with the other. In fart, on ac-
count of having these transmission
lines, it was quite possible for us Lo
transfer as much as 400 million units
of power from Mysorc to Madras and
150 million units from D.V.C. to
Rehand. This is a very good record
that we have transferred these during
this year. This has saved the short-
age of power in U.P. The hon. Mem-
bers must, however, remember that
India is a very vast country. Wec had
only 18,000 miles of transmission line
and at the end of the Third Plan, we
will be nearing 180,000 miles in trans-
mission lines. Of course, this is not
sufficient and we have to double this
and in the course of the next five
years, we will be abic to do that. Tt
is possible to have a good grid system
within that period. This is what we
are aiming at. There is always fin-
ancial restriction with regard to this.
In the TFirst and Second Plans suffi-
cient provision was made for distribu-
tion of power through grid system.
But, in the Third Plan it has come
down to 40 per cent of what we arc
generating. As a matter of fact, the
amount of money on distribution must
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be equal to that on generation of
power. In the Third Plan we had
only 40 per cent of the amount pro-
vided for generation. The distribu-
tion was much less than what it should
be. I hope that it will be possible
for us to secure more funds for dis-
tribution.

With regard to elestricity, I want
to submit one point. India produces
about 1 per cent of the total electrical
energy that is produced in the world.
Though we are producing only 1 per
cent of the electrical energy, various
Committees and organizations whicn
have come to our country and have
given some reports like the Report of
the Energy Committee, have stated
that by 1980 i.e., in another 15 years,
our requirements would at least be
60 million K.W. of power. To-day we
are consuming 80 K.W. hours of power
per person per year as against 1500
K.WH. in Japan, 2000 KWH in
U.S.S.R,, 3,000 KWH in the UK. and
5,500 K.W.H. of power in the USA.
What we are really aiming at is to
have at least 400 million K.W.H. of
power. We are worse to-day. From
80 K.W.H. to 400 million K.W.H. in
the course of 15 years will be a very
big jump. That is what we are trying
{0 do. To-day, our installed capacity
is from 104 million KW.H. to 11 mil-
lion K.<W.H. to go upto 60 million
K.W.H. of power would mean an ad-
dition of 3 to 5 million K.W.H. of
power per year. This itself is a very
big programme. But, we must achieve
this. In order to ensure that, we pro-
vide for a progressive increase in
power in the Second Plan period, we
added 2 million K.W.H. of power. In
the Third Plan, wc have added
another 5 million K.W.H. of power. In
the Fourth Plan period, we have got
fo add much more. We have now to
streamline our Committees and orga-
nizations for this purpose. Therefore,
we are thinking of having a Technical
Committee to go into power develop-
ment in the country and how {0
achicve more progress at lesser cost.

Shri Kashi Ram Gupta: Give some
margin for failures also.
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Dr. K. L, Rao: There is another
very important aspect. Hon. Members

have stated that there is a certain
amount of imbalance in the country
in respect of power. As I said, the
national per capita average is about
80 kw hours, and in seven States it is
more, while in eight States it is less
than that. The only regrettable
feature about this imbalance 1s that
it is rather exaggerated. There are
some States where the deficiency is as
much as 60 per cent more, ithere are
some States where it is 60 per cent
less. Therefore, it is time we did not
allow this state of affairs to continue.
Then it would become more and more
difficult towards the end. Therefore it
is that we should try to reduce this
gap, to bring it within say plus and
minus 30 per cent, which is much more
reasonable. This will be one of the
points which the Ministery will look
into and discuss with the concerned
authorities to secure a sort of rectifi-
cation of this imbalance.

Practically every one who partici-
pated in the debate spoke on rural
electrification. On this subject I want
to submit for your consideration one
or two important aspects. Rural
electrification was started in 3,500
villages 15 years ago. We have now
55,000 villages electrified. Hon. Mem-
bers are very impatient. They say
there are 5,70,000 villages in the coun-
try and we have covered only 55,000
villages, that means only one-tenth
in 15 years, and therefore it will take
at this rate more than a century to
cover all the villages. But there is an
anomaly which you will kindly note.
These 5,70,000 villagas are divisible
into three groups. The number of peo-
ple living in the first group is only
500 or less they are small villages.
The total population in those villages
is 8 crores. And they are the biggest
group, there being 3} lakhs wiitages
Then there is another group, vih'i'h has
a population between 500 any +,000.
The number of these villages is about
1.2 lakhs, and the total population 9
crores. The third group has one lakh
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of villages and there the people living
in each village is between 1,000 and
10,000. The total population in these
villages is 21 crores. We have elec-
trified 50 per cent of these villages.
Therefore, while the number 35,000 is
there, it really means that we are ser-
ving one-third of the rural public.

The population of this country is
48 crores. Of these 9 crores live in the
urban areas, ang 39 crores in the rural
areas. Out of these 39 crores, 2}
crores live in Group No, 3, 9 crores
in the second group and 9 crores in the
first group, and what we have done is.
to electrify 55,000 villages of the third
group, that is of that group where the:
largest population is living. Thereby,
we have been able to reach one third
of the rural public.

Shri Kashi Ram Gupta: But the
majority of the villagers do not get
the connection. You have not 2lec-
trified the whole village.

Dr. K. L. Rao: In the next plan we
want to electrify one lakh villages.
It is not just a question of percentage,
20 per cent or anything like that. It
means the balance of the people in the
third group and 50 per cent in the
second group. That means to say you
will be giving electricity to two-thirds
of the rural public. It is indeed a
very great development if we can put
through that programme. It will be a
first class programme for the people.
Twentysix crores of people, or two-
thirds, to be served by electricity at
the end of another five years. This
indeed will be a very good progress.
(Interruptions).

1 will answer the questions after ¥
have finished.

In fact, I am most anxious about this
rural electrification. As hon. Members
are aware, electricity in the modern,
scientific age is the most efficient, eco-
nomical and effective instrument of
civilisation in order to raise the stan-
dard of life. That being so, we snould
use that more and more in the villages.
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It is not only a question of agricul-
tural pumps. As some hon. Members
have pointed out, it is a question of
rural industries as well. It is a ques-
tion of keeping the citizen of the
village in the village itself, not to
migrate to the towns as he is doing
today. Now one crore of people are
shifting from the villages to the towns
every ten years. The urban popula-
tion is going up and the rural popula-
tion is coming down. We want to
prevent this, because when people
migrate to the towns, they create prob-
lems by way of sanitation, housing,
water supply etc. Therefore, in order
to avoid this and see that the rural
man sticks to his own place, it is
absolutely  essential that we bring
electricity to the villages. There
is no question about that.

Shri Bibhuti Mishra: There are vil-
lages through which the electric line
has gone, but the villagers are not
getting electricity.

Dr. K. L. Rao: I will tell you why.

Shri Sham Lal Saraf (Jammu and
Kashmir): The hon. Minister is making
a very good point. Let us hear him
and let us ask questions later. Rural
electrification is a very important sub-
ject.

Dr. K, L. Rao: I will reply to the
hon, Member straightway.

In order to convey this electricity,
you have to send it at a very high
voltage. If you send it at a low volt-
age, there is a terrific loss, electricity
is lost, therefore you must send in at
what is called high pressure. The
higher the pressure at which you send
it, the less the loss. In fact, we are
losing 20 per cent of electrical energy
in these lines because we are using low
voltage, only 130 volts or 220 volts.
Actually, we should send it at 400,
500, 700 or 1,300 volts as in other coun-
tries. And loss of energy means it
will increase the rate. Rates are going
up because you are losing unnecessary
in the heating, in the transfer itself.
Especially where the hon, Member is
living, these are high voltage lines,
and you cannot tap them. You have
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to put in another transformer, another
line, you have to bring it down tu 1
low voltage of 440 or so, and then only
you can use it.

Then, why not do it, is the question,
That is what is meant rural electrifi-
cation. That is where we want funds.
I am very happy that the hon. House
is so enthusiastic about this question.
I only wish that my hon. friend will
fight with the some force in the coun-
sels where he has got the highest in-
fluence and see that more funds are
allotted to this rural elactrification.
If that is done, he can be rest assured,
the House can he rest assured, that the
Ministry of Irrigation and Power will
be only too pleased, will feel it an
obligation and the highest duty, to see
that this electricity is carried to the
villages as early as possible.

If there is any point on which I have
the greatesy conviction, it is that there
should be electrification in the villages
as early ag possible in preference to
electrification in the towns.

The other question is in regard to
floods. This year fortunately we did
not have floods of much magnitude.
Betwa in Madhya Pradesh, Goalpara
and Jorhat in Assam, a few places
like that have had a little trouble,
and the total damage this year comes
to the order of about Rs. 7 crores,
about one-ninth or one-tenth of the
usual damage. So far so good.

Shri Shree Narayan Das
bhanga): North Bihar.

(Dar-

Dr. K. L. Rao: A little bit in the
Kamla, there was not much of a flood.

I would submit that while they arc
very destructive, if we are able to
control them and prevent them from
acting as engines of destruction, floods
seem {0 be more welcome. In 1964,
as the hon. House knows, there was the
highest incidence of floods, and the
country produced the maximum
amount of food tha! it ever produced,
because irrigation and inundation
serves a lot to help food produation,
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“Therefore, I do not know whether to
\welcome the floods or to avoid them.

Shrimati Vimala Devi: Welcome but
.control them.

Dr. K. L. Rao: But they have played
.a very great part.

Coming to drought, this year what
happened in this country? The rain-
fall in the months of September and
.October is most essential for the kharif
,crop because it ripens then. In the
‘months of September and October this
year in a number of States the rain-
fall was much below normal. It start-
ed with 50 per cent reduction 1n
Madhya Pradesh then went up to 60
per cent in Rayalaseema and Mysore,
70 per cent in Punjab and Rajasthan,
80 per cent in Maharashtra, going up
to 90 per cent in Gujarat. There was
such an amount of deficiency of rain
fall in the critical months of Septem-
ber and October and we see the result
wherever there was no irrigation faci-
lity. This is a greal pointer for the
importance of irrigation in this coun-
try. In 1964, we produced ten million
{ons more than in 1965. What is the
reason? The reason is merely this,
nothing else; there was more water
sent by God in 1964; there was not.
lack of it and thereforc that amount
of food production. It looks as though
that either we should have irrigation
systems and where we do not have
them, we must have floods though it
will create difficulties for us. I request
hon. Members not to quote me in July
and August as we expect this year
plantiful supply of floods and I will
have to make statements about flouds.

In Kerala from this year the gov-
ernment of India has recognised that
the anti sea erosion work has got to be
taken up by them; it was too heavy to
the state. The cost will be borne by
the centre from April this vear. We
have pronrammod to spend Rs. 70 or
75 lakhs in the coastal region and
prevant the washing out of the very
valuable land of Kerala. Brahmaputra
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and North Bihar still remain very
difficult problems for us from the
point of view of erosional inundation
ang floods. Still these problems have
got to be tackled and some solution
has to be found. I do not know whet-
her I can take another five or ten
minutes more and refer to some points
which the hon. Members have raised.
The hon. Member who opened the
debate wanted that the rural electri-
flcution must be given to scarcity areas
in preference. I entirely agree with
him! I am thankful to the hon. Mem-
ber for suggesting that scarcity areas
must get preference in the matter of
rural electrification. That is natural
and quite justified. He referred to
Thogrupet and Papagni projects in his
place. Of course the place from which
he comes is one of the worst scarcity
areas: I can understand the hon. Mem-
ber arguing for them. They are
simple ones, one costing about Rs. 15
lakhs and the other about a crore. I
am afraid he brought in a lot of names
which are unnecessary; they are sim-
ple projects, In Andhra Pradesh
which happens t{o need more money
than we are spending, on irrigation,
there is a certain amount of backlog
I am sure we will send these sugges-
tions of the hon, Members to the State
Government for their consideration
and I am sure they will give sympa-
thetic consideration.

Shri Brij Raj Singh-Kotah had made
a number of very beautiful points and
he spoke on the subject of control of
ravines. He said the control of re-
vines, utilisation, land allocation and
water must all be under one authority
or at least they should all be well co-
ordinated. 1t is a very valuable sug-
gestion. Especially in the ravines of
Chambal any kind of individual action
taken by anybody will aggravate the
situation as he himself pointed ocut
about the two lakh acres allocated. I
quite agree with him and it is one of
the points which T am sure will be
attended to and we will take it up.
He mentioned that there were a num-
ber of check dems which were built
carlier when his father was ruling
that state. It is very unfortunate we
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did not know these facts. Otherwise,
I would have asked some of our
officers to go round and see. If the
books are not available, we can send
our officers and find out where the
«check dams are and they must be
attended to. In the absence of main-
tenance they will all be gone.

Then there was one question about
‘the necessity of the Chambal Valley
project and the hon, Member 3hri
'Gupta mentioned that; in fact he was
:a bit severe; he said that this pro-
Jject should not have been taken up,
he wanted a commission of enquiry
and all sorts of things....(Interrup-
-tions.)  Unfortunately, in conditions
like this one should be more patieni.
‘Chambal river is one of the most im-
portant rivers that our country has;
it flows in a place where there is
.absolutely no other single river.

Shri Kashi Ram Gupta: 1 have not
:said that this should not be taken up.

Dr, K. L. Rao: A number of years
‘were spent in studying the hydraulic
data and after thoroughly studying
them work was takep up. The project
has been designed on the basis of 3
million acre feet of water whereas the
reservoir has been constructed for six
million acre feet, twice its capacity in
order to average out the good year
and the bad year. In its beginnings.
there will be certain difficulties like
this. I can assure the hon. Member
that Chambal project is one of the best
that we have taken up. If we were to
implement it successfully and fully in
the ficld, the large amounts of money
that we have been spending on police
forces to deal with the unruly ele-
ments will be gone. 1 do not want
10 use the word dacoit. They are an
unfortunate section of our population
subject 1o economic distress. That day
will be simply gone. If only water
is taken from Chambal to Madhyva
Pradesh, these unfortunate people wil
take to farming. The only thing is
that water has not yvet gone there: it
is just in the process and Chambal is
not yet completed; it is in the process
©of being ushered into. With regard
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to power, I can understand his anger.
For the sake of power we have made
two separate and strong entrench-
ments in big fortresses there. For
example we have got an excelleat
atomic energy station coming up in
Rana Pratap Sagar. [ paid a visit to
that place and I found it was coming
up very well; we will get 400 MW of
power from this which is one of the
biggest atomic power stations; that is
there right in that area. We are
having the Satpur station. Rajasthan
has got two units of 625 MWs of
power. In fact hon, Member Mr.
Gupta will soon charge us: why did
vou put so much power in this area
that cannot be used? That is what he
is going to say in another two years,
in the course of the next year. I have
no doubt in my mind that the Chambal
Valley project has been one of the
most important and it had been taken
up in the correct time and it is going
to change the entire face of that area.
When one goes around some of those
areas, one feels great pleasure. I
have never thought that these lands
will ever flourish. But when I saw
that I felt extremely happy that the
engineering profession of this country
has been able to do some valuable
service for our countrymen. The hon.
Member from Kotah again raised the
question of water logging there. We
know that there is a certain amount
of water-logging. As soon as a child
is born we need not pay the money
entirely for his education and everv-
thing and then vresent an estimate
We knew there will be water logging
and it would have to be dealt with
later on. It takes time. Lands have
to be levelled. If you include every-
thing and then present on estimate
of Rs. 100 or Rs. 200 crores, including
all this, they would gsay: that is ton
much; sanction would nnt be there:
Chambal project would never have
materialised. So. this is a simple:
problem. We have appointed a comr

mittee which has made valuable rc

commendations and the UN  special
committee have taken up the project
and they are also giving about 75 lakhs
as a sort of a grant. They are going
to investigate thls water logging
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problem and so on, I had been there
myself and I saw it. It is not like
the water logging problem of Punjab.
You have got to have outlets to draw-
out that water; there is no difficulty
at all. Proper drains will take out the
water and solve the drinage problem.
I am really sorry that the Bhim Sagar
and the Kalisindh projects have been
delayed very long. There are small
projects. The hon. Member was quite
correct when he said that these pro-
jects have been too long delayed.
They have been the first Plan projects.
Unfortunately, they are small projects
which sometime escape the attention
of the Centre. But I would request
hon. Members to remind us of those
small projects from time to time. I
do not know, how, otherwise we could
remember them and attend to them.
We shall certainly see to it.

shri Brij Raj Singh-Kotah (Jhala-
war): I shall reming you.

Dr. K. L. Rao: Thank you very
much. Then, he hag made a sugges-
tion that the canal could be taken over
to the Kanwa tehsil and so on. We
will look into that. Then, the hon.
Member from Andhra Pradesh men-
tioned about the Godavari barrage and
the Thammileru drainage. Of course,
she made out so many valuable points.
It is not possible for me to cover all
the points, except to say that the
Godavary barrage is one of the most
important structures in this country
on which millions of tons of foodgrains
depend. The committee has reported
that the barrage is in a dangerous
condition and that it shou'd be replac-
ed as early as possible. Therefore, I
am sure that the State Government is
also fully aware of that and that some
work will start this year after the
monsoon is over. I am sure that the
project will be started.

Then, the hon. Member from Mysore
made out some valuable points, and
he mentioned about Upper Krishna.
There are no two opinions that the
Upper Krishna is one of the most
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valuable projects, because it serves the
areas of the highest scarcity, and real-
ly it is very unfortunate that the pro-
ject was rather late in the thirq Plan.
If only had it come in the first Flan,
it would have got enough money from
the Centre. But unfortunately, it did
not, and it is a bit low in the queue.
1 entirely agree with the hon. Member
on the point he made. The hon. Mini-
ster is very particular that we should
do our utmost to see that some of the
projects which are very large, which
cannot be done by the States, should
not be allowed to go slow in the in-
terests of the country and they much
be tackled in such a way that they
will begin to fruition as early as pos-
sible. That this is a project which
serves a very scare area, there is no
question, and the project should receive
the highest importance and attention at
the hands of the Government.

Shri Bade was bit angry with us,
about the irrigation in Madhya Pra-
desh. He is quite correct, and 1 en-
tirely agree with him. Madhya Pra-
desh, as I said, is one of the weak spots
where irrigation has not come up well;
they have got an immense potentiality,
and they have 70,000 villages, and we
have to carefully analyse and see how
electricity could be given and so on.
That is a very important aspect, and
when he was a bit angry, I entirely
agree with him, and I feel that he was
less angry than what he should have
been. In fact, in his anxiety, he sug-
gested that sea-water must be convert-
ed for use in irrigation, but no such
thing is possible nor necessary.

Then, the hon. Member Shri Suren-
dranath Dwivedy was asking about
some water rates and some delta pro-
jects and mentioned the Tikkerpara
project. I am afraid these are points
on which sufficient has been said be-
fore. About the Tikkerpera project,
we are where we were before. One
thing is, in the fourth Five Year Plan,
no big project will be taken up, be-
cause the policy is,—and I am surc the
House will agree with that,—that we
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should first complete all the projects
that we have already undertaken, be-
cause as against 44 million acres of
irrigation, we have so far obtained
only 19 million acres. We can bring
water to another 25 million acres and
put the lands under irrigation, To
that extent, therefore, but for little
exceptiong in States like Madhya Pra-
desh, Maharashtra, and to some cx-
tent in Mysore where projectcs have
been largely sanctioned, States where
we will have to concentrate on some
new projects also—with such excep-
tions—no new big project will be taken
up. It is obvious what the hon. Mem-
‘ber might think about the project in
Orissa he might have patience, and
then put a question next time—

Shri Surendranath Dwivedy: I am
glad that you are not taking it up.

Dr. K. L. Rao: I did not say that
we would or would not take it up.
Then, Shri Jashvant Mehta was men-
tioning about the Narmada project and
the inter-State aspect of it and so on.
My scaior colleague, the hon. Minister,
will deal with those problems. But I
can tell him in advance that we do not
want to enter into any controversy.
‘The hon. Minister will deal with that
aspect.

Then the hon, Member from Agssam
‘was very correct when he said that
there was no project which would give
immediate results #here; he said that
no immediate projects were taken up
and no steps in that area have been
taken so far. That is quite correct.
“This is one of the States which have
escaped our attention, being too far
from here. Omne must be near Delhi
for all these things! That is one of
‘the States which hag received very
little attention in the matter of irriga-
tion and there is no question about it.

Then, the hon. Member from Andhra
Pradesh again referred to Pochampad
in the Telengana area. She was natu-
rally concentrating her attention on
‘that area and was asking for certain
projects. I entirely agree with her.
It ig all a question of funds, however.
“There are other points to which the
‘hon. Minister will reply.
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In the end, I would like to submit
one thing in just one or two sentences.
I would remind the House again that
there is no short-cut for food produc-
tion. There is no question of any-
shortcut. It has to go through the very
difficult process of irrigation, the very
difficult process of bringing water {rom
the hills and mountains, like the great
Bhagirath of olden days who brought
down the Ganges from the top.
Things have to be done like that.
There is no short-cut. Likewise, deve-
lopment requirements power require~
ments and flood control measures re-
quire a very concentrated effort.

Now, I must pay a tribute to the
excellent engineer we have got in the
Central Water and Power Commis-
sion, with one of our ablest engineer
at the head of it. We have a very
sound engineer and a sound adminis-
trator ag Secretary of the Ministery.
He and the other officers are ably
assisting and I should say we are very
grateful to them all for the hard work
they have done. More than anything
else, as hon Members have unanimou-
sly said, and I have got the privilege
to say, under the very distinguished
guidance of our universally loved
Minister, I think we would show
much better progress next year.

Several hon. Members rose—

Mr. Deputy-Speaker: Order, order.
Shri Kandappan.
Shri Sinhasan Singh (Gorakhpur):

What about the thermal plant at
Gorakhpur?
Dr. K. L. Rao: I will answer him.

The hon. Member is quite correct that
the thermal plant at Gorakhpur has
been delsyed too long, and I think it
is now in the process of being exami-
ned, and put up for sanction. I am
sure it will come up in the course of
the next few months.

Several hon. Members

Mr. Deputy-Speaker: Order, order.
They cannot convert this into a Ques-
tion Hour. Shri Kandappan.

rose—
¢
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Shri S. Kandappan (Tiruchengode):
Mr. Deputy Speaker, Sir, the discus-
sion pertaining to this Ministry is
bound to be State-concentrated, for the

simple reason that the very nature
of the work that this Ministry is

attending to is such. Now, there is
no national common power scheme
which could be called the national

grid, which is worth calling as the
nationa] grid, or any nation-wide big
irrigation project unless perhaps the
Ganges in the north ig connected with
the river Cauvery in the south, which
was a dream, and still continues to
be a dream though not an unrealis-
able one.

In the report, there is so much said
about irrigation, but to my utter
regret, there is no mention of any
project with regard to Madras; not
even the name is mentioned in Chap-

ter VI which deals with major
projects. 1 understand that the
Government thinks that there is

nothing worth taking up as a natio-
nally important project in my State
of Madras.

15.28 hrs.
[SHRIMATT RENUKA RAy in the Chair]

In this connection, I would like to
draw the attention of the Government
to the fact that under the centrally
sponsored soil conservation scheme
for which Rs. 11 crores had been
allocated in the third Plan, they could
spare nothing to Madras. Even in
respect of the flood control scheme,
for which a total amount of Rs. 148
crores had been spent, there was
nothing to be given to our State.
Out of a total of Rs. 1,469 crores spent
during these 15 years for all these
things, we have got barely about Rs.
40 crores. The Central Government
seems to think that the Madras State
has almost reached the tether end of
utilisation of the available water
resources, surface as well as sub-
soil. It is a fact that there is no scope
left for any major irrigation scheme,
but it is not a fact that there is no
more water source to tap within the
State. There is enough scope for me-
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dium and small irrigation schemes. The
Thirumanimuttar-Ponnayar scheme,
for example, is there for a long
time.  And, there are quite a good
number of lakes, for the most part
dry and barren owing to the accumu-
lation of silt. A few crores for dredg-
ing will remove the silt and improve
the storing capacity of these lakes
which will g0 a long way in ensurnng
water -supply to thousands of acres of
fertile so:l.

The soil conservation should be
broad-based. So far the govern-
ment ig pouring money only into:
valleys. This is a waste and a loss.
The benefits that may accure out of
them do not warrant so much expen-
diture. It could have been more tru-
itfully utilised if it is taken up first
in the intensively %best cultivated
lands in the country. In Tamiland, it
has been found, in the few places
where it was carried out, that apart
from conserving the fertility of the
soil by preventing erosion, it helps to
increase the availability of sub-soil
water in the wells located in the
vicinity. So, it helps irrigation al:..
We can get quicker and better results:
if the conservation of the cultivable
soil with better yield throughout the
country is carried out without further
delay, before the fertile soil gets.
eroded.

I would like to dilate 3 little on the
Thirumanimuttar-Ponnayar irrigation
project, about which Dr. Rao is al-
ready aware. This scheme was con-
sidered for inclusion in the fourth
plan. Bur some ill-luck has befallen
it at the last moment. This scheme
envisages a network of lakhs inter-
linked with Thirumanimuttar and
Ponnayar, which wou!d be fed by the
surplus water from the Mettur reser-
voir when there is enough of it and
to spare. According to the prelimi-
nary cstimates prepared in 1960, the
total cost was Rs. 312 lakhs benefiting
an acreage of 10,000 virulent soil in
the four most dry taluks of Sankakiri,
Tiruchengode, Namakkal and Rasipu-
ram in Salem.
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When I drew the attention of the
hon. Minister, Dr. K. L. Raog to the
utility of this scheme which probably
was known to him even before, he
was very sympathetic. On 8th April,
1964, in reply to my letter dated 16th
March, 1964, Dr. Rao has made these
observations, 1 quote:

“Ponniaru-Manimutharu scheme
envisages diverting the surplus
water from the Mettur reservoir
to Thirumanimuthar valley. Pre-
liminary proposals based on in-
vestigations done in 1960 have
been prepared by the Irrigation
Department of the State. The
Madras Government have desir-
ed that this scheme should wait
til] the schemes proposed for the
third Five Year Plan were com-
pleted. This scheme is, however,
being considered for inclusion in
the Fourth Five Year Plan”

Though the State recognised the
scheme, it was relegated to the back-
ground and was asked to wait at the
gate for entry into the fourth plan.
Subsequently, the Madras Govern-
ment has changed its mind, I do not
know due to what provocation, and
deferred the scheme, in other words,
dropped it. This has happened within
a short span of one year. In a note
forwarded by this Ministry in Sep-
tember, 1965 to the Ministry of Food
and Agriculture, it  mercilessly
refers to this and drops it unceremoni-

ously. The relevant portion of the
note is as follows:
“The proposals in regard

to the Thirumanimuthar-Ponnayar
scheme received from the Chief
Engineer  (Irrigation), Madras
were examined by the State Gov-
ernment and it was decided to
defer it as it was prohibitively
costly.”

I am at a loss to appreciate how it
could bocome prohibitivel:r  costly
between April 1964 and September,
1965. No fresh survey was made. The
only reasonable explanation that ap-

CHAITRA 22, 1888 (SAKA)

D.G. (1966-67) 10614
pears 1o my mind is that the State
Government is advancing this plea to
hide its inability from the clamouring
to execute the scheme owing to scanty
resources.

A conference of pcasants was held
at Elachipalayam on 17th August,
1959 to press for this demand. It was
inaugurated by no less a person than
the hon. Shri C. Subramaniam, who
was the Finance-cum-Education Min-
ister of Madras at that time. I sym-
pathise with my State which is in a
fix financially. But let not the Centre
become a party to placate the public
by advancing pscudo causes and
hoodwink them into thinking that this
scheme is an impossibility. Such a
conclusion would be unfair since this
is not any costlier than so many other
schemes under execution in Madras
or elsewhere in the country.

I carnestly urge upon the govern-
ment and would like to plead with it
to include this scheme in the fourth
plan as a centrally-sponsored one.
This scheme should be given the high-
est priority it deserves for four sub-
stantial reasons which were not cven
covered by the preliminary report
prepared by the Madras Government.
Firstly, the flooding of lakes will
enormously increasc the sub-soil water
availahility in all the wells in the
area which will considerably increase
the total acreage of irrigation poten-
tial than the envisaged 10,000 ucres
in the preliminary report. Secondly,
the per-acre yield in the lands that
are to be covered by this scheme is
the highest in Madras and in rome
cases four to five times higher than
the al-India average of per-acre
vield. 1f an irrigation scheme, the
total cost of which will work out to
Rs. 2,000 per acre, is considered profit-
able for U.P. or Bihar, three times
that cost could be considered as re-
munerative with regard to any irri-
gation scheme in Madras, since the
per-acre vield here is normally thrce
times higher. As against 15 to 20
tons of per-atre sugercane yicld in
the north, the per-acre yield in Tamil-
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nad is easily 45 to 60 tons. I do not
know whether the Centre takes into
consideration this per-acre yield when
they consider the priority 1o be given
to the various schemes. If these two
factors were takep into consideration,
as in all fairness it should be, then
this Thirumanimuthar-Ponnayar
scheme would have been the cheapest
irrigation project so far undertaken.

Thirdly, this scheme does not en-
visage the exploitation ol any utilis-
able water depriving other areas, but
only wants to divert the excess which
otherwise inevitably flows into the
Bay of Bengal. This point leads me
to the fourth and most vital point
that T would like to place in advanc-
ing this scheme. This is an important
flood-controlling measure which would
save thousands of acres of paddy
flelds from submersion in Tanjore
and other low-lying areas which are
affected by floods periodically. It
only this water in the Mettur reser-
voir could be diverted when it is on
the verge of overflowing, these perio-
dic damages to crops can certainly be
averted, Sir, if not for other reasons,
let the Centre take it as a flood con-
trolling measure which they can.
After all, in an aggregate of Rs. 148
crores spent for the control of floods
our share is next to nothing. ‘The
outlay for this scheme may not ex-
ceed Rs. 4 crores even if it is revised
keeping in view the rise in material
prices and the labour cost. I hope
and trust that the government would
include it in the fourth plan.

S$hrl Subodh Hansda (Jhargram):
Sir, first of all let me welcome our
new Minister. I hope he will be able
to provide more power for increasing
the agricultural production in our
country. Today what is more impor-
tant is to irrigate as much land as
possible for production of more food-
grains, or that, it is necessary that the
irrigation system of our country should
be improved. At the same time, we
also require cheap power to work the
pumps which are installed for pump-
ing out water from the wells and
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rivers for better utilisation of our
land for increased production of food-
grains. The delay in the completion
of major irrigation schemes has been
one of the reasons for the shortage of
food production in our country. Even
the potential created in the last three
plans has not been fully utilised.
In the First Iive Year Plan the poten-
tial created was to the extent of 65
million acres whereas the utilisation
was only 3'1 million acres. In the
Second Plan the potential created was
11'3 million acres and the utilisation
was 8'2 million acres. In the Third
Plan up to March, 1966 the potential
created was 189 million acres and uti-
lisation was 15 million acres. The
reasons for shortfall in utilisation of
irrigation potential are that the water
courses or the field channels are not
ready in time after the completion of
the major projects. Again, the formal
handing over of these projects to the
State Governments and the construc-
tion of water courses or field channels,
which work was entrusted to the
State Governments, has taken a lot
of time due to which there is a time-
lag and the result is that the created
irrigation potential cannot be utilised
fully.

I may quote the DVC. In the DVC
project, all these barrages and canals
are completed and the irrigation pot-
ential which was created could not
be utilised because the fleld channels
or the water courses were not ready
in time due to which there is a short-
fall. In 1964-65 only 2:68 million
hectares were utilised against 3'93
million hectares. Similarly, there is
another project that is coming up—
the Kansabati project in West Bengal.
It is still under construction. The
irrigation potential already created is
48,560 hectares whereas the utilisation
is only 29,100 hectares. This is be-
cause the field channels were not
ready. The reason is that the fleld
channels or water courses are only
thought of after the completion of the
main project. That is why there is
this low utilisation. It is not a fact
that because there was drought
in the country the utilisa-
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tion was low. I am not convinced
with this point. My feeling is that be-
cause the field channels’ were: not
ready in time there was low utilisa-
tion of the potemntial created.

I do not think that enough poten-
tial has been created in this country
for irrigation purposes. I come from
an area where there is enough posei~
bilities for creating irrigation poten-
tial. I may mention some of the rivii-
lets which: have perennial sources of
water supply and which can easily
be tapped for irrigation pu es. In
my constituency there is the river
Dolong. This is not a new scheme.
This scheme was submitted to thHe
Government even beforé indepefi-
derice. It is lying with tHe Govetdt-
ment. Even after indépendence there
were three or four mass petitions re-
questing the Gbvernient to constdbr
thid scHme: But it las nbt bewey con-
sidered yet

Then there is the Palpala- scheme.
Even todhy during the summer
mahttis: e fidnerd are cultivatiilg
boro: padiy ower thousands ahd
thousands of acres by irrigating them
with its water ahil lkutchd buhdh is
belilg put up By the firmbrs théns-
selves. This. Paipgla scheme was also
submitted to the Government but no
actiori has been takem.  Similarly,
there are other schemes alsp. These
are not very big schemes. These can
be done within an estimated cost of
not more than Rs. 1 crore. I hope
the Minister will consider taking up
these schemes becanse these rivers

have perennial sources of water
supply.
The Lower Damodar Dmainage

scheme has been given no importance
at all. In the Fourth Plan priority
has not been given to this project.
1 think this project hag been givep
second priority. This scheme is to
cost about Rs. 4 crores. If this sche-
me had been completed, T think the
Tood problem of Howrah District
could have been solved. But this has
not been done. I would, therefore,
suggest that the Government ghould
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take up first thogse schemes where
the potential can easily be crested.
Today we are faced with food shor-
tage in the country, and if these
schemas are taken up early I think
the food problem cap be solved in a
better way.

Another thing which is very im-
portant is the Durgapur Barrage
lcm If the Minister has visited
thid. Durgpur Barrage he might have
sean that silt is deposited there in
sach @ munter thet within  a few
years the enttre river bed will be
covered by sand. THIS schéme was
completed in 1965, This is mainly
for irrigation purplosés; £0r naviga-
tion and alsd for supply of water to
the industridl towhs which are grow-
ing uls rdung Durgepur. THete iy no
sttimpt on the pdtt of O Qovem-
mtent t6 reinove the stit IF this id
not removed, as I shid; Within aBout
ten years the entire river bed will be
co¥ered' by sdfid: I would reduest
the Mnister to lodk ifitd this so that
the gitt is: removed’ in tithe and there
i#' no' dinger efther tb the indisirial
thWwng or to the irrigution sthemes.

I now come to another most vitsl
point, ang hat is @bout e Caleutrn:
Pum. The Hotiee is' well aware of the
fact that Calcuttd Port is fast de-
tetoriting. The life of Chaloutta
Port i now dependemt upon dreay-
ing. It curhot gd on likke that fer
lotig. For thht purptee this Faraki:
Barrage has been siipgested. I am
happy that the Batriige schetme is
going on very nicely, but betause of
the tecent Inds-Phk confiiet there
has been some setback. I would re-
quest the Minister to see that this
scheme is pnot hampered in any way
for want of funds or for some other
thing. I hope the Minister will keep
in mind that the construction of the
Barrage is completed within the sti-
pulated time.

1 am very unhappy to, hear that
there ig a proposal to remove the
hesdquarters of DVC from Caleutta
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to some other place. The Minister  gIHI AgY faemm, Ay &= #gi & s ?

is well aware that at the headquarters
there are a large number of em-
ployees who have completely settled
down there. If the headquarters are
now shifted from that place to some
other place, there will be complete
dislocation of thcir tamily life. So
many things will come in. The ques-
tion of accommodation is there. The
Government will have to provide
them with alternative accommodation
and for that a huge sum will have
to be spent. There is the question of
education of their children. Looking
to all these things, because these
people have completely settled down
in. Calcutta or near about places, I
do not think it will be desirable to
dislocate their family life and shift
the headquarters from Calcutta to
some place in Bihar.

I woulq like to mention only one
more point, though it ig not. under
this Irrigation Ministry, that in the
interest of Calcutta Port the propo-
sal to link Brahmaputra with Ganges
should be taken up. Though it has
nothing to do with this Ministry, 1
feel it ijs desirable just to save Cal-
cutta Port. It is a huge scheme re-
quiring a huge amount. Still, be-
cause we had certain difficulties
during . the recent Indo-Pak conflict,
and our relation with Pakistan being
not so good, this water transport
through East Pakistan was not at all
good and we had to suffer heavy
losses due to the Indo-Pak conflict.
It is essential, whether we have good
relations with Pakistan or not, for the
sake of the country, Yor the sake of
Calcutta Port, Bvahmaputra should
be linked with Ganges so that the
water can be used for flushing and
silts removed to save Calcutta Port.

oft wdw fey fe@ml  (wS):
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WY e # wAe TEy # | gw -
FA HIEA AT ¥ @A A fea
£
Mr. Chairman: His time is up. He
might conclude.

Shri Sheo Narain: I will be thank-
ful to you if you will allow me to
continue my speech the next day.

Mr. Chairman: I am sorry. There
are some more hon. Members who
want to speak on this Demand.

Shri 8heo Narain: I want at least

another flve minutes.
8hri N. Sreekantam Nalr (Quilon):

Madam, it was agreed that Re-
solution will be taken up at 4 o k.

Mr. Chairman: He might finish his
speech in one minute.
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16.01 hre.

STATUTORY

=

RESOLUTION  RE.
KERALA UNIVERSITY (AMEND-
MENT) ACT

Shri N. Sreekantan Nair (Quilon):
beg to move:

“This House resolves that in
pursuance of sub-section (4) of
section 3 of the Kerala State
Legislature (Delegation of Pow-
ers) Act, 1885, the following
modifications be made by the
President in the Kerala Univer-
sity (Amendment) Act, 1966,
laid on the Table on the 6th
April, 1066, by enacting an
amending Act:

Section 2 .

In clause (i) of section 2, for
the words ‘it shall submit’ substi-
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tute the words ‘each member
shall submit’,

Section 8

In clause (a) of sub-section
(2) of section 3. for the words
‘for the period for which it has
been made’ substitute the words
‘for a period which does not
exceed one year’.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

At the outset, I want to record
my very strong protest against the
attitude of the Secretariats of both
the Houses of Parliament in so
manipulating that this important
piece of delegated legislation had not
been given the proper time to be
studied and amendments moved by
Members of both the Houses.

The Act was tabled in the Rajya
Sabha on the last day when it had
to adjourn sine die and, therefore,
it did not give the opportunity to
Mcmbers of the Rajya 6abha to
move any amendment which they
had a right to move under sub-
scction (4) of section 3 of the Kerala

State Legislature (Delegation of
Powers) Act. This legislation has
been introduced under articles 356

and 357 of the Constitution. A legis-
lation of this nature indulged in by
the President is itself something not
strictly democratic and article 357
of the Constitution definitely says
that such an enactment cannot have
a period of more than one year for
its continuance. The Proclamation
under article 356 is only for a period
of six months. 1 may read out the
relevant  portions to revive your
memory. Article 336 (1) (b) says:

"deélare that the powers of

the Legislature of the Btate
sha]l be exercisable by or under
the authority of Parliament;”
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Then, clause T3) of article 356 says:

“A Proclamation so approved
shall, unless revoked, cease to
operate on the expiration of a
period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clause (3)".

So, the Proclamation enforced under
the President's Rule is valid for a
period of six months and any legis-
lation passed during that period,
according to clause (2) of article
357 is only for a period of one year.
I may also read article 357 (2):

“Any law made in exercise of
the power of the Legislature of
the State by Parliament or the
President or other authority re-
ferred to in sub-clause (a) of
clause (1) which Parliament or
the President or such other
authority would not, but for the
issue of g Proclamation under
article 356, have been competent
to make shall, to the extent of
the incompetency, cease to have
effect on the expiration of a
period of one year after the
Proclamation has ceased to ope-
rate except as respects things
done or omitted to be done be-
fore the expiration of the sawd
period........ ",

So, the legislative competence of
the President is only for a period
of one year.

16°05 hrs,
[SHr1 SHAM LAL SaArAF in the Chair]

The Delegation of Powers Act,
under sub-section (4) of section 3,
definitely lays down that when such
a delegated legislation is placed om
the Table of either House, within
seven days the Members have a
right to bring in a resolution in-
corporating the amendments they
want to move in the Act and that
it must be discussed and if it is
passed, the President shall make
those corrections on thle besis of
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the resolution passed. This had
been tabled in the Rajya Sabha on
the day it had adjourned in order
to deny the statutory right to the
Members of the Rajya Sabha to
move amendments on this, I am
sorry to say, dirty piece of legisla-
tion.

Mr. Chairman: You need not
make a mention of the Rajya Sabha.

Shri N, Sreekantan Nair: I only
mentioned that it was tabled on the
day when it adjourned.

Mr, Chairman: What
do, it is for them to say.

Ghri N. Sreekantan Nair: I am
only submitting that the rights of
the Members of the Rajya Sabha
have been encroached upon.

they might

Mr. Chairman: Let me make it
clear. What they might do, it is
for them to say.

Shri N, Sreekantan Nalr: I was
only pointing out about the demo-
cratic right of the Members of the
Rajya Sabha. As a citizen of India
and as a Member of this House, 1
have the duty to comment upon 1t
it T fnd that it is being encroached
upon.

Then, this was placed in this
House on the eve of the 3-days
holiday so that we did not get seven
days’ time-limit. 1 had to move
this resolution only yesterday. No
Mcomber of this House could get an
opportunity to move any amend-
ment, It has been deliberately
manipulated by the Seretariat at the
instance of the¢ Home Ministry. That
is my definite charge. The entir.
picce of legislation is silly and s
something actuated by  corrupt
motives.

Let me now give you the history
of what happened there. The Kerala
University (Amendment) Act......

Shri Vasudevam Nair (Ambala-
puzha): May I make a suggestion?
The hon. Minister of Education is
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here. Technically, he may be res-
ponsible for this. But I am sure he
does not know the history of this
subject. Actually, the Home Minis-
ter was dealing with this subjcct
and we were all connected with it.
We would like to have Mr, iiothi or

the Home Minister himeeil Dbeis
during this debate.

Mr. Chairman: Let us see what
comes up in the debate and them

we can ask him to be present here.

Shri Vasudevan Nair: The Educa-
tion Minister cannot answer the
qQuestions,

Mr. Chairman: Has the hon. Minis-
ter to say anything?

The Minister of Education (8hri
M. C. Chagla): May [ point out that
my hon. friend is quite wrong as te
what is the position with regard to
the Rajya Sabha? It is true that

the Act was laid on the Table of
the House of the Rajya Sabha on
the last day. But it js quite clear

that the Rajya Sabha has got seven
days time within which to move any
resolution, disagrecing with the Act
or amending the Act. So, only one
day hag passed and when the Rajya
Sabha meets on the 3rd of May, they
will have six days more. The hon.
Member is quite wrong in saying
all that. The rules make it clear
that if there is a break in the
gession ag it was tabled on the day
it had adjourned sinc die and they
had only one day, they will get six

days more when the House re-
assemb'cs on the 3rd of May. My
hon. friend need not be solicitous

about the rights of the members of
Rajya Sabha. I happen to be the
Leader of tha' House and I am very
solicitoug of the rights of the mem-
bers of that House,

As regards the charge of cons-
piracy, I do not think that there 18
any justification in this charge. ..

Shri Vasudevan Nalr:°He wos nef
called to reply......



10631 Kerala
Shri M. ¢, cnqa:
answering the point......

Shri Vasudevan Nair: You
wanted to know, Su' whether
Home Minister. . ....

Mr. Chalrman: The hon, Minister
may wait. He can give the details
when he replies.

only
the

Mr. Sreekantan
his speech,

Shri Bakar Alli Mirza (Warrangal):
The point is that this matter was
discussed in the Kerala Consultative
Committee; the Home Minister was
in charge and he knows the whole
background of this.

Mr, Chairman: I think the hon.
Member has not heard me. 1 quite
concede what Mr. Vasudevan Nair
has said, I have said, that we
might wait and “see what comes out
in the debdte and later on see what
requires to be done,

Nair may resume

Mr. Sreekantan Nair may resume
his speech.

Shri N. Sreekantan Nair: The rea-
sons for the enactment are as
follows:—Even though the Edu-
cation Minister is the represen-
tative here, I am reading out.
The Education Ministry is complete-
ly ignorant of the entire legislation.
It was discused at great length in the
Consultative Committee controlled by
the Home Ministry,

-
The reasons for the enactment are:

“According to section 10(1) of
the Kerala University Act, 1957,
the Vice-Chancellor shall be ap-
pointed by the Chancellor on the
unanimous recommenadtion of a
special committee consisting of
three members, one elected by the
Senate, one elected by the Syndi-
cate and one nominated by the
Chancellor, In case the committee
is unable to recomend a name un-
animously, the Vice-Chancellor
shall be rppointed by the Chan-
cellor from among a panel of three
nameg submitted to him by the
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special committee. The term of
oﬁlce af the Vice-Chancellor was
dus to expire on the 28th of
Jm;ua!;y, 1966. With a view to
agpomt,mg a successor to the Vice-
Changellor, a special committee
was, therefore, constituted under
the aforesaid section but the com-
mittee was unable either to make
& unanimous recommendation of a
name for the office of the Vice-
Chancellor or to submit a panel of
three names before the expiry of
the term of the Vice-Chancellor,
namely, the 28th January, 1966.”

I am now reading the last sentence of
para 2 in order to save time,

“..there wag a deadlock created
by the disagreement among the
members of the special commit-
tee.”

Then I come to para 4:

“As a permanent measure, how-
ever, it ig felt that the needs of
the situation will be met if pro-
vision is made for constituting an-
other special committee consisting
of three new members, nominated
or elected, as the case may be, by
the Chancellor, the Senate and
the Syndicate with the same func-
tions as the first special commit-
tee and it is required to make re-
commendation to the Chancellor
within a period of three months
of its constitution, There should
also be provision for the Vice-
Chancellor continuing in office
unti] his successor ig appointed.
The present enactment replaces
the Ordinance with the modifica-
tion referred to above.”

Then I come to para 5.

“The Committee
under the proviso to sub-sec-
tion (2) of section 3 of the
the Kerala State  Legisla-
lature (Delegation of Powers)
Act, 1965 (12 of 1965) has been
consulted before the enactment of
this measure as a President’s Act.”

Here itself the fact is admitted that
the Consultative Committee has been

constituted
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consulted, What was the consulta-
tion? What is the approach of she
Government of India? The considered
opinion of that Committee—a small
Parliament actually, because it re-
presents members from both Houses
of Parliament—has got to be
understood. 1 am reading out the
proceedings of the Committee. I am
just taking out the proceedings of the
Committee,

Mr, Chairman: He ghould keep his
paperg handy,

Shri N. Sreekantan Nair: I have got
this for so many purposes.

On page 2 of the official report cir-
culated by the Home Ministry, it is
said:

“The Kerala University (Amend-
ment) Bill, 1966:

Some of the Members, particu-
lariy Sarvashri Sreekantan Nair.
Vasudevan Nair, Govindan Nair
Mulka Govinda Reddy and
Ravindra Varma, took exception to
the manner of apointment of the
Vice Chancellor and the decision
to appoint him for the maximum
period of three years. The con-
sensus of opinion was that the
proviso proposed to be added to
sub-section (3) of section 10
might be retained; even here,
some of the Members felt that
sub-section (4) of section 10 of
the existing Act was adequate for
the purpose of making temporary
arrangements and no such proviso
was necessary. As regards the
amendment to sub-section (1) of
section 10 of the Kerala University
Act, there was a divergence of
views on the following lines:—"

(a) the provision made for the
Vice-Chancellor holding office
for such period ag the Chan-
cellor may consider expedient
not exceeding three should
be deleted;

(b) alternatively, the gppointment
made by the Chancellor should
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have effect only for such time
43 & n6w name or a panel of
names for the post of Vice-
chancellar is suggested by a
new committee elected for the
purpose;

It was ultimately decided that
while placing the Bill before the
President, the views of the mem-
bers expressed in the committee
should also be brought to his
notice.”

Even in thig report, the Home Minis-
try had deliberately omitted two of
the very famous names, especially of
Col, Zaidi of the Rajya Sabha who is
known to be a very great educational
expert, and my hon. friend Shri Bakar
Ali Mirza who is also one of the Mem-
bers who take very great interest in
educational institutions and the work-
ing of universities, These two people
were very sincere and very effective
in their opposition to this amending
Bill. But their names have been deli-
berately left out so that the President
may be misled perhaps. Anyhow,
their names have not been included
here,

Secondly, at my instance it was
suggested that the entire proceedings
should be sent to the President, Then,
I wrote to the President pointing out
that this piece of legislation would
besmirch the entire autonomy of the
educational institutiong and would
only sully his name as an educationist,

as an honest individual and as the
President of India, He got my letter,
and T got his acknowledgment. But
unfortunately he hag endorsed the

appointment against which the people
of Kerala, the studentg of Kerala, the
University of Kerala, the teachers of
Kerala and senactors’ forum have all
been raising their voice, because the
history of this university unfortunately
for the last few years has been a
history of corruption, a history of
nepotism, a history of meddling with
the examinations, a history, of lowen
ing the marks in order to got some of
the syndicate members’ children pro-
moted, and a history of lowering the
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Atandards so that they may get higher
classes and distinctions. In this welter
of corruption, the poor teachers
finally felt that they must revolt
.against the syndicate and they formed
the senators’ forum.

I am just giving you the history of
-what has happened. They decided
that the outgoing vice-chancellor
_should on no account be given an ex-
tension of his term, Generally also
:there is a convention that a vice-
«chancellor who is going out should not
be given a second term, In this par-
ticular case, we were very definite
that he should not be given a secona
term because he was responsible for
most of these ills that the Keraia
University was beset with, and so we
decided to protest against that. Ana
what did the syndicate do? The ali-
powerful gyndicate and the vice-
chancellor decided that the election
from the senate should be postponed
to the last minute so that there
would not be sufficient time for the
three memberg to come together ana
confer and find a third name. The
Governor, Shri A. P. Jain, who as we
all know was a former Member of this
House. nominated a third man, but
even that third wman was fair-minded
enough, because of the reputation of
the administration of the university,
not to accept the outgoing Vice-
chancellor as one of the nominees. So,
a stalemate developed. The represen-
tative of the syndicate would not sign
any paper in which the outgoing vice-
chancellor's name was not included.
Thut was how the pane! committee
could not give a panel of names.

1 shall read out to the House a letter
which has been gent to me by the
representative of the senate about
what happened on this question. This
it what Shri P, K. Nayar, Member,
Senate und Member, Special Com-
mittee of the University of Kerala had
written {0 me:

“My dear Mr, Srikantan Nair,

1 trust that you got a copy of my
staternent to the press, published in aM
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papers here, regarding the functioni
of the Special Committee for n:.:
appointment of the Vice-Chancellor,
The tents of the St have
not so far been controverted by my
two colleagues in the Committee and
therefore, the Presumption has to be
th_at they are in agreement, I shall
reiterate below the salient pointe
therein:—

(1) The Special Committee at itg
very first meeting, had for-
n}ulnted certain general prin-
ciples, one of which was that
the convention that no second
term had hitherto been given
to any person as vice-
chancellor in this university
be kept up. This naturally
meant the exclusion of the
present  incumbent, Prot.
Samuel Mathai,

(2) The Special Committee had
deliberated on various gther
names and agreed on twe
names during their discussions
on their first three sessions.
After contacting the two per-
®sons concerned, the idea was
to give one name unanimously.

(3) It wag only at the fourth
session of the Committee that
one Member wanted to Rive
a Penal of three names, in-
cluding the name of Prof.
Samue] Mathai, ignoring the
principle agreed to already in
the first gession of the Com-
mittee.

(4) The other {wo members
agreed to the suggestion to
give a Panel of three names,
but did not agree to include
the name of Prof. Samuel
Mathai, It may be specially
noted that, while one of these
two members was myself, the
other member was one nomi-
nated to the Committee by
the Chancellor himself. Thus
there was differnece of opi-
nion only in regard to the
namination of Prof Samuel
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b Mathai, all the memberg be-

F- ing agreed on two other

i names.

°  (5) The two members were agreed
on three names.

(6) The third Member of the Com-
mittee refused to sign a report
containing the majority view
and even threatened to go to
a Court of Law challenging
such a report and decision.

(7) In order to avoid the igno-
miny of drawing the matter to
a Court of Law and dragging
in the names of innocent per-
sons thereto, it was agreed
that the Spectal Committee do
meet the Governor informally
and discuss the gituation. This
was never done.

(8) The Chancellor (Governor)
had summoned me at mid-
night on 27th January 1966
(the day previoug to the date
of retirement of Prof. Samuei
Mathai) and at a Conference
held at Raj Bhavan it was
specifically agreed that,
owing to transport inconve-
niences arising out of the

Kerala Bandh day on
28-1-1966, a meeting of the
s Special Committee be held on

30th January 1966 and the
Panel of names given there-
after. It wag then categori-
cally pointed out by the Law
Secretary that even in the
existing Act, there is legal
provision to make temporary
arrangements even in case
Prof, Samue) Mathai retires
on the 28th January 1966.”

So, the Law Secretary also pointed out
that there was no lacuna in the Kerala

Act and no amendment need be
brought.
“(9) At the instance of the

Chancellor himself, the Regis-
trar of the University con-
tacted all the Members of the
Special Committee and
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arranged a meeting at 11 a.m.
on the 30th January, 1966.

(10) This meeting never took
place, because.... .they being
given a different understand-
ing, the Ordinance was pro-
mulgated by the Governor om
the 28th January 1966.”

I am sure that these facts go to ghow
the bona fides of the Committee and
the mala fides of the Chancellor in the
whole affair.

Look at the wonderful development.
Till midnight of 27th January, the
Governor's i in the C itt
feels that the outgoing Vice-Chancel-
lor should not continue to be the Vice
Chancellor for another term of three
years. All of e sudden on the morn-
ing of the 28th, something happened
naturally because gome corrupt prac-
tice was indulged in by somebody
some-where, at the very highest level.
The Governor who had resigned from
the State, who continued only as &
care-taker Governor, and was there-
fore only a cure-taker Chancellor,
brings in an ordinance which taints
the entire democratic life and auto-
nomy of the university and the educa-
tional institutions. I will read out to
you the wonderful language of the
ordinance which was promulgated:

“2, Amendment to section 10—
In section 10 of the Kerala Uni-
versity Act, 1957, (Kerala Act 14
of 1957),—

(i) in sub-section (1), the follow-
ing shall be added at the end.
namely:—

‘and if the Special Committee
fails to submit a panel of
three names before the ex-
piry of the term of the
Vice-Chancellor, the Chan
cellor may appoint a per
son who in his opinion is
suitable for the office, s
Vice-Chancellor and  suck
Vice-Chancellor shal! hold
office for guch period as the
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Chancellor may consider
expedient not exceeding
three years’.”

Here it says not exceeding three years.
This is an emergency admin stration
under article 356 of the Constitution.
The President himself has only the
right to bring a legislation for one
year, and the proclamation is only
for a period of six months. And here
an ordinance is promulgated by a
Governor who has resigned due to
political reasons, who has done some-
thing wrong which a Governor should
not have done, and resigned; he re-
mains there as a caretaker Governor,
caretaker Chancellor, and he brings
in an ordinance by which any future
Ch llor can appoint a Vice-Chan-
cellor for a full term of three years.
This itself is absurd; to anyone with
an iota of commonsense it will bhe
clear that it is absurd. Secondly, till
the mid-night of the 27th, he was defi-
nitely against this, but all on a sudden,
on the morning of 28th,

Mr. Chairman: The hon. Member's
time is up.

Shri N. Sreekantan Nair: I am
moving something which is my funda-
mental right to move as a Member of
this House. I am not concerned how
much time I have to take. If you
do not allow me, I will sit down but
1 will raise this in the Supreme Court
and bring in the Chair and the Pre-
sident of India.

Mr. Chairman: Ordinarily, in such
cases the Mover takes about half an
dour. I will not mind if you take
3-4 minutes more.

Shri N. Sreekantan Nair: 1 gave
a written letter to the Secretary and
1 also indicated to the Speaker that at
least three hours must be fixed and 1
must be given as much time as is
needed to make it plain to Members
what I am contending for.

Mr. Chairman: If there are no re-
petitions, he might continue.

APRIL 12, 1868 University (Admdt.)

10640
Act (Res.)

Shri N. Sreekantan Nair: There
will not be any repetition at all. This
Ordinance was pramulgated and it
was brought to the consultative com-
mittee where all sections opposed it.
Then what has the President done
about? Because he has received my
letter and I had threatened to rake it
up in this House he has cleverly drop-
ped that portion..How can the sec-
retariat people come and distrurb
you? If you do not attend, I will not
speak, We object to that. If the
Chair is not attentive, I do not want
to speak further.

Mr. Chairman: The Chair has to
attend to a lot of other things.

Shri N. Sreekamtan Nair: The spea-
ker feels very awkward about it.

Mr, Chairman: The hon. Member
is very eager to make us know what
he has got to say.

Shri N. Sreekantan Nair: The Pre-
sident dropped the amendment to sec-
tion 10(1) because he felt it was im-
moral ang it was not right. How can
he support such a policy. It is my
contention that it was a very immoral
and indecent step and anything re-
sulting from a wrong step cannot be
right. In the amendment he has put
in that notwithstanding the Kerala
Ordinance, section (3) of the Kerala
University amendment Ordinance 66
is hereby repealed, It is a repealing
clause as you find it in any enactment.
Then it says, notwithstanding such
repeal any appointment made under
the principal act as amended by the
said Ordinance shall be deemed to
have been made in accordance with
the law and shall continue for the
period for which it has been made. It
is very cleverly worded so that no-
body may understand that it is for a
period of three years. This illegal
and immoral amendment has been
given up and the President wants to
validate the appointment made
upder it. Something is rotten in the
state of Denmark; it is very serious.
The highest a.:.orities in the counfry
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are behind it; otherwise there would
not have been so muach pressure in
bringing in this legislation. I charge
the government that the highest
authorities in the government are try-
ing to impair the democratic function-
ing of the umiversity and the proper
working of the poor Kerala University
which has been suffering under the
most tyrannical and the most corrupt
administration which had been trying
to impose sc dy on the d atlc
institutien against the existing law.
I will show you how this legislation
‘was for mothing except to get a cer-
tain nominee for another term of
three years. Section 10(4) gives the
answer in the event df any tempo-
rary vaeancy oeeuring in the office
of vice-ch Ilor the syadicate shall
with the approval of the chaneellor

make y ar ts for
ekxercissng the powers and perfor-
mance of the duties 0f the vice

chaneéllor.

So, if the outgoing Vice-Chancellor
had terminated his office, there would
have been no difficulty. The wondet-
ful argument advanced by my f¥lend
Shri Hathi was that it is not a téMi-
porary vacancy and it is a permanent
vacancy, because the Chancellor Has
retired, That argument is not valid.
1t is ortly thaking fools of people when
such an argufriént is raised.

18.31 hers:

[Mr. DEPUTY-SPEARER in the Chair]
The permanent vacancy is there
but there is a temporary vaecancy
because it will take some time
to fill up to the permanent
vacancy. So that portion of the
vacancy becomes temporary! Awecord-
ing to the process of law, that
vacancy should have been filled up,
but they did not care to do it. They
have some ulterior motives. From top
to bottom, they are moved by ulterior
motives, indulging in this corrupt
practice of promoting one man and
keeping him against the interests of
the educational institutions of the
people, of the students and of the Se-
nate and of the citizens of Kerala, and
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brought. I oppbse thls very strofigly.

I have brought two amendments to
this Act:. Bven if a conumittee is once
again appointed now in the present
set-up, because this man is there as
Vice<Chencellor, they will never agree
to give an agreed panel of three names.
Therefére, I have suggested that each
member may submit three names. For
this, there is np difficulty. Let the
Chancellor—whoever he may be, he
may be the Govefhor, and it may be
against democratic interests of our
State and our university—but let the
Chancellor select any name out of the
nine that they give us, if they cannot
give an agreed panel of three names.
Thet is a thing. which is intended te
cafdgused sueh a contingeney im
future. That is my first amendment.

Secohdly, I am prepared to miake &
concession, because an enactment has
beeh pasied by the Prestdint, aid be-
causé tHe appointient had been rnde
by the Governot it the padt: 1ét it hot,
however, continue for three years, be-
cause it is highly undemocratic; let it
cohtihdé f6r o ywar: For one yeut, I
am prepared, but to appoifit him for
three years will be against the provi-
sions of article 57 of the Coratitition
on which ground this Has beenh chal-
lenged in the Kerala High Court, anl
the Herala High Court has admitted
the writ petition and it is waiting
there to be taken up. Naturally, if
thié House also does riot give coristde-
ration tb it, I have to approach, the
Supreme Court. I am a meniber of the
Senate and I feel unhappy. In the
Supreme Court, the questiohable
actions of all these people will come
up and the whole issue wil] be on the
question of the appointment of a man
as Vice-Chancellor against the wishes
of the people, of the students and
of the educational community there.
That is corruption, the like of which
we can never see in such a big coun-
try as India.

Mt. Doputy-Speaker: Motion moved

‘“This House resolves that in
pur of sub-secti (4) of
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section 3 of the Kerala State
Legislature (Delegation of Pow-
ers) Act, 1965, the following modi-
fications be made by the Presi-
dent in the Kerala University
(Amendment) Act, 1966, laid on
the Table on the 6th April, 1966,
. by enacting an amendment Act:

Section 2

In clause (i) of section 2, for
the words ‘it shall submit’ sub-
stitute the wordg ‘each member
shall submit’

Section 3

In clause (a) of sub-section (2)
of section 3, for the words ‘for the
period for which it has been made’
substitute the words ‘for a period
which does not exceed one year’

This House recommends to Rajya
Sabha that Rajya Sabha do con-
cur in this resolution.”

Shri Vasudevan Nair.

Shri Bade (Khargone): What is the
time allotted?

. Mr. Deputy-Speaker: Half an hour
is over. We may take another half
an hour. It is only an amendment.

Shri Kashi Ram Gupta (Alwar):
We may go up to 5.30. One more hour.

Mr. Deputy-Speaker: All right. It is
just_an amendment of the rules laid
on the Table,

Shri Vasudevan Nalr: Mr. Deputy-
Speaker, Sir, I may at the very out-
set express my sympathies for Shri
M. C. Chagla, the Education Minister.
A person like him is called upon to
defend a dirty piece of legislation. I
am sure he is innocent, because he
does not know what has happened
behind the screen. But technically and
formally, as Education Minister, he
has to defend s case which is really
indefensible. Even Shri Hathi found it
so difficult in the Kerala Consultative
Committee to meet the objections, the
all-round objections, on all sides of
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the Committee, when this matter came
up for discussion in the Kerala Con-
sultative Committee. The issues are
very straight and simple that even
children can understand. Somebody
was interested in foisting upon the
University of Kerala a person who
was not a desirable person according

to large sections of the people, the
newspapers, the student community
and teaching population. I do not

kow who this Vice-Chancellor is.
Personally I have not even met him.
But I can say with confidence that
during the period he was presiding
over the university, he did not make
any mark or impression. I am sorry
our university is presided over by
somebody who is a zero in educational
affairs. If the Minister for Education
is very serious about improving the
standards of education—he talks about
it always in this House and outside—
at least in the interest of education,
the government ought to have gone in
search of somebody who really deser-
ves that place. We are only interested
in that. That was not done. But
something different was done which
goes to the detriment of education in
Kerala.

Things happened in such a way that
important decisions were taken at
midnight. T do not know why the
Government of India represented by
the Governor should take decisions at
midnight and within hours in the night
come forward with an ordinance. The
mover has given the details. He is a
member of the Senate and he knows
them. Already there is a provision in
the Kerala University Act—section
10(4)—which is the crux of the mat-
ter. That is the most salient point.
That provision points a way out when
there is a vacancy in the post of
Vice-Chancellor. Even the Law Secre-
tary, in a conference convened by
the Governor, pointed out that the
heavens will not fall and a stop-gap
arrangement can be made under that
provision in the Act. When there was
all-round opposition to the continua-
tion of the present Vice-Chancellor for
another three years, why did not the
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Governor come in with a temporary
arrangement and leave the matter of
appointment of another Vice-Chancel-
Jor to the new Governor or somebody
who will be coming afterwards? I am
sorry I have to refer to Mr. A. P. Jain
again and again; it is like flogging a
dead horse which we do not want to
do. But he was a care-taker Gover-
nor, as pointed out by my friend. He
resigned and the issue was taken up
in this House. Such a Governor takes
an important decision to have a Vice-
Chancellor for a full term of 3 yenars!'

I am sure Mr. Hathi was convinced
by our arguments in the consultative
committee, It was not a question of
opposition versus ruling party. There
was opposition from all sides. The
difficulty is, we do not know what to
do with this consultative committee,
because it is reduced to a farce very
often. We cannot take a decision, It is
a kind of consensus of opinion. The
minister says that this is the opinion
and something is recommended. We
have to lay down rules and regula-
tions for this committee. If a vote was
taken, I am sure on this particular
issue the committee would have defi-
nitely decided against the appoint-
ment of the present Vice-Chancellor.
But that procedure is not laid down.
So we wanted the Minister to report
the entire proceedings te the Presi-
dent. If the President, if the Advisers
of the President, had really gone
through the records of the Consulta-
tive Committee, they would have been
convinced of the overwhelming majo-
rity of members opposing the Gover-
nor's ordinance. If the overwhelming
majority of members of the Kerala
Consultative Committee are opposed
to this, why should not the President
respect that sentiment of the Kerala
Consultative Committee?

Sir, this Government speaks about
democracy. Unfortunately, our State
today is at the mercy of this Govern-
ment. Somebody sitting in De'hi pas-
#es orders. Then, there is this facade
of this Kerala Consultative Commit-
tee of 45 Members of Parliament,
which is supposed to be a miniature
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Parliament. The majority of members:
of that Committee, with feeling with
emotion, with a lot of resentment and
indignation protested against some-
thing that was done by the Governor
and the Government of Kerala. They
wanted the whole proceedings to be
sent to the President. I do not know
what the President's Sccretariat is
doing. I do not know who has advised
the President. I think his Advisers
have done something very wrong. I
should like to say that his advisers
have given him wrong advice. Other-

wise, the President would not have
said this kind of thing, that the
appointment will remain.

What is the meaning of this? The

President himself, the Advisers of the
President themselves, felt that same-
thing wrong was done, something
fishy was done. They could not defend
it in the open. Shri Hathi could not
stand up erect and defend it. So they
changed certain portions of the ordi-
nance. They had to do it. But even
after that, they said the appointment
will remain for three years. We are
not prepared to swallow this kind of
thing. That is why we wanted to
oppose this etep.

The essence of the matter is that this
appointment for three years chould
not be okayed by this House. My hon.
friend has suggested a via media be-
cause, after all. something is being
done in the name of the President.
Behind him this Government is doing
somtehing vrey ugly, but even then
the President’s name is placed before
the Parliament and before the country.
So my hon. friend, Shri Sreckantan
Nair supggested that the period of
appointment should be onlv for one
year. I think this is a very sensible,
reasonable proposal which shouid be
accepted by any democrat, by any
government which believes in demo-
cracy. Today the only representative
body for the people of Kerala is the
Cnonsultative Committee. Of course,
the Parliament is there, but ghis Com-
mittee represents Parliament. That
Committee, including hon. Members
from the other side— even the Homae
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Minister's communique states that
.Shri Ravindra- Varma and such other
Members opposed this ordinance; my
hon: friend is not there, and many
other names are omitted in that com-
munique as it usually happens—op-
posed this. ] do not have time to go
into the working of the Consultative
Cbmmittee, otherwise we would have
to say many more things abdut the
Consultative Committee beeause it is
utterly a farce today.

Mr. Deputy-Speaker: We are not
‘concerned with it now.

Shri Vasudevan Nair: But this
matter came up before the Consuita-
tive Committee; Here they have cho-
sen to state that this Consuitative
+Comirlittee was consuited in this mat-
tér. Otherwise I would not have re-
férred to that: Sb it is relevant here.
Eved aftér tohsultetion, even- after the
opthions weére given by o majority of
riembers  of tHe Committee. their opi-
nion. ig' not' respected. So- this House
has to thke: the matter into id
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cause, we know the Government is in
trouble; it is in hot waters. It is a
proposal which you can accept with
honour. So, I would suggest that the
amendment of my hon. friend, Shri
Shreekantan Nair, should be accepted
by the Goverment and passed by this
House.

Shri Muhammad Ismail (Manjeri):
Mr. Deputy-Speaker, as in the case of
filling: up the vacancies in the Rajya
Sabha, the seats vacated recently by
the representatives of that State, so in
the matter of the Kerala- University
also, the Government have, to say the
least, been very indifferent to the fee-
lings of the people and to the needs
of the State. Speaking only from
what appears on the paper, one can
very clearly say that there is some-
thing. wrorg somewhere.

The Kerala University Act of 1957
cleanly provides for such a contin-
geney as has arisen now and which ie
supposed to be the subject-matter of

tisn, anhd this amendment suggested
by SHri Sreekanten Nair should be
accepted by the Government. At least
1 would request Shri Chagla to use
his pétstrm] capacity on the Minister
stttimg to his right; on the Govern-
mént of India........

The Ministet of State in the Mimis-
try of Héimc Affsirs snd Minister of
Defertce Supplies in' the Ministry of
Defénce (Shri Hath): I have kept
himy: informed of all the devel ts

the- di n here. Sub-section (4)
of section 10 of the Kerala Universﬁy
Act provides for the filling. up of such
vacancy as has occurred now. It is &
temporary vacancy in the sense that
the arrangement is for the time being,
until a permanent Vice Chancellor i8
appointed. In that sense, it would be
a temporary arrang t that the
Syndicate is called upon to make under
sub-section (4) of section 10.

Now I will explain how the Gov-

there. i

Shri Vasudevan Nair: 1 now want
the Government to take a new deci-
sion in the matter. They should not
try to impose this Vice-Chancellor
who is not needed by our University
and our State. They should not im-
pose him on us for the full term of
three years. So, let the period of his
term of office be cut down to one year
by wav of compromise, because you
have now to get out of it; we also
-want to help you to get out of it. Be-

er t have been indifferent in this
matter and how they did not do the
right thing by the University and !?y
the feelings of the people concerned in
the matter. They knew that the term
of the last incumbent to the Vice-
Chancellorship was due to expire on

the 28th Januarv 1966. Nobody can
say that they were ignorant of this
tact. However, what is it that they

have done? The provision says that a
Special Sub-Committee ought to be
appointed for recommending unani-
mously a person to be appointed as
Vice-Chancellor, failing which a panel
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-of three names should be recommend-
ed. While appointing such a commit-
tee the sensible procedure would have
been to fix the time-limit for the
committee to make its recommenda-
tions. Also, it would have been sen-
sible to appoint the committee well in
time, 3, 4 or 5 months before the ex-
piry of the term of the existing in-
cumbent. Government did not care to
do anything of that sort. It seems
from what appears on paper, they
delibarately kept quiet until the term
almost expired and then they were in
a hurry to do something. Therefore,
my hon. friends who spoke before me
are fully justified in saying that there
is much more behind the words than
we see on paper. Something behind
the scene has been wrong and, there-
fore. it is that this procedure has been
adopted by the Government to allow
the expiry of the term to take place
and then do certain things in an ur-
gent manner. Even if they want to
bring in an amendment, a reasonable
amendment would have been to fix a
time-limit for appointing a  special
committee and the time by which the
special committee has to make the
recommendations. Nothing of that sort
they have done. Even if that commit-
tee has not made recommendations,
the heavens would not fall because
there is sub-section (4) of section 10
which empwores the Syndicate to
make necessary arrangements until a
successor to the last Vice-Chancellor is
appointed. :

So, these facts show that there is
something wrong in the whole situa-
tion and the least that can be done is
to accept the motion that has been
moved by Shri Sreekantan Nair and
in any case not to make the present
appointment of the Vice Chancellor
by the President, by the Governor, a
permanent one for a full period of
three years. That will be an injustice.
That will arouse the feelings of the
people and the Government should
not, again and again, arouse the feel-
ings of the people in this manner and
make them emotional.

It is a very reasonable motion that
is before the House and the Govern-

181(Ai)L.S.D.—9.
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ment should accept it and I hope the
House will pass it.

Shri Bakar All Mirza: Mr. Deputy-
Speaker, Sir, il is quite correct what
Shri Sreekantan Nair has said that in
the Consultative Comuuittee, the opi-
nion was almost unanimous that this
appointment was not proper and there
was a lot of complaint about his admi-
nistration and about his personality. I
do not know anything about the Ke-
rala University. But the manner in
which the thing was done really im-
pressed me because, after all, three
names are to be chosen out of 400 mil-
lions in this country and they could
not come to some conclusion about the
unanimity of selecting two or three
names.

Well, much has been said about the
undemocratic character and about the
arbitrary rule of the President and all
that. The way in which Shri Sreekan-
tan Nair has put the case has really
spoilt it because when we talk of de-
mocracy, the old Act has this provi-
sion that this committee should select
names unanimously and if one man
wants to sabotage the whole scheme,
he can do so. So, this Act itself which
was made by a democratic Govern-
ment had this flaw in it. What has the
Governor to do? Here is an Act which
says that it should be unanimous selec-
tion. These people do not agree and,
probably, the man from the Syndicate
was in the Vice-Chancellor’s pocket.
Anyway, whatever be the reason, they
did not come to a unanimous conclu-
sion. So, the Governor had to act be-
cause the term had expired.

Something was said about the Law
Secretary. I do not know whether it is
on record that the Law Secretary has
sald that the appointment can be for
a temporary period and that we can
go on till the next appointment is
made. I am not sure about that. If
that is so, then the case really becomes
serious. Imagine a Governor who s
quite new to the place and who does
not know anything about anybody and
he is faced with this problem. So, na-
turally, he will say that let the same
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man continue. His mistake was that
it was for a period of three years. It
is accepted now that that was a mis-
take. What is o be done? It is the
order given under the President’s
Rule by the Governor and the appoint-
ment has been made. I am not a law-
yer. But I do not know whether, when
you make an appoiniment on this
condition, you can go back and say,
“Your appointment is finished from
tomorrow.” He may also go to the
Supreme Court or the High Court and
take all legal processes. But I cannot
understand why any person who is
interested in education, when he knows
the feeling that exists around him
about his work and about his own
self, should not come forward and re-
sign. I think some pressure should
be brought and he should be told,
“you are taking protection only under
the law; as an educationist of such
importance, as a person like Vice
Chancellor, it is not a fit thing for you
to continue”. This is not the only
case. I think the way in which our
Vice Chancellors are being selected,
the way in which our Vice Chancellors
are behaving, is something which gives
us a great deal of distress. This is the
highest educational institution in the
country and for the head of that insti-
tution to go and take such steps as to
get hold of a person in the Syndicate
and all that to back his case, is
something very distressing. I suggest
that the Education Minister may give
an assurance that he would look into
the matter and see that as soon as
possible, through legal process or
through his particular charm, he
would bring about a change so that
this appointment is terminated as
soon ag possible.

Shri M. C. Chagla: To avoid a leng-
thy debate, may I submit this?

I am quite prepared to do this to
meet the wishes of this House. I can-
not accept the first amendment be-
cause that would result in a very
unwieldy procedure. What the hon.
Member suggests is that each Mem-
ber of the Committee should three
names i.e., 9 names . . ..
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Shri N. Sreekantan Nair: If the se-
cond committee fails to give a com-
mon, agreed name, let the Governor
choose, out of the nine names, any
person he wants.

Shri M, C. Chagla: Let us hope that
this will not happen twice. But I am
prepared to do this to meet the wishes
of the hon, members. (Interruptions).

An hon. Member: Is the Minister
replying to the debate?

Shri M. C. Chagla: I am not reply-
ing. (Interruptions).

As regards the second point, if I
may say so with respect, it is not
properly drafted; “for a period not
exceeding one year” does not specify
the period. But I am prepared to do
this:

“Any appointment made under
the principal Act as amended by
the said Ordinance shall be deem-
ed to have been made in accor-
dance with law and shall continue
for a period of one year.”

Shri N. Sreekantan Nair: One year.

Shri M. C. Chagla: After one year,
automatically the appointment of the
Vice Chancellor will come to an end.
Then the new procedure will be fol-
lowed, if the committee so chooses.
Is that all right?

Shri N. Sreekantan Nalr: Yes.

Shri M. C. Chagla: The hon. Mem-
ber may not press the first one. In
regard to the second, 1 am prepared
to do this; I am going out of the way
to meet him.

Mr. Deputy-Speaker: Is that agreed?
Some hon. Members: Yes,

Mr. Deputy-Speaker: The hon.
Minister may write down the amend-
ment and give that to me.

Shri M. C. Chagla: Shall I amend
the amendient or shall I give a sep-
arate amendment?
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Mr. Deputy-Speaker: Amendment

to the amendment.

Shri M. C. Chagla: All
shall give an amendment to
amendment.

right. I
this

Mr. Deputy-Speaker: Mr. Sreekan-
tan Nair will accept it.

Shri Bade: Will Mr. Hathi tell us as
to what was going on on the 20th
mid-night behind the curtain?

Shri Hathi: Nothing was going on
behind the curtain. Everything that

was going on was going on in the
Consultative Committee. I was not
there.

Shri Bade: In the mid-night.
17 brs.

Shri Hathi: Let it not be thought
that I was doing something in the

In fact, what I was doing

We had this matter dis-
cussed in the Kerala Consultative
Committee also. If my hon. friends
opposite say that that committee is
a farce, then I would only like to
say this. When we had the Court
Fee Act, do my hon. friends not re-
member that we took item by item
and wherever they did not agree, we
had crossesd the item and deleted it?
They said that Rs. 50 was excessive,
and I immediately said ‘Cross it'.
Wherever they said something was too
much, we just put a cross across
it and said ‘Delete’ ‘Delete’ and
‘Delete’, and it was only the agreed
items that we had accepted. 1 hope
therefore, that my hon. friends would
not say that this committee was a
farce.

mid-night.
was this,

As regards this enactment also, we
had completely discussed it, and the
views of the members were communi-
cated.

Shri Bade: But the Governor did
not listen.

Shri M. C. Chagla: May I appeal to
the House to accept this compromise?
I hope that my hon. friend Shri N.
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Sreekantain Naiv wi'l withdraw the
first amendment that he has sugges-
ted.

With regard to the second amend-
ment, the amendment will be thus.
This is how section 3 (2) of the Act
would read:

“Any appointment made under
the principal Act as amended by
the said Ordinance shall be
deemed to have been made in
accordance with law, and sghall
continue for a period of one year
from the date of appointment.”

Is that all right?

Shri N. Sreekantan Nair:
accept it.

Yes, I

Amendment made:

That in the Resolution moved by
Shri N. Sreekantan Nair—

(i) omit amendment to section 2;

(ii) for amendment to section 3,
substitute—

“In clause (a) of sub-section
(2) of section 3, for the words
‘for the period for which it has
been made’, substitute the words
‘for the period of one year from
the date of appointment’.”.

(Shri M. C. Chagla).

Mr. Deputy-Speaker: I shall now
put the resolution, as amended, to the
vote of the House.

The question is:

“This House resolves that in
pursuance of sub-section (4) of
section 3 of the Kerala State Le-
gislature (Delegation of Powers)
Act, 1965, the following modifica-
tion be made by the President in
the Kerala University (Amend-
ment) Act, 1966, laid on the Table,
on the 6th April, 1966, by enact-
ing an amending Act:

Section 3

In clause (a) of sub-section
(2) of section 3, for the words
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‘for the period for which it had
been made’ substitute the words
‘for the period of one year from
the date of appointment’.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”,

The motion was adopted.

17.04 hrs,

DEMANDS [FOR GRANTS—contd.

Ministry of Irrigatfon and Power—
contd.

Mr. Deputy-Speaker: We shall now
revert to the discussion on the De-
mands for Grants under the control of
the Ministry of Irrigation and Power.

wwz fenfew T o § a8 g W
% for mEws § 1w 3w Efy
ST AW § AT I F 80 HrEdr A
oY T EamFA § 1 P 1 I
aff T iR FET ) W I @
Tl Y IF A § 5 e
qUET & Y FTed TG &) G § gty
T AATg & FH qg AT ATET
f& ag sareT ¥ SaTRT qEY aeTd AR
Sgag WA, FEOTY AW AQ,
TR ¥, WaEw ¥ A JrATEr
¥ FfwF Sama g §F fag
QY T T HrEEEar § )

AT I WM OF FW A&
TY | WX 9§ A qEr A,
fawreft Y 3% swAEqT W AY IWT
WA @RETY F A IE g
qQ 7 A Wiy FR A GET FT
F gEt T ® W g
TFAT § | T AN AR AWM H WW
Fraga TR g A ey 15-16
gl & FE) T FT AW g ¥ HATAT
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A R ER A N g W A A
T AmaT Am @ E | ww @ e
T @ T AW N g aga wwaR
WY FATS FT IR @A AA
g W g e 3 9ifen AR 99
Ffoq g€ & 9mar & 5 gw fa=rd
F 9N SYTET ¥ SYTRT QY J9AeH
] )

drormst §feerd F A Wk
F ey it agd wW A faa § ey
f& awg & gwTqr Tw aga qFAE
g 7g 2T gOAw @ aFdr § Awd
fF 9 qrt o graR afa arar &
far

F o 1 T AR A & A §
FaTT wEa g fF oww ok wgw
Tt fefgae § fefar fefga &
agi ¥ fou fred 15 g ¥ @@
T F Afew 7+ @ g F o Y
H qEr far | FER T ARy Y
faar @ & fF oW s & oaA
Ig  TF@ T AT 1 A gy
gty AvAT ¥ #gr @, g@d 99-
aifg  @er § &g mar A |y
¥ I AT FETATEE R
Y gy Q9T § 97 78§ A
g Iw aw gy faem o wfge
s aiaE R ¥ AT A QA g
T AR gAY 100 ZgAEew faw A
@ Wt w99 g AfFT W aw
gR A Fr g g g
T g FwT qEaFaT g ?

o far & faee ot wf ¢
afe qR T¥ 3@ F A9 wEAT gEAT Y
fF e Wy F agr ) faae o
% & 3w N A dv omy § afew
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WM AN fawd §F  FA T
@REI MAmda WETN
faorelt 71 FAFw fawr ST @ qTHY
A A Ag A A T g faey
FTFAY N q9g ¥ IR L FfoATE
TEE R W Foam g AR
q< Tt 97 a §7 Jar B g S A
qA ¥ ¥ VR B gadw @ fadr
T TRATT R s @ &
T AT AT AT § gl 13 TWRAW
M § W) g A o A §
e ag 9 wEw ¥ I9 § i
faorsty  forelt 7% &

o ga ¥ W\l A agadew,
TR dm WX @e Wi WA &
fae wyar fagromA e ) ax feRmY
N 30 T & faqd § aga fawwa gy
| wmafesw &gt o Av T §
R AT & §Iq FEAT 92T §
W FIWEAT § FTHEHTA ®7 QT
T N ¥ faear § ST I
o R AW, TS W[ T § A9
AT WT WE AgT & vt fAw qrEr
wiay & 5 wgEw ¥ ag wgm
f& ag W T WD FH AW W
W ¥ o g a ¥ Jux w3qw &
qrHt FT AT 93T a1 9T FT € |
R o & 3o WY A & wwar &
W A R A G agd g
g arE o7 < € Afe a @ @y
at ww ¥ o Y e L e
WTZ T FTH QY FEIR Tl AN AT T TE
g AT T A § AN W QT QY Aw
¢ Afe o & Wl feelt e ¥
T a1 ey § s wEew
¥ 78 fadza €T f6 ag ST T_W
& e wafe wvan & fomdy fr faoreft
TR &1 @) wk W T FT A g
Qv | wNTH qeE g fr
o AR ¥ gg N TN #w § A
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TR dAR i arfw o fad )
at fasr &% 1 & g w7
©@ T4 quEdiy @aAr § e e
IO N & AT femr wgm frwy
S Y @ Y ¢ faeelt A v
¥ ag fawreft s ot #7 # g @
ard 1 & g F@w g oA war
TR §W X JA W A aifw go
o FATAT ¥ TATET AT GaT FT HH
T AW AT FFN A qU
i

Shri Gajraj Singh Rao  (Gurgoan):
Enough has been said on the activities
of this Ministry. With the present
sympathetic Minister, and the Minister
of State, who is an expert on these
matters, I think that the things which
had been neglected for many, many
years would receive sympathetic con-
sideration. I submit that the irriga-
tion canal scheme after the Hariana
agitation in the united Punjab was
conceded but they said Delhi has
expanded and there could be the Gur-
goan tunnel scheme. Later on they
said that even the tunne] scheme is
not possible as it would take so much
time, For the last thirty years it has
been pending and then there is the lift
scheme. I am thankful to Dr. K. L.
Rao who sympathetically examined
the whole case and ordered that work
should begin. But the implementation
was with Punjab who somehow or the
other are hostile to this neglected
area. They did not implement it. It
is in the knowledge of the hon. Min-
ister. The manner and time in which
he wanted the implementation was
not carried out in the spirit of the
promise.

I am again thankful to Dr. Rao who
came out with a scheme for drainage
of dirty water of Delhi. It was pro-
posed to take it through Gurgaon
district for fifty miles and the residen-
tial areas would have been affected.
When he heard me and when I told
him that there was a scheme approved
by Shri Khosla and Rai Bahadur Sen
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noted international engineers, and
that scheme would cost Rs. 40 crores,
he suggested the Sahibi nadhi scheme
and that drain water should be utilised
for irrigation purposes; it would cost
only Rs. 2 crores. It is still with the
Punjab Government cold storage. It
was not given effect to. The work on
Gurgaon lift scheme should be expe-
dited. Secondly, Sahibi scheme ap-
proved by the engineers of interna-
tional fame should be given effect to.
They should get at least drinking
water. I need not dilate on these
things further because it is within his
knowledge. In these areas, the minor
works were of great importance. There
were small bunds as they were cal-
led; they were well administered
when they were with the local autho-
rities. Later on they were taken over
by the government and they are neg-
lected and not even maintenance is
made properly according to the stand-
ards, and that is going to be a big
problem.

The next point I want to urge is
about electricity. It has been stated
already that the big priority problem
is agriculture. The basis for agricul-
ture is irrigation, If that is to be
solved, the resources should be tapped.
Take Hariana for example. Some
areas are flood areas; some gre water-
logged areas ang some are absolutely
dry areas. There was a scheme ap-
proved by the government of India
that from the water-logged areas it
should be drained out and supplied to
absolutely dry areas which are famine
areas every third year. So, I would
submit that those things should be
considered. Why this is so in regard
to this area is well-known to the
House. It was because of the first
war of Independence that these things
were carried on, They were victimis-
ed and that spirit is gomg on still, on
paper—some papers are dealt with—
and in the same spirit and in the sam¢
manner, they are going on. So, I
would submit that if electricity is sup-
plied to sweat water areas, the pro-
duce can be ten times more or even
19 times. It is on record that though
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some wells are 200 feet or 250 feet
deep, very good water in abundance,
is found in them. The Central Gov-
ernment has been giving money but
that was not spent and it was return-
ed, with the remark that they have
no technicians for boring and so on.
I submit that this kind of treatment
should be given up. Electricity for
the pumping sets should be given.
As has been said, there are no con-
nections given, though the line is
there, It is argued that those people
cannot pay to their lower staff there
and they cannot get the collection.
As a result of my speech in the last
session, enquiries were made and it
was found to be true. The villagers
came, and they demand such and such
amount for collection. Otherwise,
they would not give the connection.
Is it top priority for agriculture? If
thig is the spirit in which the work is
going on, what can be done?

Take another instance. It is one
of discrimination. The Agra canal
starts from Delhi area, just about 15
miles from Gurgaon district, and the
water rate is just double of what it is
in Punjab, It was promised by the
hon. Minister of Irrigation and Power
that this would be rectified, ang this
is gross injustice done to these peo-
ple. The canal starts here, and flows
only for two miles in Delhi. They
say there is no administrative control
or even advisory control or advisory
committee. What happens is—it has
been perhaps verified by the Central
Government—they say that in the
monsoon season they let out water
and “we have given you the quota and
now you do not deserve anything”, and
when the rabi season comes, they say
“no”. So, in Delhi, there should be
an advisory committee so that they
could get something even by paying
double the rate. If this is not discri-
mination, what also is it?

In regard to electricity, in the rural
areas, when lakhs ang crores of
rupees are spent for importing food-
grains, why not electricity be given to
the rural areas for the wells? That
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would curtail the expenditure to a
very great extent and bring pros-
perity to the people, and we would
not be beggars every time and at evey
door, 1 need not dilate upon this.
This has been conceded by the hon.
Minister. Further, this point has been
conceded also by almost al] sides of
the House and they arc all in agree-
ment with it, namely, electricity should
be given for small-scale and cottage
industry. But in practice, what hap-
pens is that it is given in big towns
and cities. Therefore, the migration of
population from the rural to the
urban areas is creating a big problem
ang in times to come it would be-
come the biggest problem for the
country. Therefore, 1 submit in all
sincerity that this should be looked
into, and it is a long-term  thinking
that is required for this subject.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Gajraj Singh Rao: Only two
or three minutes more. Sir. For
small-scale and cottage industries,
electricity should be given. Because

there is hardly any time for me, 1
shall just mention a few important
points now. The Hariana Committee,
which was appointed by the Punjab
Government, has unanimously re-
ported, and about water, there is a
<chapter of 40 pages in respect of each
district, and they have admitted and
‘the Punjab Government has admitted
that gross injustice has been done to
these areas. They shoulq get their
due. I hope the ministry would take
into consideration the Hariana Deve-
lopment Committee’s report which was
published a few months back. If the
slightest consideration is given to it,
I am hopeful they would come to the
rescue of that ilaka and the gross acts
of injustice would be rectified. This
is a paying concern, Suppose they
give clectricity. There ig the Delhi
Urban Development Board; for 75
miles around Delhi, they say it is
controlled area. The funniest thing
is, at the time of acquisition, a well
with electric connection with two or
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three marlas is taken by them for
their kothis. About the rest of the
land which was irrigated, they say,
“we are not acquiring them”. The
BDOs are called in common parlance
as Block Dalal Officers. Unless pco-
ple pay them, they would not forward
any paper for cement for well cons-
truction or for electricity connection.
This is the state of affairs which has
brought about food deficiency. It may
be explaineq on the population basis
or any other basis, but the real thing
is. there is no desire to help the poor
people who supply the fighting men
and who produce foodgrains. They
are neglected and those living in big
towns who can make a big row and
big capitalists get the electricity. If
a scrutiny is made, this woulq be
found correct. I am prepared to sub-
stantiate it before anybody,

Out of the Rs. 14 crores which was
saved, Dr. Rao promised that Rs. 1
crore or 2 crores would be given for
raising the bund of Sahibi nadhi. I
remind him of this promise and re-
quest him to sce that this is done,
because it will substantially increase
production and sweeten the saline
water area.

ot yw fagrdt Agdn (fadT) o
Iareqer wgvEw, & wrowr wATdy §
HITX AW T§ WATAT FY ALY T A1y
w7 HY%T foar § | o FEEEIT AT WEHE
1 9 x5 ga frwmr & welt § Y faw
Y FTY qrrs ot g &, & a¥w wvAar
argar g f o1 ars @) 7 & ag Ay
FTAW 77 @A § w7 a8 €A fawnr
¥ 7w v frad

svat Zwr 3 fawrelt #1 agy 9w &)
# e w2 F AL H B HEAT WgAT
# | mafa agi o7 ¥ @ gu &, WA
&n 2, fogiz 3w 8, qudr #w ¢ Mfew
gaw! % frg & adi faemar o Wt @
o ey ¥ wfsard ay § e giafame
gy ¥ fag 1 arg @ § I fag
Gar 7 g & ara A4 § | WL A
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[st o= fagry qegRvar]

THET AEqT FT gL AT T qHIH
strgd forq & #1997 1 99w QA
R ¥, gIGAWS FT ¥, FgIaT TG
g %7 @9 F1 faen fagr smo Ay s
s3w faorely & wrae ¥ gIeAg g1 g
£ R agt gadY faorelt Seow g1 awt
& fF 2grat & faad & Froi # WY 9y
T X IT ATAT AT TFAT § AT IeqIT
oW FT AT AT FFAT ¢ | afe gL
SN fFgg IMHA A A AT FATE
FaH) g faqr sy w7 fagmy &1
FAFY TnFT W HMA F g worr sar
& SEEY QFT Y A ag FTATEA G SIS |
F FT AT FI | IO AW A W EF
J faorely Y sgaeqr T & ST A1 I
qw NfF o fefrfae 2 g, a9 &
AT ¥ qOw@ T 49 qHAT § |

st WA Mo Fo THo AT
wTgw X w1 5 wgi ¥ @rd dvw Ay
€ g€ ¥ =i ¥ @ faoret & oY awht
W s AT A & agi ¥ faoreht
wgy aweft & | & srowy q@Avar g
§ o Q¥ g § ot & grg v A
wk g€ & A7 agt W & Ty
faoret argy & Fgf IX WK g Y
fawreht § Y oF weqae i # &, miw
¥ wig o wrEwTE AR GUEITH /I AY
el gl Y Arere F FvawT faoret
|4 ¥ fog FT ) g § WK IEEY
AFTHEA A R FLEFAE |

IAT 92W 7Y g 7 foed
% W19 73F FC AT § | €9 A A
TS GATT RT TN | ST FTHI 1 4
afeed Fo SEEr @ | 9Ew fag
WX W9 I FOE AT WA &
g ¥ 3 wh A & s wwan g
a@ e ¥ g cafewrd & R )
I AW TR A FHT #Y e v
Frwa Mg @ & w0
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A g g g 1 & mowr qar
gt § fr SoenEw Haqg A awd
a7t & A ar & B2 W12 Tgwde
ST GG a1 31 /Y /7 A€ @Y fre
Y qrY fae o, w=er oA fre
TN | 39 9 & fag qiFad o
dmasy & | ag fow «Y savawar €
2 | WA Fwe g9 werdg S & OoF
Fre gt foax fear ar | giT Fer av
5 T sart & AT g gAT T W AT
&TH ¥ A1 ST qFar § | g 62§
A AT qwgT N FTaFIE
@Ay ¥ gFIL Yy A
W feew & fag amd

Tt agr fow qa ¥ agadt @
THI | T@ITT UF CF FAT AT FH
SR QAR ffar o &% & @A
oY frpar s 9@ meA & dar @
gFaT e |

sy agt gficamor &7 fars o
R wgr T § v @ 57 w1 Wi
¥ Iw ok & S Wi faar gt A
I I gaT faw @Y | g g
¥ I NAW FT Q4T TO0HT & 1 AT K
& A g 57 #) wErg ¥ fewwn fom
g1 | 99 IW EATF & qU A WanT Iovd
€ a1 efig dfeq srETETTS AgE St
7 oF |we A 3@ g ¥ fag
FgaAT RS G qTATE W WIS S
T @I gur gie e & faw
¥fea v g o @ @ fF saewdw
FFTTET AR TR, &g § ) forer |avery
&\ 9@ TEET T R | I w3
PR & 909 Qe &7 49 @ wwHT
£ 1 foT W g AT Agt ¥ @
e &, sew fag WY T A fem
ST gEFQr § @) aE AT D gL i
T af e @t 3@ ge fe o dvad
ofcar @ ag dva€ o (& Qiger
g 5 o T wra fezr g
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framt & oY afror dew @@ go €
IT ¥ AT GAIR AW Y g @I ¢ | A
9o v 9 4w q@r fomr m g
IRt g ¥ ¥ wgwr q@wET AwEar
g f& wwel A qee ¥ oF feam & o
1 g Iur fay @ ¥ Afew Sfw
I WEM F F FTU AT T &Y
JETAG TR & ) & Sgar g fF W AR
WY FTFTT FT &7 AT | SN 0T § Iy
o fEy 7 fFE g & W ¥ ae
STA & 1 afera @ A § O w1-
A FET AR & | AT ofrgw e
T & forg o7 F3AW &Y AFIL F O
TH Y 97 FYFAT G, TER QN @A
wzw ag) faeet & 1 foed feii gk
faFra oot agi WIC A | IR F@En
fF IR RN I & TeATTERT WEw
T 17 2 @& oftgw 9 F fag Qv
aga ¥ ofan ¥ afew sfew & afa
¥ faard &1 &9 agi & gFAT & |

SN qg WY a1 fr fade
Y o agi w4 0¥ G Y | fade Wy Ay
#< fear § afew SO R @R #N
forr fade aifgd sEd q & agr
N Fe # foma @ @ &) faae
T EF Y qaog ¥ W fadz wava
TEAEANE A FTH 5 AT
¥ siaT s § R g Ot sraedr
R fored A ¥ i @9 I Rw
Y gTeTT %1 fade faw a% | gaT F &
Y Tl Fol ¥ oA q@ T G Y,
S8 # wgwar faeell W ¢ sy
O

Iux 2w ¥ qfeqr e #Y Wt
w ¢ | Y T Fw qeE A qgr A
WE | FDT TR N TS ¥ AL
Tt Bt I 2w gt gy ot
R qvey T famior g, o ogi I A
T | TRy agT e § 1 & o fearg
& F A gt
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IR FIW F TIT™T FT AT AT
TR @@ TR W R R
Wit a3 IuaTs: @ 1w @Rl A )
RS A Nt WY A T T S
& T wTEEY ¥ 37 WA @ 1 AgAa
I aga FW P &) Afew agr
faard & arew A8 & ) fasnd & qm
TG Ao § AT qf g gr
AT AR A N A g
afs FTHTT qGT T Y sqaeqT FI & A
qE TATHT OF AT @faq ) awar @,
W FT WIS 9 §FAT § | FIATEAT
& WY g fAeaT @ I weTET 96}
AW A qFER Y faiy e & arfe
g FReAT ¥ faarf A sgEedr w3
& fay % e &fwai T, aem
TR T WX §U wIE T 4@F | FEC
AW FT TE WTT RAT T Y W
AT ¢, W A wuA AT ¢ @ dAw WY
A T 7Y § T & | W gt fewrd
*Y syaeqT FT ¥ A agt o< q & @
FEAT ¢, SAT AT Gar & awv g,
T G2 Y awaT @ W g ww &
Y # gwfeik @ A wee
frer awet & | & SwiE s f e
AT HeAr oY €W 9T WET sqrA &
HR I R A @ FN A g7 FEH
nFT R

I A I AT @ I A q
9, & wwwan g 5 wat wgea woam
1 g W e qe B fasre Gt
gl & aT s2w & &~ fe
s et fw Ow T e
forF st o= fag A for 3@ & AR
# gw q@ anl Ag @ & Afew ag awy
T war § | g T v T
fear smen g 1w oA aely g
AT A1fgy | T Ay g, 7l &, A
AN TG FAGL § AT ERAR AF A
aTE o1 A & g g T g
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[t a=t fazrdr agdvan]
uFy s o g & forw i faerd Ay
gfqurd @ fawr @ § 1 & wmam Fwar
g % Wt g T T avw Ay qa
FIA FT T FIA )

# g+ wwn Far § 5 A
Helt & T qWH ATl & W A AW
TEHM AT & R A7 F ggae F
Wy s E

Wt qEMiEE wwE (ARE)
IqEAA ARIE, TG X AT T
R # fewiz wxaga agw @ A0 G,
s fawrr @ & oy & fafaeee
EgagaE T § 1 9 1965-66 F A
filé § saw 2@ 8 G| qrew o
3 & S A amA S oig
g 9w it F & ag @ Afow
T g f & qgy deTd oW
e fed § 3gd qawmar @ g fF

“The target of Third Plan irri-
gation is 19.6 million acres, achi-
evement 18.1 million acres”.

A F A fEimw ST 9w 19.6
fafeaa ok 1 T TET 91 9N
1. 5 fafeam gve & s gd § ) @R
Fak ¥ 11,00 fafraw e azw
FTeAw wEr mrarfaw # ¥ 10.5
Y qEA QT T | IEH o FAY
g @ Frorgew fad s @
& & oo & g & 1 3ENY qft &
& fod SNy 9w Fdfs @eET AWy
vfafor foard <7 w1 ¥ TRt
mr & ag 13 fafemw oy wT R
WA X e FT gw ¥ 19
fafeor sk 13 fafaaw o=, wafq
32 fafr oFe A ¥ foi e
g o frwt gud o wr mray
. Yawar § e veat gft o 9 )
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QA ¥ ag FAT R
& gg0 A9 F srfE aw 27,000
il F g g1 @ mar ar
el g ¥ 20,000 AT FT
fagdiTor #3747 faor fovar mam ar,
WA T IFF AR WY
19,000 T 7TH, 1965 ¥ q f5d § 1
8,800 T FAY 1965-66 X T
fFl 1% A ag § fF ag T
St FT FTY F AT F § gE
qft #T¥ a1 Ao Y <l § g
aE aeag fpay 1 T E

Sq 1952 ¥ g9 fawmr &1 wenr
frtor gom q@ SawT St SR T
T 9T qF qE 9T :

“The Ministry of Irrigation and
Power, established as a separate
entity in 1952, is responsible for
laying down the national policy for
the conservation, development ana
regulation of the country’s water
and power resources and for the
formulation and promotion of the
national programme in the field of
irrigation, power and flood con-
trol.”

TE JevW qE ST § | T§iad A
g Ay § 5 vt wiwm g g
WT9A WYA gAY S WiwE R & I
W g T W W g S
Q@ ¢ wafad & fawrr £ gwgare T
130 %o ndo wAH, W fFEw
IaH! 3@ FT TAT AW T & ag
wF X wey feawed Y&

g W F g i e &
sfawa & W a2/ A AT 1940
N wfezads ofar ok R ofan
7 qeads Sfeun arke 4F WE wEfes
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oA N faar 2 ; @y sau A &
SUTRT HiFE A T A g8 FEA ATRAT
gfF a1 1948-49% Az ufwram,
dew  are ofwr, dz ofar il
T oYy ot =faids & o wiws §
I @A A wrw v § fF ferd
g AN E a7 AR AT 1948-49
# St Jz ofer gfdide @Y a® 46
fafagr oFs @ AR & 1961-62
Hag 61.2 fafrm wwegid 1w
Tag € fFemfavm A N 7 waw
e

WA &ft & FEw a9 gd wEwT
N FEE § ag §¢ gl w fasr
=nfed | «fwq gy wEo= & g%
W e ¥ 9 s @ar ¥
I qR FT 4 W@ AT g gar
O g T @, e fEel W
FRM A G, R T FA AN
fafreeT gEat & WAt w3 f |

dy 2w A @ @ Afwi §
& WEUE & W Fon SR NEEd
afeat § ot & agro & @ freedy
¥ wgre & Qi e F AW
gar g v sk AR fegem & faard
& @ o R wra, fa @t 9% faard
gT Yy Fw & | AT 2 720 wfy
W @e & fard g &, AW F 3 ¥
31 afqwa a1 wiw 1 frard gy
imagaamfaEr 5% 6
sfawa % @@ @ fw 9 feard @t
%\ wErar ¥ 5 AT A 25 & 30
sferwma @ wf 7 fearé fawdt ¥
R ¥ A WA Y A& A §
ey mErae & qew WY A T A
g T frar g fiF g @ ot F v
TR ) WATH & qeag & caraseady
TR | A< T ag & e e
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& ot faar & &Y 99 qET &7 IqEnr
FTA N gl AgRE &1 A I
wfed | s GEr A glar @ A
AR & HeET O & T AW
o gEd Ao & IearA K1 FH g
g & mFaT &

FOTT IR METAN § A iy e
& WX F@T MY Y ag WY  sgrav
war ¥ 1 wERe § ¥ genm ady ¥
985 WeW W §E G Wi ¥, AGT
¥ q 8¢5 WeW U §T O WM
g R WY & e For T ST oy
o 8,36 # 400 Weot 9 FZ Iy wraw
¥ 1| R TE T Sfava frrer 9T A
43 wfawg o wERE & e g,
39 sfawm dgT & faemm & W
18 Sfawa wew ¥ faear ¢ | giwife
AR & WX ¥ TR 9T fAea
¢ afem e ot 9§ AT 1 e
A FA w1 AT A oy &) 9
AT TMo Fo M9 TA &1 WY AW §
AT 7Y deft WA § 3T & AN W) ag
amoard § 1 K ag W FET WA g
fr frat ¥ Wt 9 o) faear § ay
g ¥ SuTEr § )
17 39 hrs.

| SHRI SHAM LAL SARAF in the Chair]

e Y 9y & 9 & Sfawer 4y
g ¥ AT gy 5w # sorfgar
W q% A G AT & 9 § wEre
H A 555 WA 9 BT, GG A & 40
W ST G W AR ¥ 275 S
A gz, qTaT § | Wl T Al ¥ sue
qrY AU A T § | W I
&1 gfawa F@r qT a1 wEIG ¥ ¥
63.9 wfvd, dgT & 4.6 sfama
e wta & 31.5 Sfawg g &
@ EE B A & A g
oMY afedt ¥ 7 gAr OT ¢ wdw
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[+ qeritaTe Sme)
YIS § SUTRT Ot wrar &, WA
YA FY Q1T IWTET & (o7 oy qrfy
frerr § ag aga ww femr @
UG R NAmLagay e w
et T AT A AT ¥ P,
arfas ok Sfaw Af & @ o) =@
T Qe afqw 9C 7 g fF gast
KT ] &Y WX oE A7 Iq@r 3 QY )
qAE T A o i g 9w
fdie #Y 9@t & a8 waw g § e
TEE A qEY X owi ¥ Ag
FIRfaa g | wefag N dgw e
g FE ¥ 5 400 Ao qHe o,
600 o THo ®Yo TT 800 Fo THo
@o?ﬁoaa},wﬂﬁ%dm
FegmfE A &, JT T AW
wrIfaq 7 & g ¢ e W
Qe @ Sfaw wiv g sw &
HTET A= w00 3 Y wrawEwan §

TG & Tww d arae fafa-
W & o T ARG A wya A
Y wieor fear @ SE A @A ¥ g
ey §eT & 5 wig S wiw
IWA NI AT A wg
N T ¥ w7 ¢ A e F
WY ¥ 10 AT 63 TAX TF¥ T
MR WK FEA W 10 W 11 g
wy T gt 3 o w ow@
TE Y 20 W@ 54 TR THE
A oY faard @Y & Afe or o
T X  ag W R Wi WY
TR I P s A g A gt Al &
afF Ty w1 Y = feen § A
agl faear ¢ 1 qwfag A w5 ag
¢ fr wgrog & anr ¥ =g fe o
WR wErItg ) IET Ifaa e iy o
I & fa¥ v w3 vl #X R @
g AT T qF
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gamfa wgaw  : AEAE aEe
oy F |

Y AeaiiETe wTAE ¢ AT FEAT A
g 5o waw ¥ oy frer agr WY
JotRA § W fF aEws g @t
AgRE #1 99FT Sfaw  fgmmr waww
faamr wifgw | AR & W ww
N faft @ EaRawwife
qEt F1 deqr AEfad @ AR
TF Hrigge QTEE FiL

YA Tade { §2T F q g
¥ IwEw W & afEE 9w A oA
T fawdr & & F ww A 2o
Fo Qo A ¥ FTAH &Y | IAFT FgAT
g fo agr o Wit wiiwew o € &g
Tgi & A SRfEd qra denfas
o omy & 1 s o A I A AR AT
Y & A § Y I T HOQ ] F@T
g Afe 7L Wowew wnfm wfawe
FamA I | WERISG ATH FT
Fem g fF A @ ¥ faew aer
aet T AeEE W § 9y
T8 fry oy § o fr aRi ag wR W E
fir ag NowE O Q7 AfFT gET TR
 fr ot W § S A woT T R
TR

A0 farch @ fe oz Fownm, Ay
¥ oot w1 oo wEr g, 9w W
T W g @ faer 3 afew
T FEAT I FT T ¢ 6 g W AFW
wrow ¥ gl § we A Qo 1§
Az frdt ot AfT ¥ oF I N
5 5 W@ wE 1 am R AR
TR AERg § W I WO AR
mfad g @ WX R OR IER
WX 9T 1 W A W AT W
qeft & g i A wrafa ag afe
gAY T g ¢ 5w wig F AN
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ST AR gu & T surar ¥ surar Qi
T A AN AT WY ARG I A
ferm | F g & s g R
TYAG A A qET A AT R

T Amfa § Wi 9% & W
R T 9ifer AR wgrg &
a9 I AW FET AR

Dr. L. M. Singhvi (Jodhpur): Com-
ing as 1 do at the fag end of this
discussion, I shall be very briet and
pointed. I want to preface my sub-
missions in this regard by saying that
the slow development of irrigation
and power in our country has singu-
larly failed the revolution of rising
expectations in our country. Indeed,
if one sees the slow pace of growth in
these twin fields, one is apt to observe
that the revolution of rising expecta-
tions appears here to be in the reve-
rse gear, attendant upon which is
disillusionment, frustration and bitter-
ness.

I am asure you are aware that not
more than 20 per cent of some 280
million acres under fooq crops in India
have any noteworthy access to irriga-
ation facilities in our country. You
are also aware that the Plan targets
have failed miserably both in the
field of irrigation and in the field of
power. 1 would like to read from a
summary of the report of the Pro-
gramme Evaluation Committee, which,
I think, constitutes the gerverest possi-
ble indictment of the working of gov-
ernmental plans in these two major
scctors. This report is the report of a
committee appointed under the Plan-
ning Commission itself. It is not the
report of persons who do not know
what they are saying. This is what
they have to say. I am quoting from
the summary.

“Almost everybody involved
from the planers to the cultiva-
tors has been blamed by the
Programme Evaluation Committee
of the Planning Commission for
the indifferent record of perfor-
mance of the major irrigation
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projects. The Committee’s find-
ings relate to physical, adminis-
trative, technical, economic, social
and phychological lapses.”.

It goes on to say later on:

“Some of the defects highlight-
ed by the committee are: unimagi-
native planning, lack of proper
assessment of the cconomic, physi-
cal anq social factors, absence of
synchronisation between the cons-
truction of fleld channels and
availability of canal water, difficul-
ties in land acquisition for field
channels, engineering problems,
financial stringency, lack of pro-
per maintenance, carelessness on
the part of the users of water
and reluctance on the part of big
cultivators to equitable sharing of
the irrigateq land.”.

A more comprehensive catelogue I
could not attempt. I am sure the
Ministry realises that in fulfilling its
basic responsibilities to the priorities
that have been accepted in the coun-
try, to greater agricultural production
in the country, the inputs of power
and irrigation are the mast important
and the most noteworthy. Indeed it
is on this note that the report of this
Ministry to this House starts. But I
am gsorry to say that we do not find
in addition to this realisation the pro-
mise of better performance.

A few days ago, Shri Fakhruddin
Ahmed gave a statement to the effect
that he had issued directives to his
Ministry to prepare a plan for 20 to 25
years to cover the development of
irrigation and power in the country.
‘The report in the press was a very
sketchy one. I would like to know
what the hon. Minister meant by
announcing to the people that he had
in mind the formulation of a 25-year
plan. Was it to integrate and to give
an intense perspective to the needs of
development in these two fields? Or
was it only to postpone and to divert
the hopes and expectation’ that have
arisen in our country?
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[Dr. L. M. Singhvi]

I should like also to emphasise that
there are areas in this country, parti-
cularly the vast tracts of Rajasthan
which are gaping in distress, disillu-
sionment but with a ray of hope.
These areas have been lying fallow
anq barren for centuries. It is these
areas which offer the promise of India’s
tomorrow, particularly in the field of
agriculture, because it is these areas
which are not ever densely populated.
It is these areas where the soil is of a
very fine quality. It is these areas
which lie parched andq thirsty for
want of water and irrigation poten-
tial. In village after village that I
have visited in Rajasthan in different
parts of the State, the one and crucial
question, the one and only question
that has been posed before me is
whether they are going to get water
to irrigate their fields, whether they
are going to get power to
work their wells, whether they are
going to have tube-wells dug for lift
irrigation for those areas, and whether
Government have any sense
of urgency in bringing water to those
water-thirsty lands. In Rajasthan
there is the acutest famine both in
the fields of water and power. The
power famine has been explained by
certain circumstances claimed to be
beyond the control of Government,
though I am of the view that perhaps
power failure in Rajasthan included
also faulty planning in the past, but
that apart, as I saiq at the outset, there
is not the hope, the promise, the cheer,
that this report could bring to this
country or to this House.

I should like to know what precise-
ly they propose to do in respect of
digging a large notework of tubewells
in Rajasthan. Two hundred tubewells
for the whole of Rajasthan is a very
niggardly allocation, if I may say so.

Shri Brij Raj Singh Kotah: Quite
80.

Dr. L. M. Singhvi: Yet, it seems
very little thinking has been done by
the Government in the field of pro-
viding adequate water. There are
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areas where even drinking water has
to be brought in Rajasthan from as far
as 15 to 16 miles of distance. This is
a situation which is ¢xtremely distres-
sing ang disappointing.

I should like to know whether the
Government have considered a pro-
posal which I haq placed before the
House on one occasion, g proposal
which has the endorsement of scien-
tists and experts like Prof, Martin
Jones, of channelising the use of some
of the water resources in the water-
logged areas of Punjab for the benefit
of the areas in Rajasthan.

I should like to know whether the
Government proposes with a sense of
urgency to set up the Narmada Valley
Project about which Mr. Khosla's
report holds out so much promise.

I would like to know whether the
allocation for tubewells in Rajasthan.
could be substantially increased in
order that this vast land could be
utilised for contributing to agricul-
tural development ang growth in the
country.

I would also like to know as to
whether the Government have made
any headway in the matter of receiv-
ing the Finance Ministry’s concurrence
to treat the Rajasthan Canal as a
national project. A promise was
made, and I happened to be present
at the time the promise was made
when the former Finance Minister
visited Rajasthan, that the Rajasthan
Canal project would be treated as a
national project. This assurance was
repeated in the consultative commit-
tee and on various occasions later in
this House. I would like to know
because we are greatly concerned and
exercised about the Rajasthan Canal
project which holds qut great hopes
for Rajasthan but which at present is
causing a considerable drain on the
exchequer of that impoverished State.

One word more and I have done. I
would like to know whether any head-
way has been made in the matter of
making atomic power available in the
areas of Rajasthan, Punjab, U.P.
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Madhya Pradesh and Delhi. A plan
was adumbrated not too long ago in
respect of making power available
from an atomic reactor to be installed
in Rajasthan or somcwhere in Punjab
or Delhi.

Shri D. C. Sharma (Gurdaspur): Of

which Punjab are you talking? Pun-
jab is going to be divided.
Dr. L. M. Singhvi: It 15 all the

same a part of our motherland, and it
makes no difference how Punjab s
demarcated or how Hariayana is going
to be demarcated.

I woulg also like the hon. Minister,
who is himself an engineer, to assure
the House that the engineering servic-
es in these two fields will be trested
with greater respect and greater con-
sideration and always at a par with
the administrative services, They have
a feeling, and I think they are right,
that they have received a somewhat
raw and unfair deal.

What is needed is vigour as well as
vision. I fing both these wanting in
the report which has been placed Le-
fore the House. I hope there would
be an infusion of an element, a modi-
cum of vigour and vision when the
hon. Minister rises to reply to the
debate, so that we may go back with
at least a bit of cheer in our hearts
about the prospects and promise of
irrigation anq power development in
our country.

wwmafa wgva ;i a6 6T

st Qe A (Fge): & sfens-
weq A A agar oW & R
A g WA R A g

waafa T A e o
=T |

W Ao Wo ygw (HATEY)
wvTafa wgRT, wrq A €I A g &
TR vy foor gw @ fag &
g N g9IAZ 2\T g
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¥ wrq & r faag w5, w10 &o
U o A, FT AT I fagre 7 Har-
w3 A W femr weAr § ) damdy
qafsfaam # v avmfa 75 §, @
T WY AT A Freert @ WK wRR
T H A Al & AR K g §
wAr SAa-wfer @ fr of feard &
qAF OF OFT A § qit faar amw,
99 # o=, e 79 g, oo w1
faart 8% oxdfm @A ower g
AT &1 270 TA T 1963 H W ALY
w1 fateror frar @1 W SR
amEt F WIT § AaAd N T w®
ag favng  fesmar ar ff aomet T4
1 9gd qe-awfg g #  fear
S | afE aga g & g9 SEAr
qegar ¢ fF avmed) Ay F AR ¥ W
@ $o AT ¢¥ qrET FHMT & I
Wi, ag fag ¥ www qd
wfwa=m, o w=off, W) fage &
wid qer  wfwaer, o wed
w1z g7 QAT WRET & HEE ¥
T giE |

"oy R et ¥ o @A dze e
X 9 FHE & g vy §, 99
¥ qrrdt T & oF WX 105 W
&1 aw $T g M 103 HE KT
TE T T DAIAT L | W 9T oW
*0a €7 ST Ty A g wel
amew ¥ ot I fag ¥ fad atw
w8, WER @ R e W
agi o fawrd # wwwear @ @ @
| Koo g fe g G e
ferarrE gt T afew ¥ v AfaEry,
Zfolt qEERTIT ARG FT A1 A
¥, 3w dwda AW g Wy A
ETQ ¥ ¥, TETHTIT I A
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[Aﬁ’ﬂ'oﬂ'otﬂﬂ?]
w47 dFE oA 71 qam g—fore
N I FWET FAT FAT T FAT
N & 39 A oy aw faurg A A
sreqT Ag g 1
IeT A W OF IO W
W # FO9 QI T T A
fears gFlt | W ¥ G TW@ @
IR A ¥ o g fen m,
foa g aww & F09 gF W@ Oy
& G A | WA W 99 AT AT AT
11 i s AR 200 ¥T 7 2
& afs 9w 9™ ¥ g arnrd Ty
¥ faar & smEenr R, @ Fow
50 EAT QHT T 4Y fa=rg
waeqr  gRh, AW @@ @ @
qIY FEAT q¥AT § 5 WY st =St
R 7 fage & N @ dg9 qex
X 9T FNWE ¥ 9 WSt §, 99
¥ 39 wERE TN N 7 w9 @ g
) W P ww R o
MY H FAGRET FAA W w;o
Ay ag fazT fear 9t fF 9w
WERT AT T WX IT FY ETHA ]|V
afed | AT frdew 2 fF 9w meRe
AT ® qATE Mo TX FT AW AW
s 1Ry | afz T TwE wERE AgT Y
I OF @A AT FATEY oA, av
ol FAT 25 ATE T @Y g |
TafaT 71T & gy AW Eo WA F A
fragm ¢ f& 3 wERT @I AT AW
ITF A € AT ATCEY

wfa ww - aEEm g
o feq "o Wi oy @ |

18.01 hrs.
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WER ¥ OF 9T ¥ TR fRam mi
Tamr i A § oF av agy agt
T 194546 ¥ 1950 as fowwmw
AHT F AT 679 €Y | W HATAT
@A T F WET I W W T
i a7 &Y T FHY § 1 g A WY wow
AT g | AT 1965-66 ¥ 5898
foadt & s 17,910 fowm s & 0

el W : w I oF frAe
gL | W e 9w grew Hiw Fam av
TTET WTEH F IFAL F TG AAET
fafrez v a=dx gofr

o wW AAvge Afgar : a A
F dn &, fam wedE fow gy
o T & am Y foad e smeae
Torg ot & 9% ¥ o oy A
Far g | arey I & w2 r g o
¥ argdw & | Q7 | |/ foawr of
ANTE & Tgy HX ¥ FAT B0 g
g | S a@ ¥ FOF @ @R fowm
IEF ¥ HIATEY F @S W AT 18,000
€ | TasT AaaT ag gan fF A A
wF 9T ) 98 W 0F wel ¥ wiwd
farer & SR s ey wor amgvtg, qrde,
& 73X Y EEEETE WEX & Wt fF 9
AT FT WEL & | T IAN QR T A AHA
TR AT ar g 3¢ TETs A
AT & N wiFS Ay § 2 o a8 g
TAX & | TGS F T A9 W I
fior ot ¥ q& TOEWA ¥ Famr § ¥
FOT FAF 7@ AR Fowm ¥ angda
& A oy ¥ oy F qETE F W
IR A AY AT, @ AT AR
Teaar ¥ wgR H omioRy gF FT
@ grft i g wmady o kg A
T ¥ AT 3| A A g Tl A wwAw
99T q1E g § |
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oA g 5 gl & wae
I a8 ¥ fowr Tl #Y A
A z® T ag T Y 1 T e 3
oz & Oy &Y T ww ¥ wF ¥®
& form I § ¥\ ? oF qwET @
TR EW I ¥ AfeT o A Iy
¥ | OF 1T AT qT, TF SN A
qEH | W T §9 G a@w T
¢ fr fom % N N faem fram &
WHE B #R, wafag qe ¥ daen
fieqr & 5 2@ smar s AT wmen
AT a7 FT fw o I I |
& qawan g v woe fege Y ag
eI wIIEY wuAY sl ¥ gr Ty
wfgd e fow 3 ¥ g@ & sarar Ty
g &, < T e g @ ag Y &
e, Wt W | @ &7 i e
IRy T qF EY WTaT WYY & FT AT
T qrey o

A T W qw 9T, A FH A
e amm FTagr | & wwwar §
WA & A A A &Y AW FTey Sqrar
T} ¢ | wHE FTAl w7 IAAT TR
af foar foom s@@ g w0

@ Wi fey (g o

Ll ]

o TN wAET wifgar ;. AR
weft TR F JAE FY ATE WY A
wRa g @ s N awen § 9Ew
w0t frawed i 3, 9% IJww
frere #Y g §, IT IE A qww
o g &1 ET ST ¥ g oo w1
Jara 2 ¥ & 1 36T AR N A6 awr &
wwT gar ag W & et w@w oy o
R fedf o g A o awr gk
AN T AT AT F I AW
wr§ @ gfesr @ aw § T o
o afrdt avr P § o wew @,
T AT grtet ¥ wvew e
181 (Ai) LSD.—10.
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¢ @ guTdr ag Ww awr faegw dwTC
& oY ¥ 1 g Freor oy ¥ e ARl
&1 TR & 7Y § 6 Q¥ wavelt &1 wewr
aTg ¥ gumT U | ¥ arfeT W@ o
o & 7 v @ ¥ e adrdrgf 7
i ey ssTEw T A R Aw 7
7 vt @ e A & w0 g
a5 AT fomT ST TWoaR g
o § § qvlt §9 ATanlY ¥7 OF {7 |
o1 FEW fis ¥ wrar qamar § ? faw
qTE & T WM HEA AED FT qAT M
IAET TF AT TR FT AR 20 AT
sizTar 89 AT 4 Wy ww 29 fE
g A AR § ? wfec @ f®
oF W& g | TN ¥ g A s A
N OwT AR gAY w<F Tq@ AT WA
qT TAT I TGUT AHFA FT IAHT ¥AA
foer wwar 1 AfeT oo aes A
e ¥ a0 58 W T Faw Wy AR
I Y T ST I G E | I
formt & afers Y 2T g 8, gferw ®
BT QU 2, THT IUT & wEqony A
R ¥ ¥ § AR & aw I O
Tk 1 § T R B Ay adw
TGN O Ty Ay aw oy ¥
wfag oF & w@ ¥ o qa gt | e
W& & a9 @9 oF W f7 T o
& otc wg § P | ay W 2w
wereg ot * U 7T § AY I WA
W@ g | A W o A ¥ gaw aA
i A farfy ® faege AT w3
&, agt o oaTE w7 A e d IEN
AT o H & | W A @ & g A
wifY § &Y & oy i ¥ agi @ g
w6 T W A d g 3 S
< fis & wr e Ty WY A W
@ E | W e W A & W A
Y oy T oY § A oy T oA fe fe
arwel ¥ w0 #Y wid T aTE W
Tt § s a w8 v g
e & fiv it qw e W @ Qg R
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[zre Tw wRT Mfgar]

38 ¥z @™ ¥ few & fog Wi wgd
N o daar F@d F fag v @ ¥
ﬁmmmﬁuma‘twﬁf
fmrrm%uﬂrﬁ T AR WY
formefy & w1 AT @ o A T g
2@ &9 ¥ A X 0% qIW A H
T vy farely g § S T ar e AR
ST T qE AW Ay ety 3 W g g
¥ ¥ & Fow oag ¥ amnwfe
mfkar, A Efaa w92 a¥ aF et
= srgfrwar A franfrar & s axga
ag fwm, @ "oy, ) o A &
forg oF aga wh@ dn &1 wmgfwar w1
qTET & AT § 1 GEETT I, Wi
T A fomly &, W w99 @,
Wit v ¥ o forefy ag ¥ AT W
st av) &9 7 W uw A foeey &
feeae &

wive uF @ aw & ag wg
wrge § fF gamr 3w faraen wefea €
T § 6 W AT W F, T A A
w1, wo 7% gfar &1 aaw #w
g ¥ WTUT T, WTHT AAAT | JHE G
wWAT A% T TT | W W A
) T W @ A, qwTaE av
qoAferE T Y 8 § oY A ¥
T HT AT FO IF T Friv & |

ag w8 & fr gfem ot & wor
frer gy & ) g e & e oS
ATT |TA A T FT TqAT &Y TqT For
Y #Y frer o & O WY & ) wnfew
N farmr & & T ot 89 o @ P
arRfiEl & qEEEIE FTH WA AT
¢t s dfrm dwer ¥ T AT quTE dwET
a® AT IAE qATHE gew & 0 &
s g fe s wfes o @ fee
T 7§ @Y IF% fag ot Foe e
e € omar & 1 X AT JAw @
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qga T3 frew &1 AT Tifgd | Iww
ao g 9T ATHE g dFr &
AATH g VAT | T qE F T el
@ g & 5 e saer wer a3y
ear & I &) vaTeT ag S9Y fopm
TwATaT @ AR Fgar § 5 Sy S
0 qE T s § 5 owEdh &
T AN | WA AERT T FAW W FC
g a7 f& fomt Sod ¥ Feaee 0
W€ WY @ wT g axard | & srEan
g f& ot wgmarw @ WX wAE wef
Y ST T AT wrfAE 2w O
g dam I Ao §, R A
WiFagramar & 1 9o wv w7
S ¥ wgar & 1| & ag qeg 3 fE ag
A AN F A oF g e w.n
£ 3 5 37 A agE | T ww
AT} | qH X TF WX A q@AT
¢ fF X AL 15, 20 AW ¥ FH IW
Fra fomT ITeF a1 40  FAT FTO
frgur wTe® @ @1 I FT REET FAAT
grE a5 &y a1 9 A F
A& qT qY qg W v  av e aga
€Y a1 faF a s w8

Y & gra w9 & 7g WY q@e §
f& v W mifear aga q@ FW
& Su# Wt fgwT amen fow @ar &
aR &% a1 fow awl woawe
HT 9T | & THAAS faw @
F@ § wifs fow o & mge #
Y AT @ € W o9 gferw g
mfear IET &G Q@ FE A B M
farelY 7 fareY foaw a1 Ay Tt &0

W WA qA T iy 4w
§ Wk T, FOAwET T, CEEWT
T, A% W AN wwom, & ag
wgT wigm, wife & aff s
f ag foad o wvg 4@ wfRrerd w=
T § WY IE FIT ATy A & ay
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A § gfew & Aael #, qeEr wreEl
& wraT ag A dar T @, A
TR W qE wF A wiawer B
arT & W aE wf & araw -
FT G WQT 4 1 A 30, 40, AT 50
g fort a § SR § wger wngar
i W awawr ¥ s & aw agw
7% gfmm & art & Fav A faar
0, FUAY 47 qUTS FA7 § W farqr
g T Y 1 IR T & fAY g™
foadt sirergai dar & ER mrtaw
T FT I A G A R oy ¥
aif £ framl ¥ forar s fe =g
aaHs fead aam 4 )

form ol # Ak ¥ & g@ waen
g fr o fom amen o1 W= 1 IR
fager w15 7@ av ¥ & SAv § ) W@
T T IHR T aS IR gy
o & ) ag uw fee T fadr g g
fr foam S Al X gw wady
sreirafa &Y wraAr o 331 greifs
ag 1% g aE FETAEATEY oo g @
g7 g WY §8 1 38 OF qofiaTe ¥ faely
g€ v ¢ 1 Afew meatafy # wan
T3 f& aT oF A Foyw o ¥
TS A TFAT §, WX A AV weST
2eq @, Arodwy ol g feww qTe
w7 @ awy ) gy & e ¥
ot 9= fawr s A gfraei § W
g SEm fr ag WA aeg § W
A F FF Iz | wrfET ag A WY,
TR A BE Wifd F gAY § AW
# o1 ITH A oF g, wrr A w%
T A % A § wifs a
oF QU W AT gU e A I Av
AT gWT § WX TH WTEr &) ST
AT ATEAVOE & T & | ST aw a6
e, Form ser areT e ot § 3w
ST w7 UET R, gW A wngfaer ¥
W A I AT TRAT
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% @ wam § s wgm e
@E B W AT AT & 9 A
2 | ag s W AfFw IggEd Jww
o9 TR § w4 fermy § 1 ag gue
IuT &Y gav Fr,

waafy "W . I9 4§
IS AN aE A A R

e TR AAYEC Wfygay : wmy AR
t 5 w1 Jaw firdmr | AR A ¥
o § A, ¥Aw Fg W wET wG |
w ¥ gEEft e F 3wy
ATEX | G dAT % A awar §
o} ag 3 ® ¥ uw fagra & €7 ¥
@ 0 awar @ fie qramr o g ATe
FRA AN AT X FT YA FF 250 To
R Teafs W A T wen
g, f war & wfver &7% #gT
ATEATE, 1000 To § SYIXT 7 07 | T[T
fagen FE N g1 a2 oY oF g7 wqET
SATET R SATAT 1T WT AW AE R
AT, QAT AT T ATAT 250 To
q | WX qg TEAT WIATET AT T
WA F W oW gy e A
A WA W WY AT KT §HA |

A e (god) o qwrefr oy,
Mo wifgmr M A A Fowr =Ty A
wTEnY w7 qvA Az ¥ Iafeqa fear
Ia% fory & 9 ) g=rAE AT E ) aR
#t T o g ¢ off, W oA E
o A qEeaE aTe Tver ot A
WV &) ISTAT a7 | frewT e aney
7, fias ot gra ¥ fom ey §,
o\ a9 &g # o1 Avefee fom avr
§ 37 € 51y FgAT W @ AT AN
HEEYT GAR AGET § | WA W ITE
gfem & gra o g 4, 3AE o
HIFAE & I T ITHT AT AT
oo T SAET 9T datw arEr faey
¥t § 7w ara & o ag FAfE # -
FT FTH AT I § W7 FFATOETH
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[ wrsiedy]

SR T ITHT YA gure "
& aw ¥ ag o< wg W g v dw
daaffa A & a W fom
&7 vt Y fory A axw A e
& fear T § | & gEwan g e aeei
Y W g7 Qi axg e & aR
I HEw N woY1 W & Ay wm-
o gfenor & @& dar Y
I faed g @1 @8 fFogw AW
7Y wgR fardt § w7 guadiy Q-
ATt & T A THT AT AT @G A
I fog WY G2 g 73T | R mEw
¥ ¥ oF GT Y FT q@H F AGA
g

wafa W AgET w3
RAAT 959 N9 § feww W
IAE! QT FATT qHAT §, wrww g
T & 1w A gfer ok fafaex
aTga o & |

st A ;& A aRh S
¥ gg qeaT wgat § F wwe gEe-
|Y @ 23T K (=BT & wgar fomn
wor A A fel & ge & fad
W 37 %) fEgrm, @ra qar w3 g1
SO HY gt 3 & fordr WAy gt
A & WY, @AAeFT 9 99-
iy QAT & WA AW FAET
FR%Y T AT § W ITH fay 0
wTEEE §) few gwT QU &
I

it g W (7iRE) ;o
F fawm ara) #Y 9\ a9t £ A
o T X g ¢ g §C q §
forg Ofa A g o3 &9 ST HFIX S
1 Wt v g F a far mam d
I A7 ¥ wmae 2w # fomm oy |
Y § IR T ¥ & o oF aqw
a2 @ gwar § 6 ax o @iy arst
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1 OF §E7 & AY qTC ITH W}
fowarr am ez 2 fa ot o

Aty vy W W | W
e qfed

ft gyt www ;o q@ form
ATAET FY OF @TST F GIHT F I £
gt foam 3 F Y T W
AT T TG § | TR Far @ gy
et § Forady ag wame e 7 8

Shri D, C. Sharma (Gurdaspur): Is
it not a fact that most of these rick-
shaw pullers are refugees, either from
West Pakistan or East Pakistan, peo-
ple who have been uprooted from
their homes, people who have
been deprived of their lands
and people who have not been
given that kind of work to
do which they used to do there and is
it not also a fact that as the Govern-
ment goes on multiplying the number
of States on this basis or that basis,
the number of rickshaw pullers will
increase not only ten-fold, as Dr. Ram
Manohar Lohia has stated, but, I
believe, 15 fold or even 20 fold?

Dr. L. M. Singhvi (Jodhpur): Mr.
Chairman, I do see that a full mea-
sure of social security will come only
with prosperity, But wh# I want to
know- is whether Government have
ever considered this question as one
that violates the social conscience of
our democracy, whether Government
consider this as a symbol of bondage
and of human slavery and whether
Government have ever, as a measure
of their interest in the problem with
its deep implications, studied the
conditions of these rickshaw
pullers to consider the impact on
their health and whether they have
thought of enacting legislation to pro-
hibit rickshaw-pulling and to provide
rehabilitation measures for the whole
class in order that in this technolo-
gical age they may be emancipated
from the drudgery and the impeir-
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ment of their health which comes as a
consequence of rickshaw pulling.

Mr. Chairman: The procedure fol-
lowed so far is that only signatories
are permitted to ask questions. But
I will allow a few more questions so
that some more aspectas may be
brought out.

it Wt Tm g (W) W\
T FE ¥ T JETA w7 A
o fadw famn § a1 quma fear § 6
ag W T fomg @« o § we
afasy ¥ 1 waré Id W IF AW IG
R WF FIEaE qgT A SR AW
€ 37 ¥ fae amg |/ oo qETE
frar sma A g @ faeh Tt ard
€ 78 9T %ot fowml & s@ A
T T & Jma?

o W (wehg) s, a
w3 gl ¥ fadw w7 2w A7 o
feeelt & A =7 gt & ey
FaN AR aR e § T A A
gEATE el § 9 geama ¥ gT dmd
giem ® fww fomt e Qe g,
Fam &Y aen gYar € s IR duT
arey warfat W gw oA & frere
& et & fE agi v ag Ew d av
G ¥ far efyqd ol s e fomm
areEl, TR w1 WS g
gt § 37 F A ¥ FeNEwT gar &
& TH qEET W AN @Y FU A
FETCF FYE T o € frag v
& &Y a7 gra ¥ &S ar aven oo
& g dR MR W e IR
wqA T w1 fravg ar dair & o
o7\ & fau uadfy @ § ¥
ITe) agrar & foo gv fear 9m@?

{t FTe Wo wWfmw (ATX)
AT ¥ ¥ 30 Wifgar ¥ AT
& o v fIe¥ g s o quw faaw
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A gUATET T 64T wrefae fwa §
¥ wrew & I g fe @ adw &
freg qa & wege # fog ag o
|7 %W IS F G a0 @ ?

ot govre fag (wET) - FORTC

I7 a% & Forml ) e s @ Iuy

6 TEIT T T § AT 4 TN WY qHEA
& 9f% g qad w37 W S g W)
@ ot I w7 ¥ T & § oA o\
AT A ¢F a1 qT M fear @ fe o
% FYE Ta1 & Ty Iy fe oy A
a1 T #Y 9w ¥ frdwar & W
AT ¥ I qArd) w7 & Wi Fegwmat
&S FT WY § T A fedy o qx
faw o T Y 7% ?

Dr. Melkote (Hyderabad): Dr.
Lohia said that in Hyderabad there
were about 70,000 rickshaw pullers six
or seven years back and that today
the number is about a lakh. Now,
about three years back, a conference
was held by the Health Minister, and
the Government wanted to put a stop
to the rickshaw-pulling. But it was
felt that since this was a case where a
large number of people had to be
given some kind of an alternative
employment, they took a decision that
the gtatus and the conditions of the
rickshow pullers would be improved
and that some kind of an improve-
ment would be brought in. I would
request the Minister to let me know
what has been done during the last
few years.

ot s (femme) avrafa,
wgYeT 2w # G Ag ford o & A
Qe a1 & A7 OF Tt wga foed
i firs gferat frsr w1 Al wY g, &
@Y JT W A AW FY AgE AT AA-
ot A § awdaw A fom Ay
gag g R & faw w® w9 # AW
afee 2w & wafen & ot & A W
¥ gowTT 7 ¥w & fwi # @ il
# wzTy & fA @ g A AT 3 @
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[+ amret ] T T & W g o T el &
I FT HT AT R W TERT R ASO  *xfr g afene 7z & fF R arre

frear g ?

Mr. Chairman: Before I call upon
the hon. Minister to reply, I would
like to know whether in this type of
labour, it is obligatory for them to
have a medical check+up under the
law. He may keep that also in view

# =7 mrey ol Y sew & S
o g R M A o Aw T A qr v
#1767t afen A § ot f
ag wret famd dae & o o §
™ faafesy & W daaifa g

while replying to this.

w#, qanre aay graty wwwa §
ITHA (&) TEAAR i) : GRS qGL,
# w9y T T AT TR AL
difgar aea w1 qdfew ¥ awAx §
IR W A F OF I mw
F 9T OF 0¥ qOS & FO fo9 A @w
T AR TF A9 § WS § @
&1 s feemar € 1 fra gfemr o oY
faarea & fr 1 s & AT EEfRw &
FAT AT EIRT e Forw s omw
Tz o T dwr @ WY x5 uw gerfa
ar qwr & AR fome # gEfaaa &Y
w7 ¥ uw firg gwr dwm w7 FRY E 0
o ATRT ¥ IT &1 qTH q2 9g9 I3T
FT EEE ¥ qaowg feAg & X I
¥ farenger e ST 6 78 %t
& forgay f Taeie gt § f ag
aEE § Iox &S FY | qg 2w A g
g 77 ag fod W wx T@mr g,
A7 q% G7 a9 7 fam @ giwar
2, g agT € WeT W9 g A W ag
agr & qu fear @ ag A g
qe gH g1 T AfgT | FEq ¥
argfesr foan &1 foms et argfes
qr &3 T forw ® W @wET ¥ ag
o ®r¢ g o AE & TR IEE Y
Zw Ay fr ag @ fegr g | S fe
o AR F AT FEL ATEATT A F|T
freft il &Y g 99§ sy
aifgr o avefew fommal
W wifgen wnfeear wrer froomay &
qaie fear wm wfew | a7 famge

# o 33 gfrew @<y g ol G dy
STET ARTE § 97 wey fowmd fred
it & gefie waar § fe amsfes
farmst A arEe &= @ omr
T Y WY Femst *) arre T
T o7 arefee famm ) aee
F9 BT IEA |

A AgEw A ¥o W
g dfgw ¥ v fF gy
T S ¥ W wrE A e gu §,
AT I TS AT A T HES FY AH
# a2 % gk & a1 & gA awm feemr
et § e G A & AT g
T TETET A 799 Q0 a@ ¥
wTE § AR gEEd ' ¥ I HH
TR @ F7 R & | 9 % T A
# R, oF waw Fafear 3 §
& ™ 79w 9T w=% a0F ¥ 7R fear
7 39 % g 1§ W o e
foar € | W F Al F SWT IR
AR & 1 uE @ W oA &
IW A aF A7 fear § a1 1 few SER
e e dav fafaced wrd| F
1955 # oy 1+ fer  wfew
qIT IR F IR §{ 1961 A
war v fe&7 #ua afer go oW
FHOALNT G THIE LT Fq99 &
FAT AN UF U AFT q9 T 39
frate w9 1962 Hgawa & faelr o
@ a0x ¥ fafed A
oG A%IE FARST O
T qATE TE AT 1964 F AR
ww a9 a4} fafred, g faf-
w0 A ae) daaeie W fafr-
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& gz A fafredw faw ¢
™ AT & N AT @ E

Bro Afgar ¥ w71 fF @@ %
T T fr foem gfew & A
AW F IR AN qU owET A
qeqT WX IR awers fear fe &
o N dfae fafres v T
uF AN a% Fowm s, oo &

w9, QAT qar qAaiw wW
(ot wreitaw TW) ¢ wrE g AE £

o OF ANET Myfgar : fom
q W A At W we wEw
@ @ fowm gToF W@ER
o w @ o § & wEw
art § WX 7% #§9 W 9 q@ o
fegar wemarT @ W & a7 wuw A
avm W form 97 g I

N

g ofad@w & qOT T 9T | T H
T @ wE o e ag o fo afer
§ a1 arefee form a9 § 99 &
gy W W U wE gqEar
oA’ N T ag gt
¥ 5O ) dgd T A T wAT A
qxar € | (sawwr)

o TR WA oitfigay : qwier
FO GX qTEHY ¥ )

Dr, L. M, Singhvi: How can these
replieg be blindly placed before the
House? Such an opinion is an insult
to the intelligence of the House.

Shri Maurya: That is a big lie. That
is a wrong report. He should be dis-

CHAITRA 22, 1888 (SAKA) Pulling (H.A.H.

10694
Dis.)
Mr. Chairman: Order, order; if there
is something left to be asked, I shall
allow questiong afterwards,

st smgAara @t ;& it ag wF
@1 a1 fF 97 &7 ag vy gk fr faw
fam T@m & dgm oW g WA
A€ qzar &, AfeT @ & aw W gl
St gAY, wEed 98T WY
T qAT A fAean, & W ardw
Tl # IwT AT, WA T A
F1 Wt @rg fasdmgr 90y, & I AwE
¥ aifer o @ fawm N @ Q@
T it qer gt & ok & W
& dfat & foere @ o &
afew, okt fe & 3w fear @, wré
I A § & fad arefed s ¥
A1 AT @Y AT a7 AgT AR Y AT |
THY T WEA 9T €@ Tadde §
0 a7g § Ar-faar fear & )

Y W g §EEw A
araT ®Y WA A A AY | A T AT W
vaa & f& wr fad fomy s@ma
& Jga TTHYE HET qTATE qU AW |

o grav wt : & @g Tw
T & ¢ 6 fash form I=ma & A
q7 &1 T wET TE) qwan &, qfew. . -
Dr. L. M, Singhvi: It is a euphem-

ism.

A g ;& g Y Ao v g |
gwafa qgEw : wrdT, W |

ot qrgrw™ wt - Afer wR O
Fwore foen v g A fom e,
5 I (aewT™)

ot st : For awRa ) s
SAFA |

ewfe wgvwa : gEifE aEE
arey w1 Ay Ag) a1, 'fer fo o
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[y wgrea]
¥ I A FAT g w7 AT fam gamfa wgwyg : fafret arw
IR Y AT BT §, AX AGE T T FT ST W@
T IEHT FAE G |
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It is no use repeating the same argu-
ments. The hon. Deputy Minister
has already repeated those arguments.

ot @)% : & fafreT qge W 9
v @ g f& fam s amn
FHNT o § g § | W9 A
MR WA N T FE g, I§ A
wWARETAEE

Mr, Chairman: Order, order. He

should not talk in personal terms.
Let the hon, Deputy Minister com-
plete his reply.

Shri Maurya:
specia] favour to me.
legitimate right.

f Mg Wt ;T HEY
o TAAHT ¥ FTE qra-frare fra &
W 7 v @yt ¥ e g
[R T R A AR §, for ¥
ag oW fear T & e 9 Sy Ay
A © T W@ I, FO W e
% ww s 97 5 oy e &
wrefrdt #t argdw f& o | S f
A wgafer e ¥ w7 &, IT AW
1 aga T @ ¥ Fee foean v
¢ X S aga I femar e
I R | W oA ) Owa ¥ fag
TR A IO FTH JoI § W gHAQ
T wew w1 w7y f5 3 fommr-gad
g, ...

You have done no
That is my

S g Wt ;- ¥ T AT T
e o 5 fom et A A
1 w9 X fagqr Iy w17 wR)-feame 7
JEE W far A 1 W F A
|1y g 7 2w 1 wgr ¢ v 3 forw-

& 7 9 WY w7 & fF I S Ay
‘e oy I W W F AR FE-

N & @ qEERT g A ged ®

FFa< A & fo A1 wEe Sar T @
Mg |

Wro TW wAET Wifgw :  wway
R AR AT e ...

Mr, Chairman: The House now
stands adjourned till 11 AM, on the
14th.

18.36 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 14, 1066/Chaitra 24, 1888
(Saka).

GMGIPND—LS—II—181 Ai LS— 28-6-66—970.
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